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CIVIL
-SIDE GENERAL INDEXCRIMINAL

/ , (Chapter XLI, Rules 2, 9 and 15)

Nature and number of case .. ____ U ^ r £ . 3  ^  ® '

Name of parti s _  K y e ~  ' Q t u 6 ^  ---- <?

D at- of institution ............•'5 h . C . ; / -----  Date of decision!

File no.
Serial 

no. of
pa^e

Description of paper
Number

of
sheets

Court-fee

f

/ -

1 %s(yo

S '  } 7 ^
& t r r p

1

Number
of.,

stamps

5 :

Value

. /

V

5 {

t

1 7 ^

Rs.

6~ 

7 : 

% 

?• 

1

p.

C3M>

c/O

CT5

(TO

Date of 
admis­
sion of 

paper to 
record

7 ■

Condition 
of

document

Rf'marks 
including - 
date of 

destruction 
of paper,, 

if any

i~

C/O

'2-*' t o

o d

__/

<-̂ g 7
I have this day of 198 , examined

the record and compared the entries on this sheet with the papers on the record. I have made all neces­
sary corrections and certify that the paper correspond with the general index, that they bear Court-fee 
stamps of the aggregate value cf Rs. that all orders have been carried out, and that the record is
complete and in order up to the date of the certificate. -

Mmsarim
Date.

Clerk,
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of paper, 
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IN THE HON'BLE HIGH OOURT OF JUDICATURE AT Mi 

SITTING AT E.UOTOW

Writ Petition No, /0^3 ot 1980

WIDA^-i^OY S

'-‘‘KHICH COURft* '

' , ^  /iJ I..-'*

K.M.Lal and \)thers

?^rsus

Union of In^ îa V d  others

AFFIDAVIT

Petitioners

Respondents

' J
)

I, K.MJjal, Vged about 46 years, son of late 

Sri R.B.tal, Traffic Mspector (S® ) resident of T-36 

A Northerly Railway 0 ) l W ,  Charbagh, Lucknow, the 

deponent do hereby solemr\y affirm and state on oath 

as under s

. \

1. That the deponent is t\e petitioner Nc,1

in the above-noted writ petitiorXand he is well 
« \

conversant with the facts of the c^se.

2. That in the aforesaid writ petition, the
/ \ 

petitioners had undertaken to serve theses pond ent No.3
on 24,1,1980. A copy of the writ petitionWith supporting

affidavit and stay application was^erved ^  the

petitioner No.1 in the office of Respondent 1^,3 on

24.1,1980 at 15,20 Hrs, vide letter 24,1,1980.

In the said letter -it was also mentioned that the''

matter would be considered by the court on 25.1.1980,

A true copy of the said letter is annexed as ANNBjOJRE NO.I
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■IK THE H O N ' B L E  H I G H ,  COURT OF JUDICATURE AT f
■t.

SITTING AT LUCKNOW ■
.

W rit  P etit io n  No •- J53-
of 1980

1 0 * ^

-\

2, Shri G.E.Flym^ aged about 48\years, son of 
late Shri P.Flym, Traffic Inspector Special 
Northern Railway, Lucknow

3, S , P , Srivastava, aged ab'o'ut 46 ye'fers, son oiE 
Siari Bhagwati Persad/ Station M a^er, Northern*^ 
Railv/ay, Barahajiki

C.S.Pande aged about 45 years son oi\late S;y-' 
Pande, Station -Master, N .R l y ,  -Sultanpl

I« Haque^ aged about 46 years, son of 
Newazish All, Traffic inspector, Northe 
Faizabad.

6. B.N.Srlvastava agoc! about 43 years son I 1  

■ Station Master, Northern Railway, KasI J
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TN THE HON*BLE HIGH COURT OP JUDICATURE AT ALLAHABAD 

•■ SITTING AT LUCKNOW ...................

" Givi 1 ;-Mibe.Appl,No 1 ].~̂7tjft (W) 'of 1980

In re:

writ Petition No.153 of 1980

. ■ ■

K.M.Lal & other

K.M.Lal & others

. . .  Applicants

• . .  Petitioners

under:

Union of India •& other Respondents

Application foA  amendment of Writ Petition

The applicants, abovA named, beg to submit as

1. That in 'the aforesaid wroNfc petition certain’ 

inaccuracies have crept in . The Vigures mentioned 

in paragraph 13, 14 and 15 relate Delhi Division 

which are not relevant,

2 . That the said mistake has occurr^ due to 

inadvertence#
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IN  THE HON»BLE HIGH COURT OP,.^i-UDICATURE AT ALLAHifiBAD

» .
: S ITTING  AT LIJC'KNOW • ■ '• .-(■ ' '

C' ■
n ( v O ’ of 1980'

h.

$ArvJrvATŵ"'̂'

a MSiiiiiiiig®

i

- 4

>

4̂-'

K.M.Lal & others

in re:

Writ PeVition No*153 of 1980 

K.M.Lal and others

Union of India & other

*.« ■Applicants

, , ,  Petitioners

. . .  Respondents

The applicants, abov^ *named/ respectfully 

submit as under:

® \ '
1. That in the aforesaid writ petition the peti-

tioneigha^challenged fixation oA  seniority and also 

action of the Railway Administration in filling up of 

the posts reserved for the p e t it io n 's  by rankers and 

Traffic Apprentices of Delhi and AllalWbad Divisions.

That an application for stay was ajsso moved



In the Hon'ble High Court of Judicature at Allahabad

Sitting at Lucknow '

v n .
Civil Misc. Appl,Mo< (W) o£ 1981

,- d

K.M.Lal &Vthers , Petitioners/ 
Applicants

In ret

WrXt Petition Mo.153 ©f 1980

K.M.Lal & other£

versus

¥nion of India andXothers

. . .  Petitioners

Respondents

■'i
A t

The petitioners/applicant, above naiBed', 

respectfully submit as iroderi

1. That in the aforesMd writ petition this

Hon'ble Court/ after hearing the parties, passed 

the following orders on 27,ll\l980:

“After hearing the learned counsel for the 

parties we modify "our o r d ^  dated 25th January, 

198© as follows:

"The result of the test in qxi^stion held 

during the period from 28th Jai\uary to 7th 

February, 1980 shall now be declared and, in 

case, the petitioners or any of th^n are 

found to have been successful in that\ test
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^  X -------- -------N o . ----------------- of 197

vs.

Date Note of progress of proceedings and routine orders

l : 0 3 o _

Date to 
which 
case is 

adjoHraed

/

/
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______________ __________ _____

____ !§rl_ * ____

JS '

A

V r^

- 2'̂ -  _ ̂ _qm2(m

(>v~ U x d - s a - /

k-(P‘/-—

»



^  ̂ i  ORDER SHEET
IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

' uC - No. / c s __________ o tV)% h

V -

vs.

Date Note of progress of proceedings and r outine orders

-lb

\

Dated of 
which 
case is 

adjourned

r S

/  
J

/ U
//■
y

—

AS"^Lo 9vc

J~Q

'X  / 9 8 d ^

-L>
k i I .

/ a  - / o ^ / f 8 v)

r
as

■<L\ A

(



/ 2  9 . ( ^ S d ~

A j-2-

H a n . ' T S ^

1 ^ . 5 .  Vcjotnma^
Hen-

■:r:

/

, y

I

J ^ '

1 -CXjn cA-; C

\Si. uI'jv'ervviiXS ( ^

cxj>^ et^ ^̂ l̂”Rxi/v»v 

- k >

e ^  z:::^&i_"4iS^©rvKi^ e ^

J u ^  nr^>eJjî
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IN  ThIE HON'BLE HIGH ,^COURT OF O'UDICATURE AT ALLAHi^.BAD

SITTING AT LUCKNOW

W) of 1980

3

K .M .L a l  and others . .«  Petitioners

irsus

Union of In d ia  &  others . . .  Respondents

A p p licatio n  for  •inteVo-t’̂ orders

The p e t it io n e r s /a p p l ic a n t s /  i^bove named, 

beg to submit as under:
A

v r l .

That in  the a fo r e s a id  w r it  p e t i t i % i  the 

p e t it io n e r s  have prayed for  issue  of a w r it  of

./

Mandamus d ire c t in g  .^respondents 1 to 4 to g i w  

due allowance to the p e t it io n e r s  in  respect  of 

25% quota reserved for  T r a f f i c  Apprentice  for  

appointment/seniorityi^promotion in  the h igher  

grade of R T A s ^  I t  has further  been prayed that 

respondents 1—4 may be commanded to treat  the p e t i ­

tioners  as having  been given b e n e f it ^ o f  25% reserva-

- - T r f ' - -
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ORDER SHEET
IN THE HIGH COURT OF JUDICATURE AT ALLAHA 
------ ---------------- ----------No. __------ ofl9[
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ORDER SHEET 

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

----------------------------- -------------------------No.------------------- -of 198

Date Note of progress of proceedings and routine orders

0>.ed r - / ^ .

C'fT)

Dated of 
which 
case is 

adjourned

T- A). ^ 1  i?-i

± 5 ^ „  Ctw  ^  XT,

O T '^  OT!iaavit accompanying ®ls apdication

remain unrebiatted till date. However,

Sri Robin Mitra prays for and is alloŵ id

t W Q _ j j ^ for filing Qoati±eLr

af-f4da¥i-t-̂ -4fe®-̂ r-i-t-f€4it4©fr-aad-als< >-to---

In_idifi-4a4-8n-tiffle—  

it is Jto-

re quires 

pr^otion^in' accoMilce’' ^  the ĵ rin

l8aa~dbWln"me~tte^stsloir t

Styles-

dated 18.7.78 in writ petition no.3028 of



■ ^

■ ■ w

A

} P

111 the
Hon’ ble 'High Court of Judicature at Allahabad 

Sitting at Lucknow ^

Civil Misc. Appl.Wo. / < _

i*-

>- . -

i.lV I snd others

In re:

Writ Pet. No. 153 of 1980

. . .  Petitioners/ 
^applicants

K.M .Lal aiM others

versus

Union of India & othe^rs

. . .  P e t it io n e rs

. . .  Respondents

The appAcants/petitioners above named most

respectfully sutoi\fc as under.

That on th(\facts and circum '^^^e^stated  in ^

the aceompanylng affiMa^.lt it is prayed that ^ i s   ̂

Hon’ ble Court Bay be leased  to restrain respondents 

1 to 4 from making any Jurther promotions on the 

posts of L o « r  (JazettedAale (ss.840-1200), i»lthout 

refixSng the seniority of W e  petitioners in 

accordanoe ®ith the d e c l s l o ^ o f  the Allahabad High 

Court and Delhi High Court a s V r e o te d  by this Hon'bl. 

Court in the interim orders, anXfurther direct the 

respondents to pronote theVetitioners on the 

posts in the lo»er gazetted scale ^ t h e  basis of 

seniority determined in accordance » \ h  t / ^  princlpir 

lald do»n in the aforesaid Judgments.

Bated : Lucknow

N QV e’̂ her 11 98 3.

A d v o c ^ e  
Counsel for  PM ,itioAer .'
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ORDER SHEET 

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD 
-------------------------------------- No.--------------------------- of 198

Date Note of progress of proceedings and routine orders

S ^ ^ -

■Owit'Y

fvt A-

Dated of 
which 
case is 

adjourned

K

.T b

(TLrf. »r̂ . . A\T1 \ C rhi ,

"U - S  e K . ^ .

v K o t w  r
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ORDER  SHEET

IN THE H IG H  COURT  OF JUDICATURE AT ALLAHABAD

---------------- No.----- ---------------- of 198

-VJ.-

Date Note of progress of proceedings and rout in e orders

the affidavit filed in support of the appllcatioR

the petitioners assert that the promotions in

Dated of 
which 
Case is 

iadjourned

accordaace with the judgment of this Coart can be

made only after revising the seaiority List in

accordance with the judgment of the Court and that

will take some time. Accordingly it has been prayed

that the Railway Administration may be permitted to

make adhoc promotions.

Sri Sidharth Verma learned coamsel fnr

Railway Administration has stated that in acVu

wiih the judgment of this Court provisimal se

list wss issued on 16-9-1982 and objections t

were invited by December, 1982, He further

that objections against this list ha'/e_,be<^;

by several persons. He is uiaable to state whe

the said objections have bynow been disposed of

»ot. He states that an official of the Departme

is coming here on 13-5-1983 and on th*t date it

be possible for him to make a positive statemen

List on 13-5-1983,

KC/- May 9, 1983,

cl

g / f .  zrrA ^ . ____
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ORDER SHEET

IN THE fflGH COURT OF JUDICATURE AT ALLAHABAD ^  
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CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW 

CIROJIT BENCH

Registration T.A No,650 of 1987.

(W.P. No. 153 of 1980)

K . M ,  Lai & others........ Petitioners.

Versias*

Union of India 6c others Respondents.

Hon'ble D.S. Misra, A.M.

Hon’ble D.K. Aaarwal.J.M.

None is present foriiie petitioners.

Shri. S.Venna for the respondents states that 

he is unable to file any reply. It appears that 

the petitioners are not interested in pursuing the 

matter. None is present for them even today and no 

one was present even on the earlier dates. The petition 

is dismissed in default of the petitioners.

Member(J)

Dateds25th April»1989, 

brc/

Member (A)

\
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SltUne at 

Hrltrem ion so, 153 of 1980.

A

k

J

K.H, 1*1 and others.

V*rstts

Union of laaia and others.

• • •

BespondentSi

jBraaciifis .-ia.

Ths Oenerel Maaeger,

Horthefn Hallway i 

Barc4a Hoiasei 

Hei|̂  Pelfala

OTOIHIH - She Di-vi* aailway Xanagei*, 

Hortherfi Railvjsgff 

Ladtnoy*

STBs SOH*BL£ COIEifS* Oi©MS DAIB0 27-1U1980 

B  e,M* Ac, Ng. 5 ^ 6  (W) •  80 IN SEf

............................ ........................ .........

8lr,^

We, the follo%Jtng, for and on behalf of F«tltlonf 

herewith sufcolt tb© Hbii»ble 6oui*ts» orders dated 27»t1  ̂

in the ahove Bentioatd ease for Safomaticii and aeces* 
actioa.

2he orders relate to »ai«iIicatioii for laterii 

In WB IOi153 of I98O in ttie High Court of Judlcati 

411ahabad, twdsnoij Benc  ̂ fii mm. K*JI* i,al & othej 

tJuioQ of M i a  and others.

Bated# 10**t2-t980,

^P7 forwarded to ai?l,aiy, 

^a g e r C F ), n .m y.tlMm m u 

for necessaiy aetion.

ITours fail 

l*or Pititif

fid/- G.B, n m

m /
Sd/- B*K. M i/

sd /. I. M n /



%

I »  tbe H ig h  G o w t  o f  ®tt & i 2jatial>ei

'. s H t ^  at .Iiictoaew*,

<5f t m *

>■- W  m i 6%^m4 

:laias' ^  todla omtrs#-

m ttio n ers*

Sespontots*

1

f'
h

4 '

■; .-• i

'tfoe ieaerai Maii^fi'f'

fh€ t o a p r j . ' /  ■ ■ ■

^ t  io i*‘B ti mm coOTiS* mms mtm ^ * 11 .19 #
■' ■ c m ^  m  :21 .M ; Mg i ^ / M e o .

■' m L m m ^m r n zM m A - iM i^ s ia a . . ;.: ■ -v' '■

, ■ /  : "  '■- ■ 
ilfej tat ^ 4 1 ^  feeiialf of f^^ltioiiers ixt ibe ^6m ms&

laM. ®a.' i^aiig -tith to  ' original - cop̂ . &i.
;. till® 00ipts«

4ltbowgh lias jassM  hu% no aetiin has

fet t^on to .iia^emeat tb^ :Gowts» .orders fitbii? at ""to

i±visioj|a| 03? '

.. ,v', ft ' is ■ j?etiaiata«' tbat farl^r' s^tiow lae tmm to impS^fnt

thf̂ '̂ oi»^tsv II&-sftail ii ixi*

ioux̂ s faitliiftflJLFi 
fo?

• ' m A  f 3 .  f 3 ^ n %  fl/LKO*'

^4/* t* M*' I.al, T:i/i,uckiiovfc 
■ M A '

■j(iA maairiut* ,as/pfe, ■ ^

; ■ , :Sd/- S*f.'Sti¥astava, ;.0fl/BBK.'
;tatr tX/m*

Sstii# $4/^ i.S . faa4^,



%

In tWHon*ble High Court of <rudlcatt]S« %t illababad

Sitting at X^cknov*

Wit Petition Ho* t53 of 1980,

and ethers, **. Petitioners,

Verstis

Iteion of India and others# . «•« JEtespond«nts*

« S K t m E  21.

Time - 18/- JPat« 23«3-198n

1, Pralshindsr Singh general Managtr, HOaaJHaAIL, fmis.

2. Baldeora  ̂ Pahwa <2ilef Personnel Officer, loafllHAIL
J3B1S.

High Court orders dated 27-11-30 in «pit Petition 

J  153 of I960 not yet implemented moanvhile Juniors

promoted to Class II m  idolaticn of Court directive 

Any furtijer delay vlii lead to contempt of court 

proceedings*

Ittitioner Traffic apprentices 

Iiucksow ©Itision*

Kame K*M. Lai

Address I-36-A, Colony, Lucknow#
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(eontinued on page 2)
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In the Hon’bie High Court of Judicature at Allahabad

Sitting at Lucknow,

Mrit Petition No. 153 of 1980.

K.M. Lai and others. iPetitioners.

Versus

Itoion of liidia and others. Respondents.

-V

AMMKURE 20.

The General Manager, • 

Northern Railway, 

N e .L D e l M ,

The Divl.Rail^ay Manager, 

Northern Railw^,

Lucknow.

r"'

SDB: HON«BLE HIGH COURTS* ORDERS DlTia) 27-11-1980

m .C.M. Jto,' No.5236 (W) - 80 IN RE: MP 1<^3/1Q80.

REF; Our application dated 10-12-lQBO.

Sir,

Me, for and on behalf of Petitioners in the above case 

had submitted an application along with the original copy of 

the Courts' orders for necessary action.

Mthough considerable time has passed but no action has 

yet been taken to implement the Courts' orders either at the 

Divisional pr Headquarter level, |

It is requested tHa^ early action be taken to implement 

the Courts' orders, shall be grateful.

Yours faithfully,
For petitioners,

Sd/- G,B. Flynn, TI/LKO, 
Sd/- K,M, Lai, Tl/Lucknow. 
Sd/- B,N, Misra, Dy.CHC/LICO. 
Sd/- M,W, Diddiqui, SS/PBH. 
Sd/- S.?, Srivastava, SJ^BBK. 
Sd/- I, Haq, TI/PHG,
Sd/- C,S. Pandey, SM/SIÎ r.Dated. 9-2-81,



Sitting at Lucknow,

In the Hon'bl© High Court of Judicature at Allahabad ^

m t  Petition No. 153 of I98O*

-V . /\ iC.M. Lai and others.

Versus

TMion of India and others.

Petitioners.

Bespondents,

MNESCURE 21.

TESCT OF IHE IHLMD ISLlGm .
- -f-,- ■.
> ,

Time - 18/- Date a3-3-l98l.

1. Prabhinder Singh General Manager, N0RTHH4IL, HBLS.

2. Baldeoraj Pahwa Chief Personnel Officer, lORTHHlIL
HDLS.

High Court orders dated 27-11-80 in «Jrit Petition 

153 of .I98O not yet implemented meanwhile juniors 

promoted to Class II in violation of Court directive 

Iny further delay will lead to contempt of court 

proceediiigs.

Petitioner Traffic Apprentices 

Lucknow Division.

Name K.M. Lai

Address T-36-̂ A, N.H. Colony, Lucknow.
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In the Hon'ble High Court of Judicature at Allahabad

Sitting at Lucknow.

Writ Petition No. 153‘ of 1980.

K.M. Lai and others, Petitioners.

Versus

Itoion of India and others. . . .  Respondents.

22.

The General Manager, 

Northern Bailway,

Baroda House,

New Delhi.

The Divl.Hailway Manager, 

Northern Railway,

Lucknow.

SIB: HON'BLE HIGH COUHIS' ORDERS DATED 27-11-1980
C.M. jan. No.5236(M)-80 IN RE: W.P. 1^3/1980.

i REP: Our application dated 10.12.>80 and 9.2.1981
and telegram dated 23.3.1981. ________

Sir,
( i We the following for and on behalf of Petitioners

in the above 32c*it Petition had submitted in original the 

iUJ.ah^ad High Court, Lucfcnow Bench’s orders dated 27.11.80 

. with the request that the same may be implemented without 

causing further loss to the petitioners. We also gave a 

reminder vide our application dated 9-2.81 and through a 

telegram dated 23.3.81. Although, four months have passed 

but the orders of the Hon'ble High Court has not yet been 

implemented. Rather our Juniors in Allahabad and other 

Divisions have been promoted to class II services which, we 

regret to point out, tantamounts to contempt of court as 

those promoted after 27.11.80 "include respondents in our 

Mrit petition.
f

(continued on page 2)
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ArtnejLvre 22. = 2 =

. We again request for Implementing the Hon'ble High 

Court's orders «lthout further delay, failing which the 

petitioners will have no option but to initiate Contempt 

of Court proceedings before the Hon'ble High Court. are 

again attaching a copy of the Hon-ble High Court's orders 

dated 27.11.1980 ^or ready reference.

Dl/1 - Hon‘bie High Coi^t’ s 
orders dt. 27-11-80*

Dated, 26tb m rch ,‘ 8l.

lours faithfully,

For petitioners

Sd/- G.B. Flynn, TI/Lucknow. 

Sd/- K.M. Lai, Tl/Lucknow. 

Sd/- B.N. Misra, Dy.GHC/LKO.



IN THE CENTRAL AIMINISTHATIVE TRIBUNAL ADDITIONAL 

BENCH AT ALUHABAD.

Application on behalf of 

A.V, Srivastava,Advocate, Counsel for the Respondents.

—— Applicant,

IN

Registration No,650 of 1987 (T)

K.M. Lai and others. ..................... ... ,Applicants.

versus.

Union of India & others. . . . . . .  Respondents,

To

The Hon’ble the Vice Chairman and his other 

companion Hon»ble Members of the aforesaid Ciburt.

3!he humble application on behalf of the 

applicant most respectfully showeth as under:-

That the aforementioned case v?as received' 

on transfer after establishment of this Hon’ble 

Tribunal,

2* That I ms entrusted the brief of the

aforementioned case by the respondents to appear on 

their behalf and even t he entrustment I have been 

appearing on behalf of the respondents and now 

22.4.88 is the next date fixed for hearing before 

thi s Eon•ble Tribunal,

3. That on 21.4.88 at about 3.00 P.M. I received

notice from the Registry of this Hon’ble Tribunal 

 ̂ intimating me that the said ease is fixed for hearing 

on 26.4.88 before the Circuit B ench at Lucknovj.



IN THE CENTRAL ADniNISTRATIVE TRIBUNAL 

£ I  I^CUJT, BE N i i i i , •

ORDER SHEEX- ■ * .  . . . .

REGIST.vhT I uW No . .

appellant 
appIITOT ^

uersus

r jCTyi 
'\ 0

>n;.i date

V defendant 
respondent

“R ^ i^T T r d e r , Mentioning Reference 

i f  necessary

How complied 

with anddate 

of compliance

' • ' S '
(•“ /c-n. y
' ' &:■

j t . . ,

V ~'A: O'i- -

/
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IN THE HON 'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

SITTIrJG AT LUCKNOW

Writ Petit io n  No. o f  1980

(?\
K .M .L a l  and others

‘ versus

Union o f  In d ia  &  others Respondents
y _ «

I-N D E X

J

Particulars

1; True copv o f  C ircular dated 

30 „ 8 .1 9 5 2 .

ro 2^\True copy of  c ir c u la r  dated 

\  2 .1956

\_

xure 3 ”. c i r c u l a r , dated

r  ̂ ■
A- True coy _5 ■ Annexure I2.l63 ^-ircular,dated

I ' " \ Z > X

5 . Annexure 5: of Circular AfcVd

i ' '' 

Annexure 6: order

■ 3 . Annexure

'7-nnexure 8:.-True jf  representations 
9 . by others dated

2 3. '•  I

1 0 -

.nnesure 9 : r e p ly  r  ,e ,lvoa

Pago

1 - 2 6  

27 - 28

29 - 30

31 - 32

33 - 34

> 7

\ 8

\

t/

r*-



- 1 1 - k b

A

S I .N o . P art icu lars

■ 1 1 .  /^innexure 10 : True copy of  S e n io rity  l is t

■dated 1 9 . 1 1 . 7 8

Page

Ur. ■

1 2 .  ^nnexure  !xl: True copy of  representation  of

p et it io n e r s  dated  2 8 . 2 . 7 9

13 .  Annexure 12 : True copy of Jo in t  Sen io rity

L ist  dated 1 2 *4 *1 9 7 9

1 4 .  Annexure 13 : True copy o f  the representation

dated 1 2 . 4 . 7 9

15 . 7\nnexure .14 : True copy of c ir c u la r  dated

6 . 4 . 7 9 .  '

M'l

1 6 .  /innexurg 15 :  True copy of c ir c u la r  dated

1 9 . 1 . 8 0  c a l l i n g  a p p lic a t io n s  

in grade

1 7 .  Annexure 16 : True copy o f  C ir c u la r  dated

8 .1 . 1 9 8 0

1 8 .  A f f i d a v i t  to the writ p e t it io n

1 9 .  'Application  for  grant of  stay

1

D ated : Lucknow 

January  2 //, 1'980,

Advocate 

Counsel for  P e t it io n e rs

I
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A

7 .  M .VJ .Siddiqui aged about 42 y e a r s ^son of 

Mumtaz A l i /  S tatio n  M aster, N« R a ilw ay , 

Pratapgarhe

8 . M .C .J o s h i ,  aged about 39 years son of 

K .D . J o s h i ,  S tatio n  M aster, Nortnern R iy ,  

Unnai*

9 .  B .N .M i s r a ,  aged about 48 years son or late 

Shri  V . P .M i s r a , ,  Deputy C h ie f  C o n tro lle r  

(Lobby) , No« Railvrax/, Lucknow,

1 0 ,  S .D ,S i n g h ,  aged about 44 y e a rs ,  son of Shri  
N ,P .S i n g h ,  Station  M aster, Northern  R a ilw a y ,

Prayag , , '

Petitioners

versus

v/ 1 , Union of In d i a ,  throucfh Secretar^y,

R a ilw ay  Board, R a i l  Bhavan, Nev-?' D e l h i .

v /’2 .  General Manager, Northern  R ailw ay , 

Ba.roda House, N§vj D e lh i

'f

U

3.  D iv is io n a l  Railw ay  Manager, Northern k

R a i  Iw a y , Luclcnov/,

4 . ^General Manager, Personnel , Northern  

R a ilw ay , New D e l h i .

5a K-'rtar Singh  son of Tehal S in g h , A s s is t a n t
work Study O f f i c e r  (Class I I )  N . R l y , ;Headquarter 

O f f i c e ,  New D e l h i .

\  6. Harcharan S ingh , A s s t t .  Secretary  (P u blic

/

complaints) C lass  I I ,  N . R ly .  Headquarters ,

New D e l h i .

7.  V ar in d e r  Singh , .A ssistant  T r a f f i c  O f f i c e r ,  
(Coaching) N . Rly» Headquarter O f f i c e ,  New D elh i

8 . S . S . L a i  son of Anant Persad , C h ie f  C o n tro lle r ,^  

Northern  Railvvfay, Headquarter O f f i c e ,  New D e l h i .

9 .  G .D .K h a r e ,  son of B .N .P e r s a h d ,  C h ie f  Controller^  
(Survey) , . Northern Railvjay, Kashrnere Gate , D e l h i .

.■41 0 . S .M .P a a r a s h a r ,  A ss is t a n t  Work Study O f f i c e r ,  

Northern R ailw ay , Headquarter , New D e l h i .

' i n . ,  Ved Prakash , orraffic In sp e c to r , D e lh i  D iv is io n
c /o  D iv is io n a l  Railv/ay Man?ager, Northern  R ailw ay ,

New D e l h i ,



¥

/  12« S «N »i'Jsrj-Xci/ S'tf'-'tion I'.'ia.S’fcGir/ FGirozpuir 

^ D iv is io n  c /o  D iv is io n a l  R a ilw ay  Manager, 

Northern  R ailw ay , Ferozepur ,

• J .N .M a l v i y a /  T r a f f i c  Inspecto r  Headquartern

Northern R ailw ay , A llah ab ad ,

H .B .D e o p h as  son of V .G .D e o p h a s ,  S tat io n  . 

Superintendent , N . R l y , , Kanpur,

I
,^̂ 15. Prom D ay al , T r a f f i c  In sp e c to r  (S a f e t y ) ,  

N o rth e rn .R a ilw a y , A llah ab ad ,

vJ-
^^6 , M .S .R .C .S r i v a s t a v a  son of V indyachal  Persad ,

Station- Superintendent  (Class I I ) , N .R l y ,  A llahabad

j ^ 7 ,  N , N . Sriv a sta v a , son of Bajreing S a h a i ,  A s s t t ,

T r a f f i c  O f f ic e r  (Rules) , N .Railv/ay , A llahabad  '

'1 :

2 0,

2J^

22*

2 3 .

24 .

K .S .S r i v a s t a v a ,  son of B ,P ,S r i v a s t a v a ,  Dy. 

C h ie f  C o n tro lle r ,  Northern R ly ,  Yard,*

H .N .S r iv a s t a v a  son of J a i  Mangal L a i ,  Dy, 

C h ie f  C o n tro lle r ,  Northern R ly ,  A llah ab a d ,

R o F „Srivastav a , son of R . A . L a l ,  T r a f f i c  

In sp e c to r , Northern-Rly, A llahabad

P .W ,S r i v a s t a v a ,  son of In d e r  J e e t  Persad , 

T r a r f i c  In sp e c to r , N» Railvray, M irzapur ,

R ,A . .S .C h au h an , Yard  Master , Northern Railv/ay, 
Lucknow,

S ,M „N aq v i ,  Deputy C h ie f  C o n tro lle r ,  Northern 
Railvjay, Lucknow^.

S „ N .S in g h ,  Yard  Master, Northern R a ilw ay , 
V a r a n a s i .

\-25, R ,K ,D u b e ,  Yard Master Northern R a ilw ay , Lucknov/

1:2 6. 

27 ,

Shankata Persad Sriv a sta v a , S tatio n  Master, 
Northern R ailw ay , Ayodhya

T .N ,V a j p a y i ,  S a fety  Counsellor  (T r a f f ic )  
Northern  R a ilw ay , Lucjcnow,

To

H o n 'b le  the C h ie f  J u st ic e  and his companion
Judges in  the a fo resaid  court .
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The p e t it io n e r s  above named r e s p e c t fu l ly  submit 

as under:

1 .  - That p e t it io n e r  N o .l  was appointed as T r a f f ic

A pprentice  -in December, l 9 ^ 6 ^ o r  recruitment to the 

post of  A ss is ta n t  Station. M a ster /Sectio n  C o n t r o l l e r /

'■ ' Yard  M a s t e r /T r a f f ic  In sp ecto r . He completed t h is  train-

ing in December, 1 9 59 .  A ft e r  due completion of the 

t r a in in g  he was appointed as A ss ista nt  Statio n  Master 

in the grade of  Rsil50-225 (P S ) ‘ by l e t t e r  dated 

^ 2 5 . 1 2 . 1 9 5 9 .

t'/ , 2 .  That since the p e t it io n e r  N o .l  was t ra in e d

for  being  appointed  in one of the posts mentioned above 

in the grade o f  Rs.200-300, he made a- representation  

claim ing  that he should have been appointed in the 

grade of  Rs.200-300 and that f ix a t io n  of  h is  salary  in 

the grade of  Rs.150-225 was not j u s t i f i e d .

3 .  . That it may be mentioned here that in the Indian-

Railw ays  there  was a c lass  of posts  known as R e l ie v in g  

•Transportation  A ss ista nt  (h e r e in a fte r  r e ferred  to as the 

R . T . A .  for the sake of b r e v i t y ) „ The service  c o n sisted  

o f  d i f fe r e n t  categ o ries  of posts  known as Sectional  

C o n tro lle r ,  A ss is ta n t  Station  Master, A ss is ta n t  Yard 

Master, A s s is ta n t  Movement inspector  etc , which co n stitu te  

non-gazett'ed c la s s  I I I  T r a f f i c  s t a f f .

■ That the salary  of p e t it io n e r  N o .l  was f ix e d

w ith  e ffe c t  from May, 1962 ,in the grade of  R^.250-380

4 .  ■ ' (which was the R . T . A . ' s  g r a d e ) .

■ "'5 ■

' y
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5 .  That a fte r  the report o f  the Third  Pay Commi- '

ssion a l l  the incumbents in the grade of  Rs.250-380 were 

given  the scale  of Rs.4S5-700' RS,

6 . ■ That the p et it io n e r s  were e n t it le d  fo r  being  

considered  for  appointment to the post of  A s s is ta n t  

Yard Master, Sectional  C o n tr o lle r ,  Station  Master in 

the then grade of Rs.200-300 (P S ) .

7., That the service  p ar t ic u la r s  of the p et it io n e r s

N o . 2 t o '8 are given  below :

P e t .

No.
Date of 

Appo i n t man t/  

promotion

P o s t /d e s i g ­

nation
Scales

n'
2 . 3 0 . 4 . 1 9 5 6 T r a f f i c  Apprentice

' 3 0 . 4 . 5 9 , A s s t t .  S tation  Master 
Barabanki

1 5 0 - 2 2 5 . (PS)

May '62 sectio nal  C on tro ller  
Lucknow

270-380 (AS)

January  '7 0 T r a f f i c  Inspector  

Lucknow
■ 335-4-2 5 (AS)

2 6 . 8 . 7 2 T r a f f i c  Inspector  
Prayag

370-475 (AS)

j ' •

2 6 , 8 , 7 6 Dy. C h ie f  C on tro ller  

Lucknow Sc A llahabad
700-900 (R/S>

. F e b . -77 T r a f f i c  Inspector  

Pratapgarh
550-750 (RS)

A u g , '7 9
T r a f f i c  Inspector  

Special  Lucknow
700-900 (RS)

0 o 30-4-56 , T r a f f i c  Apprentice

May '5 9  ' A s s t t .  Station  Master 
Barabanki

150-225 (PS)

I June ^ '62 .. Sectional  C o n tro ller  
Lucknow

270-380 (AS)

N o v . '6 4 T r a f f ic  Inspector  
Safety , Prayag

250-380 (AS)

J u n e '68 D iv is io n a l  Transit  

Inspecto r , Lucknow
325-425 (AS)
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1
March '7 0  

June '73  

J a n . '7 4  , 

July, '74 

March '7 5  

A u g . '7 5

_Chie£ Yard Master 

Lucknow

Station  Suptdt . 

Lucknow ■ . '

T r a f f ic  Inspector  

Lucknov;

Dy. C h ie f  C ontroller  

(S u rv e y )■ Lucknow

T r a f f ic  Inspector  

Lucknow

Station  Master, 

Barabanki

370-475- (AS) 

450-525 (AS) 

550-750 (RS)

- 700- 900 (RS) 

550-750 (RS) 

550-750 (RS)

I

■ 'fi

"T'

4 .  2 5 . 7 , 6 2 '  T r a f f ic  Apprentice

Ju ly  '62  , Asstt,- Station  Master

Barabanki

t )c t . '6 3  R e l ie v in g  Transporta­

tion A s s t t .  Lucknow

J^uly {10 'Station Master Prayag

May '7 1  Dy. C h ie f  Yard Master

A u g . '7 7  Station  Master Bhadoi

and Sultanpur

205-280 (AS)

250-380 (AS)

2 50-380 (AS) 

335-42>-'tAS) 

550-750 (RS)

5 .

1 V \v

2 4 . 1 2 . 5 6  T r a f f ic  Apprentice

D e c . '5 9  A s s t t .  Station

Master Lucknow Yard

1 6 .5 . 6 2  R e l ie v in g  Transporta­

tion A s s t t .  Lucknow

2 6 . 3 . 6 6  sectional  C on tro ller ,

Lucknow

1 1 . 5 . 7 0  T r a f f i c  Inspector

Fxatapgarh

A p r il  '7 7  T r a f f ic  Inspector  .

Faizabad

1 50^225  (PS) 

200-300 (PS) 

270-380 (AS) 

335-425 (AS) 

550-750 (RS)

6,

■I:

8 . 8 . 6 2  

A u g . '62

A u g . ' 6 3

1971

1976

T r a f f ic  Apprentice

A s s t t .  Station  Master 
Lucknow

R e lie v in g  Transport 
A s s t t • Lucknow

T r a f f ic  InspectoT  . 
Faisabad

Station  Master,

'Phaphamau &
Kashi

150-225 (PS) 

250-380 (AS) 

335-425 (AS) 

550-750 (RS)



7 ,  2 3 . 1 2 . 5 7

D e c . '60

A u g . ' 6 3

June '68

S e p t . ' '70

2 0 . 8 . 7 7

2 0 . 8 . 7 8

-7-

T r a f f i c 'A p p r e n t ic e

Asstto Yard Master 

Tughlakabad

A s s t t .  Yard Master 

Lucknow

Station  Master,

Rae B areli '

T r a f f ic  Inspector  

Pratapgarh '

Station  Master 

Rae B a r e li

Pratapgarh

0̂

150-225 (PS) 

230-380 (AS) 

250-380 (AS) 

325-425 (AS) 

550-750 (RS)

W '
1 3 . 8 . 6 3

'2 8 .1 1 .6 6

2 0 . 1 2 . 7 2

2 . 7 . 1 9 7 7

2 4 . 2 . 7 8

T r a f f ic  Apprentice

R e lie v in g  Transporta­

tion  A s s t t .  Lucknow

Station  Master Unnao .

Dy. C h ie f  Yard 

Master Ju h i  &  

A llahabad

Station  Master 

Unnao

250-380 (AS)

250-380 (AS) 

550-750 (RW)

550-750 :(RS)

9 .

V

3 0 , 4 . 5 6

2 5 . 5 . 5 9

1 7 . 9 . 6 2

1 . 4 . 6 8

1 . 3 . 7 1

9 . 7 . 7 6

T r a f f ic  Apprentice

A s s t t .  S tatio n  Master 

Barabanki

Sectional  C o n tro lle r  

Lucknow

T r a f f i c  Inspector  
Lucknow

T r a f f ic  Inspector  

Lucknow & Bsrabanki

Dy. C h ie f  C ontroller  

Lucknow

150-225 (PS) 

230-380 (AS) 

335-425 (AS) 

370-425 ( a s ) 

700-900 (RS)-

4-

1 0 .  2 5 , 7 . 6 2

Ju ly  '62

1 . 1 0 . 6 3

Ju ly  '7 9

T r a f f ic  Apprentice

A s s t t .  Station  Master 

Barabanki

R e lie v in g  T r a n s .A s s t t .  
Lucknow

T r a f f ic  Inspector  

Planning  Lucknow

Station  Master 
Prayag

205-280 (AS)

2 50-380 (AS) 

455-700 (RS)
I

55$- 75d (RS)
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8 . That p e t it io n e r  N o .l  was promoted as Section  

C o n tr o lle r  in the then grade of  Rs.270-380 w ith  an 

allowance o f  Rs.'20/-  per month.

9 .  Th is  p e t it io n  p ertains  to the a p p l ic a b i l i t y  of

the quota-rule> which was o r i g i n a l l y  adumerated in a

scheme for the recruitment of T r a f f i c  A pprentices  on

a l l  Indian  Railv/ays. ' Th is  scheme is contained  in the

Railw ay  Board le t t e r  No .E  49 R R I /1 / ' .  dated 3 0 ^ 8 .1 9 5 2

SHdxMax. The scheme was 'la te r  on c l a r i f i e d  by Railw ay

Board le tte rs  N o .E  55 R C I / 1 2 7 /S  dated  7 . 1 2 . 1 9 5 6  and

No . .E (NG),/9 dated  3 1 . 1 2 . 1 9 6 0 .  Th is  scheme was amended •

in 1963 v ide  Railw ay  Board le t t e r  N o .E ( N G ) /6 1  R R I /4
t

dated 1 8 . 1 2 . 1 9 6 3 .

I

1 0 .  B r i e f l y  speaking, the schem.e provides  that 2 5%

■ of the v aca nc ies  in Control &  T r a f f i c  Groups in grade

200-300 (P S ) /2 5 0- 38 0  (AS) should  be ear marked fo r  the 

T r a f f i c  A pprentice  and they should be absorbed against  

these  reserved  v a c a n c ie s .  The ratio  o f  absorption  of 

T r a f f i c  Apprentice  vis-a-vis rankers (promotees) is  

If 3 .  .These v acanc ies  were to be c a lc u la te d  from the 

year 1954 , when the f ir s t  batch  of apprentices  was 

r e c ru it e d .  I f  in a p a r t ic u la r  year. T r a f f ic  Appren­

t ic e s  were not ava'il'able for absorption  in the ' .

reserved v ac a n c ie s ,  these v acanc ies  were to be c ar r ie d  

forward to. the next year.

The Rai.lway a u th o r it ie s  have not c o r re c t ly  

a p p lied  the above scheme, as a result  of which the 

T r a f f i c  Apprentice®  have not been promoted to higher  

ranks, as envisaged  in the above scheme... The said  

scheme was started  on the recommendations of  Indian  

Railways  Enquiry  Committee 1947 , contained  in item

i



i;
NO.-73, pera 123 of t' îe Report, w ith  a view  to improve 

control  o rg an isatio n  on the Ind ian  R a ilw ay s . W hile

%
examining the complaint of c e r ta in  Railway  employees, 

the Second Pay Commission''in para N o .64 , page 2 6 8 ,  has 

-observed as fo llo w s :

Ti

k A '

"As  regards the complaint about the appointment 

of  apprentices  to high-:r posts of Station  Master e t c . ,  

it is relevant to mention b r i e f l y  the scheme 

of  T r a f f i c  A p p ren tic es . The scheme w as ''in tro ­

duced- in 1951 ,as-a result  of one of the recommen­

dations' o f  the Indian  R ailw ays  Enquiry  Committee. 

(1947) for  the improvement o f  the control  o rg an i­

sation  on ;the R a ilw ay s . The Committ.ee suggested' 

that necessary  improvement «ould  be secured by 

bette-r selection  and tr a in in g  of Section  C ontrollers  

AS' the -Railway A dm inistration  found that su itable  

employees in the lower grades were not a v a ila b le  

for se lectio n  as Section  C o n tro lle rs , it vjas 

decided  to  r e c r u i t ' a ■certa in  number of 

A pprentices  and train, them for appointmen;fc to 

h igh er  grades of A s s t t ,  Station  Master, A s s t t .

Yard Master, Section C o n tro llers  and T r a f f i c  . / ■ 

in s p e c to r s .  Another reason for introducing  the 

scheme of Apprentices  for appointment to posts at 

in t e r m e d ia t e . levels  is the .absence in the Railways 

of  d ire c t  recruitment to C lass  I I ,  because g f  

which  it is considered  necessary  to recru it  young

*
graduates  and train  them for  assuming r e s p o n s ib i l it y  

■of h ig h er  supervisory  posts  in C lass  III', and 

e v entu ally  for  promotion to C lass  I I  p o s t s .  We 

co nsider  t h is  to be a ‘ sound scheme and do not 

accept the complaint against  it as r e a s o n a b le " .
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A c c o r d in g .t o  the Scheme, the T r a f f ic  Apprentices  

were expected to be promoted to C la s s  I I ,  G azetted  

Serv ice  w ith in  a period  of ten years , as would appear from 

the advertisem ent, which appeared in the Hindustan  

Times, fflated.2 9 . 1 2 . 1 9 5 2 ,  as fo llo w s :

"An opportunity  a w a it s ,y o u , i f  you have a degree 

from a recognised  U n iv e r s ity , sound h e a lth , 

normal eye sight without g lasses  .and ■ date of 

b ir t h  between. 2 . 2 , 1 9 3 9  and 1 . 2 . 1 9 4 2 .  B etter  s t i l l ,  
» '

i f  you are a sportsman but th is  i s  not essential-. 

(Age lim it  may be relaxed  for  a d is p la c e d  person, 

a war service  candidate  or a member of  the

S cheduled ,C aste  or Scheduled T r i b e ) .

/ou  w i l l  be trained  in Railway  operation  for  three 

years as an apprentice  and on successful  comple- 

tion  of t r a in in g ,  you w i l l  be c a lle d  upon to work 

•a s  a R e l ie v in g  Transportation  A ss ista n t  g u id in g  

Railv/ay operation  in yards, control o f f i c e s  and 

important statio ns , i f  you are of the right  type, 

a chain  o f  promotions to p o s it io n s  o f  h igher  

"A „ r e s p o n s ib i l it y  w i l l  come your way and there is  no

■

reason why^you may n o t .b e  promoted to the Gazetted  ’ 

rank in ttn years or so.^ Your jobs  .will a l l  be. 

in v a r ia b ly  .important, for  t h e .country counts on the 

railw ays  for  its  progress  and the R a i l w a y s , depend 

on young men like  you.

AS an Apprentice  you w il l  draw Rs.16'0/-, 

r.c.170/- and Rs.,175/- per month in the three 

) successive  y e a rs ,p lu s  b e n e f it s  o f  free  medical

'  ■ attendance . Passes  and P r iv i le g e  T icket  Orders.-

As an R . T . A .  you w i l l  start on Rs.250/- (plus 

Dearness  Allowance Rs.30/-) in the grade r is in g
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u up to Rs.380/“  p .m . Further  promotions are

to be Inspectors , C o n tro lle rs ,  Yard Masters,

,• station- Masters  in grades Rs,335-425/- ,

Rs.370-475/-  and Rs,450-575 plus D .A .  and other 

adm issible  allowances)-.

In a l l  working posts  r ight  f r o m :R ,^ ,A .  you 

w i l l  en joy  good R a i l w a y  housing  or allowance 

in l ie u  thereof  as adm issible  under the Railw ay  

rules-.

Your app lication  in prescribed  from, o b ta in ­

able  from any Railw ay  station  or Booking 

O f f i c e ,  must reach Secretary , Railw ay  Serv ice  

h'' C<Sm.mission, Calcutta-14 by February 1, 1 9 6 3 " .

1 1 .  That the non-implementation of the Scheme in 

the correct p ersp ective  has resulte^d in most of the '• 

T r a f f i c  A pp rentices  remaining in the i n i t i a l  grade of  

recruitm ent, even a fter  p utt in g  in more than ten years 

o f  service , which was the period  considered  reasonable  

for  promotion to C lass  I I  s e rv ic e .

- 1 1 -

1

y  . . ’ .
1 2 .  That the f i r s t  batch of  T r a f f i c  /apprentices 

completed th e ir  apprenticeship  in 1957 , a fte r  being  

^ / .  ̂ r ecru ited  in 1 9 5 4 .  As per the scheme, the T r a f f i c

A pprentices  v/ere required  to undergo three  years 

^  extensive  tra in in g  in theory and p ra c t ic a l  for  a l l

c ateg o ries  of  transportation  course , such as A ss ista n t  

Station  Masters , A ss ista nt  Yard Masters, Station  

Masters, Section  C on tro llers , Dep-uty C}^j_ef C o n tro lle rs ,  

C h ie f  C o n tro llers  and T r a f f i c  In sp e c to rs .  The 

. in ten sive  t r a in in g  was imparted to .en sure  that T r a f f i c  

Apprentices,, a fter  completion of app ren ticesh ip  might 

be put on any one of  the above post s . and even.tually

■ might be f i t  for  promotion to. c la s s  I I  service  when- they
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'were s t i l l  young. _ ■ ■

/

1 3 ,  That in 1 9 5 8 ,  .tha Railw ay  aut'-'orities formed a

I •
panel for grade 200-300 (P S ) /2 5 0- 38 0  (AS) for  the post

o f  /Assistant ■ Station  Masters and Section  C o n t r o l le r s .

Thus, 72 employees were s e le c te d .a n d  em panelled . In

these  72 vacancies^ the share of the T r a f f ic

Apprentices., according to the 'quota ru les  was 18,

.b.ut none' of the T r a f f ic  A pp rentices , who were a v a ilab le

at that time were absorbed in that panel and a l l  the 

' \
18 v acancies , reserved for-the T r a f f i c  /'jpDrentices 

were givtm to the rankers and the carry  forward rule 

was not observed . In fac--, three apprentices  were 

^ a v a i l a b l e  and they should h av e .b e e n  absorbed and the 

rem aining 15  vacancies  should h^ve been kept reserved

■ and c arr ied  forward for the subsequent batcheso

■ _ ■ ' Adm ittedly  operating  posts  reserved forf

T r a f f i c  Apprentices  couJ.d not be kept vacant and, 

therefore , had to be f i l l e d ,  but .this f i l l i n g  of  

reserved posts  could  not be done s u b sta n tiv e ly , in 

, . other  words, promotion of rankers against  the posts

reserved for  apprentices  should have bee-s a purely  

temporary arrangement a t i l l  the av » :i lab il ity  o f  the 

r ig h t fu l  c la im ants , i . e .  T r a f f ic  Apprentices... The 

Railw ay  Administr.?tion not only  d id  not absorb the 

a v a ilab le  three apprentices  against  the 18 reserved  

v acancies , but als..-* f a i l e d  to keep the reserved 

vacancies  for  T r a f f ic  A pprentices , and promoted and 

confirm ed rankers against the 18 reserved  v a c a n c ie s .

That again , selection  for  the posts o f  A ss ista nt  

Station  Masters and Section C o n tro llers  grade 250-380 

(AS) was h e ld  in 1961 , as a result  of which about 40

-12-
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A

employees were placed  on the p an e l ,  out of th is  only

10 posts v;ere given to T r a f f i c  /-apprentices, whereas the 

q u o t a 'o f  v acanc ies  which fa l l  to t h e ir  share from 1954 

onwards was much- more. Even at t h i s " l a t e  stage , i . e .

. i n  the year 1961 , many apprentices  were le ft  out for  

want of  vacancies., although a ll  the T r a f f ic  /-ipprentices 

had q u a l i f i e d  in the s e le c t io n /t e s t  and, in fact  had 

secured more marks in comparison to rankers . The 

q u a l i fy in g  marks for  apprentice  were f ix e d  at 65%, 

whereas rankers had to secure only 60% . Th is  d i s c r i ­

m ination in one and the sam.e .selection is  u n c o n stitu t io n a l  

The p et it io n e r s  never knew t i l l  recently  that the 

au th o r it ie s  had la id  down d i f f e r e n t  standards.

A\

16.- That the a u th o r itie s  have v io la te d  the carry  

forward rules  of  2 5% quota a ssigned  to the T r a f f i c  

Apprentices  under the a fo re sa id  Scheme - in the a fo re sa id  

grade 250-380 ( h S ) . T heir  grievance  is  that the autho­

r i t i e s  have not calcu lated  the vacancies  from the 'year

1954 w hile  they' should have done so in terms of the 

Scheme.

1 7 .  That notwithstanding  the a fo re sa id  le t t e r

dated  2 0 . 1 1 . 1 9 6 8 ;  tie a u th o r it ie s  have f a i l e d  t o ’ c a lc u la te  

the vacancies  and give  the r ig h t fu l  share o f . vacancies ' 

to the T r a f f i c  Apprentices  on the b a s is  of 2 5% of  

reserved quota . The 'carry  forward ' rule , according  to 

which .the T r a f f i c  ^apprentices ought to have been f ixed  . 

in sen io rity  w ith  reference  to the 'dates from which they 

would have been promoted in Grade Rs,250-380 (A S ) ,  had 

the quota o f  vacancies  from 1954 would have been 

c a lc u la te d  c o rrectly , had also  not been observed .

1
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1 8 .  ■ That in December, 1969 a s e n io rity  l i s t  was 

published  by the -then D iv is io n a l  Superintendent , Northern

 ̂ ' Railw ays  in respect of a ll  the' incumbents v/crking in the

. grade o f  Rs.250- 280 . The p osition  of the p e t it io n e r  N o .l  

in the 'said  l i s t  was at S e r ia l  N0 . I 80

1 9 .  , that a c ir c u la r  was issued  by the R a ilw ay  Board ' 

on 3O 08. I 952 p roviding  ■ that for  f i l l i n g  up 25% vacancies  

o f  Section C o n tro ller  from amongst the t r a f f i c

. ap p re n tic e s . l( true copy of this  c ir c u la r  is annexed 

. as ■Annexurc 1 .

2 0 .  That another c ir c u la r  was issued  on 7 .2 .1 9 5 6 '  by

1-
the Railway  Board in which it was c l a r i f i e d  that the 

T r a f f i c  /apprentices ware Joeing recru ited  -for ultim ate  

absorption  in the grade of  Rs.200- 300 . A true copy o f  

t h is  -circular is annexed as- Annexure 2 . hs stated  

e a r l i e r  the p e t it io n e r  N o .l  instead  of being  absotoeid 

■in the grade of  Rso200-300 was appointed in the  grade of 

Rs.150- 225. The wrong f ix a t io n  of  .the salary  of the 

p e t it io n e r  not only resulted  in monetary loss  but it  also  

e.f:fected tne sen io rity  and future  chances of promotion

^  2 1 .  That a c ir c u la r  was issued  on 3 1 .1 2  .1 9 6 0  laying

procedure for  the determ ination  o f  s e n io r ity  

a true copy o f  which is annexed as /'.nnexure 3 „

\ ^
f ■

2 2 .  That a c ir c u la r  wa$ again  issued  on^1 8 .1 2 . 1 9 6 3  to

the effect- that the T r a f f ic  Apprentices  should be d ir e c t ly

. absorbed against  2 5% of annual vacancies  in the- h igher

1 ' _ . 
g r a d e 'a n d  they v/ould not have to undergo further  selectio n .

I '
It  was also  c l a r i f i e d  that t i l l  se lections  were made the 

T r a f f ic  7-ipprentices should be e n t it le d  ^to h igher  pay as

\
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personal to them. A true copy of  t h is  c ir c u la r  is  

annexed as /.nnexure 4 hereto ,

2 3 .  That another c ir c u la r  dated  1 9 .4 , 1 9 6 8  was Jssued 

in which it was stated  that T r a f f i c  /apprentices w i l l

be deemed to have been promoted from the date they were 

due, e l i g i b l e  provided  vacancies  w.^ra a v a ila b le  in the 

p a r t ic u la r  year for th e ir  absorption  and t h e ir  interests  

w i l l  be protected  by g i v in g .b e n e f i L  of proforma 

f i x a t i o n 'o f  pay e tc .  i-. true copy of  this  c ir c u la r  ‘ 

is  annexed as Annexure 5 h ereto ,

24 ,  That para 9 of Chapter I I I  of the Railway. 

Establishm ent Manual, 1360 p rovides  as .follo'-s;

"Paragraph  6 above a p p lie s  equal.ly to s e n io rity  

in promotion vacanc ies , due allowance beirig madr 

for  quotas in promotion, i f  any, and delay  in 

jo i n in g  in the new post in the e x ig e n c ie s  of  

'{ y  ■ s e r v ic e s .  Provision  o f ’ paragraph 7 and 8 w i l l

u ; " ' r
also apply in case of  promotion"

-25, That for  the purpose of determ ination  o f

s e n io rity  only  the date of jo i n in g  was taken as the 

relevant c o n s id e r a t io n . Due allowance was not given

^he quota reserved for  the ■ T r a f f i c  /-apprentices, 

oircum stances p e t it io n e r s  were not satisfi '^d

■ even with the sen io rity  l i s t  prepar:;d in the year 1969 ,

2 6 .  That p e t it io n e r  N o .1 was promoted as T r a f f ic  

Inspector  in January , 1970 in the 'grade  of Rs, 335-425 „ 

r! true copy, of the order- is ,.annexed a^ t-. ^
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2 7 .  That p e t it io n e r  N o .l  was sijbsequently promoted 

as T r a f f i *  Inspector  Senior  Grade (R s .550-750) An.
I

January  21 , 1 977 .  He has th e re a fte r  been promoted in 

J u ly ,  1979 on a n ' adhoc ' b a s is  in the grade o f  Rs.700-900 

and posted as T r a f f i c  Inspector  at Lucknow.  ̂ t rue  

copy of the le tte r  of. appointm ent/posting  is 

i-,nnexure 7 h e re t o .

2 8 .  That ‘the sen io rity  l i s t  prepared in the year.

1969  was revised  in ,1973 and the p e t it io n e r  who was 

p laced  e a r l ie r  at Serial  N O 0I 8 in 1969 l i s t  was placed' 

at ser ial  N o . 27 in 1973 l i s t .

'2 9 .  That the p e t i t i o n e r - N o .1  along with  others  made

a representation  dated 2 3 . 7 . 1 9 7 3  against  the wrong 

f ix a t io n  of h is  s e n io r it y .  L true copy of the afore- 

sa id  representation  is annexed as /'innexure 8 .

3 0 .  That a reply  was received  to the  above repre^ 

sentation  in which the p e t it io n e r  and others were 

intimated that no interf.jrence was c a lle d  for  in the 

revised  s e n io r ity  l i s t .  True copy of le tte r  is annexed 

as /.nnexure 9 h ereto .

, 1
3 1 ,  That in the meantime a V^rit P e tit io n  N o . 394 

' '
•'*' I-.-
, o f  1971 was f i l e d  in repre sent a cive- cap ac ity  in the

' " 1/

/■ D e lh i  High Court-by fiv e  persons belonging  to the 

D e lh i  D iv is io n  praying for : observing  the scheme of 

r-'servation' and to a llot  25% of vacancies  to T r a f f i c  

Apprentices  from the year 1954 onwards as and when 

they accrued, g iv in g  them the due se n io r ity  p osition  

from 1954 and the reserved v acanc ies  should be 

ca r r ie d  forward and the b e n e f it  o f  proforma f ix a t io n  . 

in sen iority  i s t o ' b e  given to the apprentices  jo in in g
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in subsequent years , that the apprentices  should' be 

confirm ed against  ^the reserved vacancies- from the 

date of whiqh the s a id "v a c a n c ie s  .accrued to them; that 

the results  o f  the selectio ns  already  held  should

- .not be given  e f fe c t  to; and that the Railw ay  adminis-

tration  should dnot make fu rth er  se lectio n  to promo- ^

, t ion  posts in the transportation  and commercial '
n ■ ■

c ate g o r ie s  frofn the grade of Rs, 250-380 (/-.S') to c la s s  '

I I  gazetted  t i l l  the decision  of the c a s e " .

3 2 .  That the a foresaid  w rit  p et it io n  came up for  

h earing  before  the learned s ingle  Judge of  D e lh i  H ig h . 

C o u rt . '

3 3 .  ' That the learned s ingle  Judge form ulated two 

questions  as a r is in g  in the case namely' (i) whether 

the writ p et it io n  was unduly delayed,, and ( i i )  whether 

the p e t it io n e r s  were e n t it le d  to sen io rity  from before  

/ v '  - dates of th e ir  selection  to the Grade . The second

* ^  question  was answered in favour of  the p e t it io n e r s

in the writ  p etitio n , f i l e d  in the Delhi, High  Court .

The f i r s t  question  was, however, answered in the 

’ negative  and the writ  p et it io n  was dism issed  as 

unduly  delayed  by judgment dated  J.ugust 8 , 1 9 7 2 .

3 4 .  That f e e l in g  aggrieved  by the dec is io n  o f  the 

learned  s in g le  Judge , the p e t it io n e r s  in the D e lh i  

H igh  Court in a representative  c ap ac ity  f i l e d  Letter  

Patent. Appeal N0..22Q of 1972 in the D e lh i  High  Court,

3 5 ,  That ,a D iv is io n  Bench, o f  the Del'hi High  Court 

by it s  judgment dated 3 0 . 7 . 1 9 7 5  allowed the appc-al
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j'i
//

//'

y • and h e ld  that the petition- rs  in the D e lh i  H igh  ^ourt  /

were e n t it le d  to the grant of  a w rit  of mandamus

d ir e c t in g  the Railway  adm inistration  to f i x  the

■ s e n io r ity  of T r a f f ic  ^apprentices in the light  of the

observations  made 'by the learned  single  Judge as up-r

h e ld  by D iv is io n  Bench. The sen io rity  l is t  of  1969

was quashed. It  was further d ire c te d  that the Railway  

7-idmlnistration shall  draw the se n io rity  l is t  w ith in  

three  months from, the date of judgment and proceed t>o 

make confirm ations  and /o r  furth er  promotions in the

■ h ig h e r  grades in accordance w ith  l a w . ■

36 .  That another writ  p et it io n  was f i l e d  in s im ilar  

circum stances in the A llah abad  High  Court at ^-llaha.bad 

which was number-'d as C i v i l  M isc . VJrit P e t it io n  No*302 

o f  ,1972 (N .K .R a s t o g i  and others  vso Union o f  In d ia  and 

o t h e r s ) „ Th is  was also in representative  c a p a c ity .

3 7 .  That in the above w rit  p et it io n  also  the 

s e n io r ity  l i s t  prepared in 1969  w it h o u t , due consS- 

deration  of reserv ation s  of quota for d irec t  apprentices,

^ y  . was c h a llen g ed .

3 8 .  That- the a foresaid  w rit  p e t it io n  was allow ed  by 

a D iv is io n  Bench of this' H o n 'b le  Cgurt by judgment
I

datc-:id 1 8 . 7 . 1 9 7 8 .  By the 'said  judgment the s e n io r it y  

l i s t  prepared on 1st May, 1969  and f i n a l i s e d  on 

1 8 . 1 2 , 1 9 6 9  was quashed. The Railw ay  adm inistration  • 

was d irected  to revise  the s e n io r ity  l is t  o f  the 

p e t it io n e r s  in the light of the observations  made in 

the judgm.ent and in accordance w ith  law and to grant 

promotion on that b a s i s .

i
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may .be mentioned here that the D e lh i  

'i- High Court and .this H o n 'b le  High  ‘̂ ourt had guashed' the

’ ' l i s t  prepared by D e lh i  ,and M l a h a b a d  D i v i s i o n s .  The

p r in c ip le  involved  in the l i s t  o f  Lucknow D iv is io n  1969 

and then 1973 should be the same,

4 0 .  That in sp ite  of the fact  t h a t 't h e  se n io r ity  l is t

on 1st May, 1969 arid f i n a l i s e d  on 1 8 .1 2 . 1 9 6 9  

quashed by the Delhi, High Court as v;ell -as by th is  

Hon'-bl,, Court the Railw ay  Adm inistration  has been ’ ,

t r e a t in g  the- p e t it io n e r s  .position  on the b a s is  of  

s e n io rity  l i s t  drawn in 1969„

4 1 ,  That p e t it io n e r s  are advised  to state that in 

view, of the d e c is io n s  rendered by the D e lh i  High  Court 

and th is  H o n 'b l e  Court the s e n io r ity  l is t  in 1969  is  

no longer v a l i d  and fresh  s e n io r ity  have to be drawn ■ ' 

up for making promotions g iv in g  due allowance to the 

25% v acanc ies  reserved for  T r a f f i c  i..,pp^^,nticti for  

promotion in the h igher  grade .

another s e n io r ity  l i s t  was p ub lish ed  on .

^ I ' categories, of personnels

in .Traffic inspectors  post in the grade of'rs..550- 750 .

i  . ■ ' true  copy o f  the Se n io r ity  L is t  is annexed as

/m nexure 10 h ereto .

4 3 ,  T h a t ,i n  1969  separate l i s t s  ware p r e p a r 'd  by 

d lffa re n t .  D i v i s i o n s .  In 1979 the 2o.nal Headquart,.r  O f f ic e  

Northern Railway,- rfew D e lh i ,  prepared a combined 

s e n io r ity  l i s t  of  incumbents v/irkinq in T r a f f i c  

Inspectors  post in the g.rade o f  550-7.50 in v a r io u s  '' 

D iv is io n s  of Northern Railway,^ in the said l is t  the ' 

p osit ion  of  the incumbents working' the D e lh i  D iv is io n
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has been shown to be improved as compared to t h e ir  

respectivG  p o s it io n s  in 1 9 6 9 .  It  is  submitted that 

the p et it io n e r s  should also  have been given the advan­

tage  o£ the p r in c ip le  la id  down by the D e lh i  High  Court 

and this  H o n 'b le  court by r e f ix in g  the se n io rity  in 

. 1 9 7 8 .  .•

44* That the  p osition  o f  the p e t it io n e r s  in the said
♦

l i s t  at S e r ia l  No . 65 , 66 and 8 7 .

N.

4 5 .  ' That -the p et it io n e rs  further  understand that 

the petition^'-rs in the Writ P e t it io n  f i l e d  in t h is  

H o n 'b le  Court have also been given due allowance 

regarding 25% reservation  of  vaca nc ies  for  the T r a f f ic  

Apprentice', for  appointment in the h igher  g r a d e .p o s t s  , 

and consequently  th e ir  s e n io rity  are b e i n g .rev ised  for 

the purpose of  future  promotions,

y

4 6 .  -That- the p e t it io n e r s  represented on 2 8 . 2 . 7 9  

against  the s e n i o r i t y  l i s t  drawn on 1 9 . 1 1 . 7 8 .  A true  

copy of the representation  is annexed as /^nnexure 11 .

4 7 .  That on 1 2 . 4 . 7 9  a .jo int  sen io rity  l i s t  o f  T r a f f ic  

In s p e c t o r s /S t a t io n  Masters and Yard Masters was 

c ir c u la t e d  and the p e t it io n e r s  were not given t h e ir

due s e n io r ity  by g iv in g  allowance of  reservation  o f  

25%  of  v a c a n c ie s .  A true copy o f  the said  ^ jo i n t  

se n io rity  l i s t ^ i s  annexed as Annexure 1 2 . The p e t i ­

t io ners  made representation  to the railw ay  adm inistra ­

t ion  against  the se n io rity  l i s t  o f  1 2 . 4 . 1 9 7 9 .  A true 

copy of the sa id  representation  is  annexed as'

Annexure 13 h ereto .
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4 8 .  T h a t ■in the a foresaid  representations  the 

p e t it io n e r s  in ter  a l ia  in v ite d  the attention  of the 

. Railw ay  Adm inistration  to the a fo r e s a id  two dec is io n  

-of D e lh i  High Court and th is  H o n 'b le  Court and prayed 

that the s e n io r it y  o f  the p e t it io n e r s  should a tle a st  

.be s im ilarly  f ix e d  as those of p et it io n e r s  in the 

D e lh i  High  Court and A n ^ h a b a d  High  Court . 'The  

p e t it io n e r s ,  however, d id  not receive  any repl\/ to 

the above representation  so far.-

4 9 .  That in pursuance of  the d e c is io n , tkg o f ' ttie 

D e lh i  High Court the Railway  Adm inistration  not only 

gave .proform a se n io rity  and promotions to the p e t i ­

t io ners  who had f i l e d  the Writ P et it io n  in /the D e lh i  

High  Court but had also  given the same b e n e f it  to 

persons who were senior to the p et it io n e r s  in the 

D e lh i  High ^ o u r t .  This  would be evident from a 

c ir c u la r  issued  on 6 . 4 . 1 9 7 9  a true copy o f  w hich  is 

annexed as Annexure 14 hereto .

5 0 .  That on the b a s is  of the revised  s e n io r it y

 ̂ given  on the b a s is  o f  D e lh i  High Court judgment,

p e t it io n e r s  who had| f i l e d  the W r i t 'P e t i t i o n  and others 

have been .^iven promotions to C lass  IJ  g a zetted  posts 

w ith  e ffe c t  from August, 1 9 7 9 .

I  .

5 1 .  That the record of the p e t it io n e r s  have been 

above board and there is nothing  against t h e ir  work 

and conduct and they are e n t i t l e d ’ for promotion.

5 2 .  -That regular  se lectio ns  are going to be h e ld  

for  the posts  o f  Station  S u p e r in te n d e n t /T r a f f ic  

In s p e c t o r s /C h ie f  Yard Master in the grade of 700-900 

and C h ie f  C o n tr o lle r  in the grade 840-1040'.
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53, That a c ircular  has been issued on 1 9 . 1 . 1 9 8 0 '  

by the Divisional  Railway Manager, Northern Railway 

Lucknow inviting applications for appearing in selec­

tions to be held- for the posts" of Station . Superinteh- 

dent/Traffic  Inspectors/Chief  Yard Master, a true 

copy of which is annexed as Annexute 15 hereto.

A ll  the p e t it io n e r s  except p e t it io n e r  N o .9 Shri

B .N .M is r a  are in c lu d e d 'in  the said  l i s t .  -Petitioner /  

N o . 9 is p resently  working as Deputy C ^ i e f  '^ontrollei: 

at Lucknov/. T h is  post is equivalent  to the post-s 

having  550-750 pay scale on t r a f f i c  s id e .  He has not 

been c a l le d  for  selection  to the post of C h ie f  Controlfec 

grade 840-1040 due to v/rong f ix a t io n  of his  s e n io r it y .

^ A - V V

54.  ‘ That the p et it io n e r s  have furt'ier .learnife that 

a c ir c u la r  was issued  on 8 « 1 .1980  by the General 

Manager Personnel, Northern Railw ay , New D e lh i  in v it in g  

a p p lic a t io n s  from e l ig i b l e  candidates  in the Northern 

Railways  for  promotions to the posts o f  Station  

S u p e r in te n d e n t /T ra f f ic  .In sp e c to rs /C h ie f  Yard Master 

Along with  the said  c ir c u la r  a l i s t  of 203 e l i g i b l e  

candidates  have also  been c ir c u l a t e d .  The names of 

p et it io n e r s  appear at Seria l  N o .9, 10, 25, 30, 31, 32

33, 34, and 63.  A true copy of  the c ir c u la r  is annexed 

as Annexure 1 6 .

55,  That there are about 66 vacancies  oiit of which 

only  20 persons have been c a l le d  from Lucknov/ D ivision '.

55. That i f  the p et it io n e rs  were given t h e ir  due 

s e n io r ity  in pursuance of  the d ec is io n s  of D e lh i  High 

Court and t h is  H o n 'b le  Court, the p e t it io n e r  N o ,l  would 

have long la since been promoted to a c lass  I'l post . In
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any case he should no t 'h av e  been placed in the 

e l i g i b i l i t y  l i s t  and should have been-given outrig ht  

prom otion.

>̂ \\

57 .  That due to wrong f ix a t io n  o f  the s e n io rity  

and because o f  the fact that the Railway  Adm in istra ­

tion  is not g iv in g  fu l l  e f fe c t  to the dec is io n  of the 

D e lh i  High *^ourt and th is  H ^ n 'b l e  Court, mentioned

A

above, the. p e t it io n e r s  have already  sufferred  

immense monetary loss  and t h e ir  chances of promo- 

tion' have been adversely  e f f e c t e d ,

5 8 .  That i f  the selection  for  the posts of  Station  

S u p e r in te n d e n t /T ra f f ic  Inspectors  and C h ie f  

C o n t r o l l e r /C h ie f  Yard Master are allowed to be held  

in pursuance o f  the c ir c u la r  dated 8 . 1 . 1 9 8 0  and,

1 9 . 1 . 1 9 8 0  befo re  the d isp o sal  of the p r e s e n t ,w r it  

p e t it io n  the p et it io n e r s  would s u ffe r  s u b sta n tia l

and irreparable  lo s s .  ^  ^  ^  d ,

/

5 9 .  That fe e l in g  aggrieved  by the action  of

respondents .1 to 4 and having no other a lte r n a t iv e

and e f f ic a c io u s  remedy a v a ila b le ,  the p et it io n e rs

beg to p refer  this  writ p et it io n  inter  a l ia  on the 

fo llo w in g :

G R 0 U N D S

(r)

( i i )

'N,

Because recruitment o f  p e t it io n e r s  as 

T r a f f i c  Apprentice  was for appointment d ire c t ly  

to the higher grade o f  RTAs

Because 2 5% of  the annual vacancies  in the 

RTAs have to be f i l l e d  up from amongst the 

T r a f f i c  A pp rentices .
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( i i i )  Because in fact  due allowance was not given to 

the quota of 25% reserved for  T r a f f i c  A p p r = n t i k  for 

promotion to the h igher  grad e .

(iv) Because fixation  bf the seniority of petitioners  

was in gross violation  of the provisions of

para 9 o f  Chapter i n  o f  the Railway  Establish-  

. ment Manual and other Rules  and r e g u la t io n s .

(v) Because the judgment of  the D e lh i  H igh  Court 

and t h is  H o n 'b le  Court was a judgment in rem

. and should have been fu l l y  implemented.

(vi)
Because the Railw ay  A dm inistration  is acting  

in an a rb itra r y  manner and not a llow ing  the 

b e n e f it  o f  the d ec is io n  o f  the High Courts 

mentioned above■to the p e t it io n e r s .

(v ii)
Because persons working in the D e lh i  d i v i s i o n  

even though not arrayed as petitioners in the 

writ Petition  filed  in the Delhi High C^urt 

have been given benefit  in blatters of sen io rity

and promotions talcing into account the nex%

below r u le .

( v i i i )  Because the same p r in c ip le s  should have been  

a pp lied  by the Railw ay  adm inistration  while , 

c o n sid erin g  and making promotions in ter  a l ia  of 

p e t i t i o n e r s .

(ix)
Because the action of the administration is 

v io lative  of the provisions of A rticles  14 and 

16 o f  the C o n s t i t u t i o n . .
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(x) Because there b e ing  nothing .,against  the record 

of the p et it io n e r s  to merit any supersession , 

they should have been ‘promoted to C la s s  I I  posts,

(x i)  Because the action of  respondents 1 to 4 is  

i l l e g a l  and without j u r i s d i c t i o n .

PRAYERS

Wherefore it is  most r e s p e c tfu lly  prayed that 

t h is  H o n 'b le  Court may be pleased  to :

(i)  Issue  a w r it ,  d ir e c t io n  or order in the nature

.o f  mandamus d ir e c t in g  respondents 1 to 4 to

give  due allowance to the p e t it io n e r s  in 

respect o f  2 5% guota reserved  for T r a f f i c  ■ '

Apprentice  for  appointm ent/seniority^iprom otion 

in the h igher  grade o f  RTAs.

( i i )  Issue  a w r it ,  d irectio n  or order in the nature

of  mandamus commanding respondents 1 to 4 to 

treat  the p et it io n e rs  as having b '  :2n given  the 

b e n e f it  o f  25% reservation  o f  annual vacancies

mentioned above, r e f i x  the s e n io r ity  and grant

confirm ation  and promotion in accordance w

th erew ith .

( i i i )  Issue  a w r it ,  d irect io n  or order in the nature 

o f  mandamus re s tr a in in g  respondents 1 to 4 from 

h old ing  any further  s e le c tio n s  to the post o f  

Station  S u p e r in te n d e n t /T r a f f ic  In s p e c t o r /C h ie f  

Yard Master in the grade 700-900 and C h ie f
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C o n tr o lle r  in grade o f  Rs.840-1040 and lower 

gazetted  scale of- Rs.650-12^0 without absorbing 

the p e t it io n e r s  in accordance with t h e ir  due 

s e n io r it y .

(iv ) Issue  a w r it ,  d irect io n  or order in the

nature o f  mandamus d ir e c t in g  respondents 1-4 

to give  fu l l  e f fe c t  to the decision  o f  D e lh i  

High  Court and ^ llah ab a d  High  Court mentioned 

above, r e f i x  the s e n io r ity  in accordance th e re ­

w ith  and grant the p e t it io n e r s  a ll  in c id e n ta l  

r e l i e f s .

(v) issue  a v/rit, d ire c t io n  or order in the nature 

o f  mandamus commanding respondents 1 to 4 to 

revise  the seniority- in accordance w ith  law .

V. "

(v i)  Issue  a w rit , d ire c t io n  or order in the nature 

o f  C e r t io r a r i  quashing the seniority- l i s t  of  

1 9 . 1 1 . 1 9 7 8  and 1 2 . 4 . 1 9 7 9 .

(v i i )  Issue  such other w r it ,  d irect io n  or order as 

are deemed just  and proper .

(v i i i )  Award cost of the p et it io n  to the p e t i t i o n e r s .

Adv&cate 

Counsel for  P et it io n ers ,
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IN THE HON' BLE HIGH ̂ ^URT OF JUDICATURE- AT ALLAHABi\D
SITTING AT LUCKNOW ■

W rit  P e t it io n  No. of 1980

K ,M ,L a i  and others

Union of In d ia  &  others

versus

P e t it io n e rs

Respondents

Annexure

Government of I n d i a  

M in istr y  of Railways

Vv N o .E .4 0  R R l / 1 / 3 Dated  1 0 , 8 , 1 9 5 2

To

\-

'T'

1 ,  The General Managers/ ■

N . R . ,  N , E , / E . R c , S ,R „ ,  C , R o &  W ,R ,

2 .  The Chairm an/

Railv.;ay Ser\;^ice Commission, Bom bay/Calcutta ,

Reference  r e p lie s

Sub; Improviuct control o rg an isatio n  on the 

Railways item 73 of the recommendation 

(Para 123) of the I . R . E . C .  '1947 Report

Reference  r e p l i e d  received  from the. R a ilw ay  Adm inis­

tra t io n s  to R a ilw ay  Board ’ s le t t e r  N o . E . 49 R R l /9 /S  dated 

24th  O c t , /  1 9 51 ,  The Board have decided  that  the follow-
N

in g  number of  T r a f f i c  Apprentices  should be recru ited  

annually  in  each R ailw ays  to f i l l  a maximum of 25% of -̂rhe 

annual vacancies  in  the posts of Section  C o n tro lle rs /  

A s s is t a n t  In sp ec to r  and Yard and Stat io n  S t a f f  in  

Rs,150-225 Grade,

R a ilw ay No. of vacancies

1 ,  Northern  10 under the ju r i s d i c t i o n  of R ly .

2 .  Bonth E astern  15 service  Conrnission C alcutta

3 .  E astern  14

4 ,  Southern ' 5 under the j u r is d ic t io n  of

Railvray Sejrvice Cominission Bombay



(

1 5 ,  Western

6, Central

-2-.

5 Under the ju r i s d i c t i o n  o"f 

R a ilw ay  Service  Comi-nission 

Bombay

6

/

■—

\

2 , The fo llo w in g  terms and conditions  w i l l  apply

to these t r a f f i c  ap p ren tices ,

i) Educational  q u a l i f ic a t i o n

as already*, approved in  Board* s 

l e t t e r  of even number dated- 2 4 , 1 0 , 5 1

i i )  Scale  of stipend

i i i )  Erogramme of t r a in in g

iv) Age l im it  between 20 and 24 years

v) M edical f i t n e s s :  The candidate  v/ill be 

selected  to t r a in in g  sub ject  to m edical 

f i t n e s s .  They shoulS belong  to a category  

no;b belo\.v -A2.

v i)  A llow ances : In  additio n  to the monthly

stipend  they w i l l  be e l i g i b l e  fo r  Dearness 

Allowance i f  adm issible  under the rules  or 

. extent o rders ,

v i i )  Boarding  and lodging,^  'In v iew  D (v i )  above

boarding  and lodging  w i l l  be charged fo r

from tra in ees  i f  they provided  in  Ra ilw ay

H o ste ls ,

The Railw ay  Service  Coiirnlsslon Bouibay and 

3 & h o u l d  make .early arrangements, to r e c r u it  the require-

'S . ' ■
ed number of T r a f f i c  Apprentices  fo r  each R a ilw ay , The

candidates  should be selected  on the b a s is  of a w r itte n  
V  /  •

.competitive exam.ination coiiibined w ith  an in t e r v ie w . The

Board d e s ire  that  a transportation  o f f i c e r  of the

ju n io r  A dm in istrative  grade should be a sso c iated  w ith

the Commission at the in te rv ie w ,

^Sd/~

A s s t t ,  D ir e c t o r  Establishmen't

True copy

/
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IN  THE HON 'BLE HIGH COURT OF JUDICATURE AT ALLAHAB^iD

SITTING  AT LUCKNOW'

W r it  P e t it io n  No, ■ o‘f  1980

K .M o Lal  Sc others , , ,  P e t it io n e rs

* versus

Union of In d ia  &  others Respondents

Annexure 2

■ \

Copy of R a ilw ay  B o a r d 's  l e t t e r  'No.E 55 R C l /

1 2 7 /S  dated 7 . 1 2 , 1 9 5 6  addressed to the General 

Managers, A l l  In d ia n  Railways*

i

R eference  correspondence r e s t in g  w ith  your rep ly  

to B o a r d 's  le t t e r  of even number dated the 25th  August , 

1 9 52 ,  has given the im pression th a t ,  on completion of 

t r a in in g ,  the apprentices  would be e l i g i b l e  sim ultaneously  

■for absorption  in  the grade of Rs, 200-300 and Rs,150-225 

which is  not correcto The Board have , -therefore, 

decided  that  para  1 of t h e ir  le t t e r  dated the 30th 

A ugust , 1 952 ,  re ferred  t o .above, should be sub st itu ted  

by the fo llo w in g  nmiber of T r a f f i c  Apprentices  should be 

r e c ru ite d  annually  on each Railv/ays ev e n tu ally  td) f i l l  

a maximum of Section  Controllers  in  Grade Rs,200-300

T

and in  other posts in  the same cadre in  the yard and 

Stat io n  T rafp o rtatio n  cadre*

Railvv^ay ■ No, of R e c r u it s

1 ,  Northern  10

2» North  E astern  5 ' .

3 ,  E astern  . 14 -

4 ,  VJestern 5

5« Southern 5

6. C entral  ’ 5



)

\

Tlie T r a f f i c  Ap’orentices  w i l l ,  on completion of

th e ir ' t r a in in g  be f i r s t  absorbed as x\ssistant

. ■ ' ' ' ■ /  
S tat io n  M asters , A ss is t a n t  Yard M asters , A s s is ta n t

Movement Inspectors  e t c .  in  the grade Rs, 150-225 and

w i l l  be e l i g i b l e  for  promotion to the grade of ,

Rs.200-300 in  the normal manner a fte r  se le c tio n

C o n t r o lle r s ,  Station  M asters , A s s is t a n t  Station

M asters , Yard, Master, AYMS etc ,  p r o v id e d ' they have

completed at least  one years 'service in  the grade

Rs, 150- 225, 'Such promotion w i l l ,  however, be considered

.only  against  25% of the annual v a c a n c ie s .

2 ,  On the form.ation of the S<,E„ RaiJ.way, the 

number of T r a f f i c  Apprentices  shov/n aga in st  Eastern  

Railv/ay may be s p l i t  up as under:

Eastern  - 9 ^

South Eastern  - 5

3 , • P lease  acknov/ledge rece ipt  of th is  l e t t e r .

True copy
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. V S ITTING  AT LUCKOOW

N.

VJrit P e t it io n  No« of 1980
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K'.MoLal and others , , ,  P e t it io n e rs

versus

Union of In d ia  &  others « . ,  Respondents

/  Annexure 3 ^

Copy of le t t e r  N o . E ( N G ) / 9 dated 3 1 .1 2 . 1 9 6 0  

from the A s s is t a n t  Establishm ent  R ly .  Board

■ to G .M . Northern R lv ,  NDLS.

)

From the inform ation  supolied  in  Shri  Z a h e e r 's

• D , 0 ,N o .  7 5 7 /- E /4 2- II  (Eia) dated 16< ,11.1960 and your

o f f ic e  le t t e r  No. 7 5 7 ‘-E/42-II~loose dated 1 9 . 1 . 6 0 ,  i t  

appears that a regu.lar flow  of T r a f f i c  Apprentice  

to the grade 200-300 is  not b e in g  m aintained  on your 

R ly .  S in c e ,  T r a f f i c  Apprentices  are b e in g  rec ru ited  ■ 

annually  at a r a t e ,equ ivalent  to 2 5 % .of the average 

annual wastage in  grades 200-300 and above in  the 

Control and T r a f f i c  groups, they should be absorbed in 

grade 200-300 at same r a t e .

—v:

2 , To ensure t h i s ,  i t  is  necessary  a that 25% of

the annual vacancies  on the grade Rs,200-300 be earmarked 

fo r  T r a f f i c  A pp ren tices . I f  during  any p a r t ic u l a r  year  

i t  is  not found p o ss ib le  to u t i l i s e  th is  quota fu l ly ' 

on acco-unt of a s u f f i c i e n t  number of T r a f f i «  Appren­

t ic e s  not b e in g  e l i g i b l e ’ fo r  promotion (owing to not 

h av ing  completed one y e a r ’ s service  in  the grade '

150-225) the d e f i c i t  should be c arr ied  forward to next

/
s e le c t io n .  This  quofe of 25% should also  be adhered to 

when promotions to the grade 200-300 have to be made on
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the b a s is  of seniority- cum - suitability  pending  s e lection

' X

3 ,  I t  is  also  noticed  that promotions o f 'T r a f f i c

A p p r e n t ic e s . to the Grade 200p300  are app reciably  slower 

on some d iv is io n s  than on others . This  leads to the 

conclusion  that a r a t io n a l  system is  not b e in g  follow ed  

in  a l lo t t in g  apprentices  to D iv is io n s  - Promotions can 

be evened out i f  T r a f f i c  Apprentices  are a llo tte d  to each 

,d iv is io n  on the b a s is  of the number of posts

in  grade 200- 300. and above a va ilab le  on that d i v i s i o n .

I t  should also  be ensured that a number of candidates  

in  s u c c e s s iv e ' order of merit are not posted to the same 

d i v i s i o n .  '

4 . The Board d esire  that action  on the above lines

should be taken on your R a ilw ay . They would a l s o ■lik e  to 

p o i n t /t h a t  t h e ir  orders contained in  t h e ir  letter. No. 

E('NG-)59 PMI-5 dated 2 0 . 1 1 . 5 9  are not intended  to apply 

to t r a f f i c  app ren tices . In  other words, T /A s should not. 

be considered  i n e l i g i b l e  fo r  promotion to grade 200-300 

m.erely because they have not completed one year  as A .Y .M .
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'IN  THE HON'BLE HIGH COURT OF JUDIC.-^TUTi:;; At ALLAHABAD

SITTING AT LUCKNOV^

V'Jrit P e t it io n  Wo. of 1980

K .M .L a l  and others

^n io n  of Indl-a & others

versus

. . .  Petitioners .

«st Respondents

Anne:;:ure ' 4

Copy of R a ilw ay  Board le t t e r  N o .E  (ENG).61 R R J /4 

dat ;d 1 8 .1 2 ,  63 addressed to a l l  General Managers

S-Ujbject: Recriiitraent of T r a f f i c  Apprcpntices,

Reference  Board® s le t t e r  N o ,E 4 9  R R l /3  dated 

3 0 = 8 .5 2  as am olieifed  vide' t h e ir  l e t t e r  No.E 5 5 / R C I / 1 2 7 /3  

dated  7 . 1 2 . 5  6, wherein  Railw ay  were allowed to recruit^

T ra ffic  apprentices,, who, after  successful completion

of their  training  were first  to be .absorbed In s ale of 

,00- 300 against 25% of vacancies In  the posts of 

section con trollers . Station Masters, ASMS, Yarmasters, 

AIKS etc . provided the complete at least one year s . .

service  in  the .scale 1 5 0 “ 2 2 5 .

2 The Board h.we now .aecided that with immediate

e ffe c t  T ra ffic  app , on successful.com pletion of the three 

years" training  should be straight away brought on the

■ scale of 200-300 (P S )  .'250-380 (AS) as at present. Conse­

quently t h e y  , should be allowed stipend in  the scale of 

F.S..205 7 219 during the period o;: thelt troin^ng,

3 W hile  im.jlementing the above decisio n . T ra ffic

A ip ran ;ices  who h v already been .absorbed in the-.scale

.of 150-225 (Ps)/205- 2e0 (AS) against the cruota of

„+-a-<=-F .cshould .not be
vacancies  xese.icved fo r  them., sue.-



A

to undergo -the se lectio n  as s t ip u la te d  in  

B o a r d 's  l e t t e r  N o .E (N G ) 61 P m S O  dated 2 4 . 1 0 . 6 1  which .

now stands supersxsdedu ' " '

In  the event of n o n - av a ilab ility  of the ■ 

vacancies  in  scale  250-380 (AS) ont of the quota 

reserved  for  the T r a f f i c  a pp ren tices , s t a f f  should 

be allowed the scale  of rs. 250-380 (aS) as personal to '

while working against the post in  grade 205-380 (AS) 

t i l l  they come.in turn for  appointment to the nosts 

,'in the -grade 250-380 (A S ) .

4. As regards T r a f f i c  Apprentices  who were 

undergoing t r a in in g  p resent  and have not yet been 

broucfht on to the working post,' i t  has been decided 

that from date of issue  of this  l e t t e r ,  they should 

be^ allowed stipend in  the scale  of 2 05-7-219 during  

the rem aining  period  of t h e ir  t r a in in g .

5 . T^ese orders have the sanction  of P r es id e n t .

''T-

H A "
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IN  THE HON'BLE HIGri COURT OF JUDICATURE AT ALLAHABAD

SITTING  AT LUCKiOCM 

W rit  P e t it io n  Ko, of 1980

K « M ,L a l  and othervS

Union of In d ia  &  others

versus

, „ .  S e t i t io n e r s

, . .  Respondents

A Annexure 5

M .P .M a th u r ,
SPO/R

NORTHERN RAILWAY

Headquarters O f f ic e  

Baroda House/

New D e lh i

1 9 . 4 , 1 9 6 8

D ,0 ,N o .7 5 '7  E /4 2 (E L B )  19„ 4 . 68

T

Sub: T r a f f i c  Apprentices

R e f :  This o f f ic e  le t t e r  N o . 230 E/172--VI (Rectt) ~L 

dated 2 6 , 1 2 . 6 7  and w ire  b e a r in g  N o ,7 5 7 E /  

42-IV ( 2 IB) dated 1 7 . 2 . 6 8 .

A number of references  have been receivr.-d from 

Members of Parliam ent on the sub ject  of r e d re ssa l  of 

grievances  of T r a f f i c  Apprentices  absorbed in  various  

catego ries  on Northern Railv7a.y, i t  has also- been brought 

up fo r  d isc u ss io n  du r in g  Lok Sabha de b a te s .  Jn view  

of the urgency and im^portance of the mcatter, the C h ie f  

Personnel O f f i c e r  d es ires  that necessary  adjustment of 

s e n io r it y  of the T r e f f i c  A p p ren tices , t h e ir  •o n f ir m a t io n  

as due , proforma f ix a t io n  of pay , e t c ,  should be 

f i n a l i s e d  w ith in  a p er io d  of a fo r tn ig h t  c e r t a in .  This 

wd)Ek‘ shouldibeiundertaleri on top p r i o r it y  b a s is  and a l l  

out e f fo r ts  made to keep up to the target  f ix e d  b y  C .P „ 0 ,

The complaints of  the T r a f f i c  Apprentices  s 

mainly  comprises of the^  ̂fo llo w in g

1 . No s e n io r ity  l i s t  of T r a f f i c  Apprentices  has 

been issued  since  t h e ir  appointm ent.

2 . No confirm ation  has yet  been ordered .

3 . They have not yet  been absorbedin  su itab le  po"
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4 , 'No t r a f f i c  apprentice  has yet  been c a lle d  

fo r  any s e le c t io n .

As regards items 1 to 3' necessary  in stru c tio n s  

havr already  been issu e d  vide  th is  o f f ic e  le t t e r  dated

2 6 . 1 2 , 6 7 ,  quoted above. The t r a f f i c  Apprentices  w i l l  

be deemed to have been promoted from the dates they 

were due e l i g i b l e  provided  vacancies  v/ere a v a ilab le  

in  the p a r t ic u la r  year for  t h e ir  absorption  and th e ir  

in t e r e st s  w i l l  be protected  by g iv in g  b e n e f i t  of 

proforma f ix a t io n  of pay e t c . , .  in  terms of 'P '

Branch s e r ia l  Number 2 7 0 9 ,

In  regard to item 4 above, the p o s it io n  should 

be s c ru t in is e d  on each D i v i s i o n  and the posts and 

grades for  which they v/ould have been and e l i g i b l e  to 

appear for  the se le c t io n  had they been given the 

s e n io r it y  due to them in  time should be worked out 

imm.ediately and fu rth e r  action  taken in  terms of 

extant  orders,.

In  case of any difficulty;' the matter may be 

d isc u sse d  on telephone w ithout  making a reference  

and w a it in g  for  it s  reply . You should expedite  

matters ana elim inate  the element of de la y  through 

o rdinary  re feren ce .

This  should be treated  as most urgent and a 

completion report submitted by 4 . 5 . 6 G  c e r ta in  for  

the inform.ation of C h ie f  Personnel O fficero

T h is  R eceip t  of this  D .O .  . .̂ay p lease  be 

acknowledgedo

Yours s in c e re ly , 

Sd/- M„P ,M pthur

Shri

D iv is io n a l  Personnel O f f i c e r ,  

Northe rn Rai Iw av ,
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WRIT PETITION NO.  --- — ^ ^  " . . . . .  Petitioners*

V- m L a i  and others  ............ .. .
VERSUS

. . R esp o nd ents .

u n io n  of I n d ia  and o t h e r s . * •
Annexure - b*

N orthern  R a i lw a y .

Divisional S u p d t ‘ s Office,

L uck n o W jD t .7- 1- 70 .

_  ^ake immediate effect:- 

The following orders are issu 37o-475(AS) is  transferred

, .  S .r i ,R .B .S in g h  .K S a fe t y  Y a r .

and.>tekpor.^fily appointe B.P.Payday GYM

Master Lucknow m  the relieved,

granted 31 <iays LAP from e temporarily

2 . Shri P.L.Arya Tl/SLH in '  y  arlte. 370-475(48)

appointed to officiate as Tl(Safety)

.ice Shti R.B.Singn item 1 above »,.270-380(AS)

5. Shri S.B.Flynn Section in Gr.

'  i s  tem p orarily  appointed  to

■ Rs. ?35-425(AS) vice Shri ^rya i ®  ^^270-?80(AS)

Shri B.K.Misra Section m i / lko in Or.
is temporarily appointed to 3p„ed to

Rs. 335-425 (AS) vice Shri-S.P.bri

Chandausi for work study course. Q_ygo (a s ) is tempo-

Shri K.M.Lal section J , r .  Bs.335-425

rarily appointed to ® ^  ̂ „o„ths LAP from
^  (AS) v i c e  S h r i  Raghvan TI/RBI> gr

. the date he is  relieved. arrangements and

: ,  : :  : r  r r i " = » » “  ;
^ ■ ' Date  of changes  m a y b e  adv ( K .K .E h a n n a ) ,

, D i v l .p e r s o n n e l  O f f l e e r ,l u c k n o w .  j

Copy forwarded to :- h R iv ..Baroda House,Hew Delhi for
. General Manager (4 ) D I l /K O  (5 ) Ohief-

information, 2 . Tl/RBL,SLH. (8 )D 0 S &  DSO/LKO. .

c o n t r o lle r /m - (€ )»®  SS/IKO, &  B . (  ) action.

(9) staff concerned for info^atxon and neces

L. ■ Rs.

* * * * * *

J
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■ -IH IHE Hiaa COURT Of JOTICATUIffi AT illAHABAD.

at  LUCKWOVJo

OF I98O.
WRIT PETITION NO. ------------ - ^ petitioners,

K M. Lai and others c . . » . . - • • • * * *  * .....................
VERSUS ^

, RespondentSe

union of India aad others....................................

Annexure - 7. jĵ quARTSRS OFFIOB, 

northkeh  r a il w a y . , baeod a  h o u s e ,H£)W DulHi.

Addl.COPS(O) has P - ^ ^ ^ ^ ^ ;:;f „ V o o r R S )r r o . Moradabad 

one post of Traffic Inspector Sr.550-750

division to Lucknow and one p temporarily trans-
Luckno. division to Horadabad Liv.sxcn xs te.pora

_^ferred with immediate effect. ■ orders.the
consequently ih part modifxcatxon of earlie

^following posting orders are issued:- pi.omotion as -
- , .  Shri K.M.Lal.Offtg.TI 8r.550-750 under orde s of P

II Sr.700-900(ES) on Moradabad f  “  'rangements
r '  , and posted as Offtg.TI <Jr.700-900}RS) in local arrang

against the above post. transfer to LKO

“ r ; r . r . i s ! s , r „ s = ; ;

advised to this office within 10 days. 

Senior P e r s U ,e l  Officer(T & C) 

Dated 26th«June> 1979*
' No, 757>-E/85-Vl(Eib).

Qopy forwarded for necessary action to D .0*S ./M B  & '

_  1 . • The Divl.Rly.Manager,MB & IKQ in

f  DRM LKO’ s D,0*No,ST/4/78(TI-HQ)dat,ed.8- -79

757-EV/1 /i i i /H Q  dated H-6-79.

Pil/GOPS & CA/GOPS,

2 .

" f  ^

# * * * *

w



THE ..HI&H COUIiT OF JUDICATURE AT ALLAHABAD.

■i '

I , .SITTING AT LUCKNOW. ;
WrilT PETITION NO. - ______________ OF 1980. '

K. M, Lai and others ............ ................ ...P e t it io n e r s ,

VERSUS

Union of India and others  .......................................... Respondents.

Annexure - 8.
To; ‘
The I'ivisio-nal Superintendent,
Northern Railway,Lucknow.

S^^^- Seniority of Traffic Ar)pTentices,

REF:- Seniority List ox P-iAc issued on 26-6-1973«

Sir>
' ¥e the undersigned were greatly shocked to see the .latest 

T ^ u e  of Seniority List of RTAs replacing former list issued in Dec, 
1969<. The present list  has totally ignoredcertain important princi-

-^es and directives issued by the Rly.Board and the Hd.Qrs.Office

and) accepted by the Divl.Authorities, The reason for the urgency

and abruptness with which 3 1/2 years old provisional list  was

replaced by yet an'other provisional list  of RTAs(a defunct cadre

' -rafter revision of channel of promotion in 1972) and that top just

on the eve of the proposed selection of TIs Gr*335-425(AS) is not

far to seek*

- The following few points are therefore submitted to your 

goodself for consideration and necessary action to rectify the 

injustice done,

(1) That as per latest orders of Railway Board issued in 1963 

traffic apprentices are to be directly absorbed in Gr,250-380(AS)on 

^^jc^^letion of 3 years training as they are recruited against 25?̂  ■JKSk 

vacancies in that grade and hot after 4 years i . e .  3 years training 

and one year probation in a junior grade„

(2^., That even if  the principle of absorption in Gr.250-380(AS)

af|;qr 4 years is accepted for the sake of argument,-the various 

batches of traffic apprentice 's  who completed their 3 years training 

and one year probation in 1958'59 onwards have not been given Gr, 

250-380 against their accumulated vacancies @ of 25 from the year

1954. Our claims were however acceded to in 1962 after irregularly

absorbing many promotees vrho are now being placed above us in, 

seniority on that "iJasis.This violates Rly,Board Circular No.E(HGN)63/ 

/PH-1/92 dated 16/17-9-64, which provides "the staff who have lost
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t h e i r  juniors already promoted irrespective of the date of promoti­

on” , In this context it should also be noted that the then Divl« 

Authorities illegally operated 1958 panel of promotee R .T .As t ill  

lat>,; 1952 although life  of any panel can not exceed more than 2 

ytai.io It was on account of those wrong promotion of promotees 

in tj;:ce.3S of their legitimate^ quota of 75% that the confusion and 

convlication in seniority has arisen.

{’3) That the traffic apprentices have already suffered tremendous 

financial loss due to delayed promotions. Any further efforts to 

deny them correct seniority and other consequent benefits will be a 

(j^ath blow to their already ruined career. It is  indeed un-think- 

ab\e that a large number of traffic apprentices even after putting 

10 to 15 years of services have not yet been confirmed in their 

injitial grades of I?s. 250-380(AS),

(4) That the correct ratio of traffic apprentices vis-a-vis promo­

tee RTAs should have been 1 :3  and not 3:1 as laid down in Railx^ray 

^B o ard ’ s letter No.E(NG)-61/PMI-50 dated 24-10-1961 para -2 which 

lays down as under:-

"The vacancies occuring in grades Rs* 250-380(AS) and above 

.^should be from the panel of Traffic Apprentices and the 

panel of other eligible staff (promotees from rank) in the 

ratio of 1 :3 "»

It is therefore requested that the seniority list issued in 

1969 be confirmed as final after assigning correct seniority to

Inamul Haq whose name has been wrongly placed after a gap of 

9'^promotees instead of 3 as this mistake occurred due to wrong 

entrj?- of the date of completion of training by office* We shall 

highly grateful for early action on this appeal as justice 

delayed in justice denied. Thanking you for the kindness.

Yours faithfully ,

Dated: 23rd.July, 1973. 1 .  

2.
3.
4.
5.
6 .

* * * * *

Sd/- (J.Raghvan) Tl(S¥R). 
Sd/- ( Inamul Haq T l/T rg ). 
Sd/- ( S.D .Singh) T l(P lg ). 
Sd/- (K.M .Lal .) TI/SLN. 

Sd/-(B.N,Srivastava)Tl/FD. 
Sd/-(S.P.Srivastava)SS/LKO,
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wnPTHE'RN RAILWAY;.

, D i v l . S u p d V e  O f l i o e ,

‘Lucknovr» D^» 28~-8 7j »

??n E/1B/5/.U  

:ihe station Superintendent,

Northern Railway,

lluolcnow & Varanasi. „_rr_73 from Traffic Apprentice

aJirsrtre''°provisional seniority list issued on 26-6-73.

Traffic A p p r e n t i ^ 0 « ^ a ^

in sp ec to r s  ^  ^  “ t ^ f t W  - e  .e e n  ccrrectX .
; been  examined and and e l i g i b l e

assigned seniority from the  ̂ available.

I for promotion/absorption against the vacanci

Sd/- J.NoGuha

Divisional Personnel Officer, 
Lucknowo

; Copy to

1 .  

2 ,

3.

4 .

T .I s .  SLN, FD.

TI (SWR)/LKO.

TI (Training) LKO* 

II(p lanning)/ LKO*

* * * * * *
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cti !> Ĥ« !2i P CQ

cd 3 o3
P P 4̂ >
CQ 0 cd •H
•H tJ P

P) o CO* •H • •
m P |2 i O• Cv5 • •

P P
• • • •

t> 00 CT\ oLfA LPi m VD

1 1 1
LA o O
LO ■Tj TS

1 .!

g
P 02
P ra

t -
LTN CvJ LO
1 VD LO

CM 1 f
-<— t - VD
1 11 !

■CM
CM Cvl

CM CM
to to to
.1 ! 1
I>- VD VD
1 1 1

■r- CM o
CM •r— C\j

y
P bd o?p p

p •5
b,0 CP
P rj'

• •H a'
'-•0 CO P i
P
CQ 4̂ ,_j
•H P ‘a1

Cli P• IS
P ra a• Ct) cd
P *-0 pd,

• '• «
s— CM to
VO VD VD

X



k

• \ 

/

CM

o

I

o

w
0
S .

<15

O

CTi

CO

f̂ -

LOi

■!A

P m
VJ t

o
I
o

*9? t:! '13 <1!
VO 1 I M3

P h pm
l>- !>•
!> I> 'Xi

C - I 
I KA 

I ! 
! - AD 

<M -c-

O
IXA
D̂

C-
1

CT.
1

OJ

O
I
o

I
o
't3 T!S 

LTA ! I I

H  H

C\J
LP> CTi Lf\ M3
V£) i

I LfA 
o■̂ 1 
I \o

^  CM

O
LPi
t>

V£>
1

C-
I

t
o

I

I

I
o

I> nd Tj to 
I

■ i i
a  O O
O  Ti 'Ci-
ra  j 1

MD

•
Ph <4 • Ph •
zn 1 1 MJ • ra 1 f t •

« 0 0 V- f t 0 f t
<d ■r 'Tj • • f t ■=t! '-a
VO 1 1 Ph. Ph M3 1 U3
—̂ • «r— • •r—
• u • u •

Ph M. ' EH Ph EH Ph
M3 I>- !>• C-
c - c - !>• 1 M3 ■c - 1> c^ 1̂ - l>

! i 1 I>- ir- I>- [>- 1 1
cr̂ »r— LA 1 1 t ! l> 00
1 T~ 1 1 fA hA 1 1

AJ 1 M3 1 1 1 1 AJ
^A AJ CM CT. CT̂

1 ! 1 1 1 1 1 1 1 i
0 0 0 d 0 0 0 0 0 0
Ti n 'C' 'd TS '1:5 '13

1 i 1 1 1 I 1 1 1 1

H
<•

H 1—i H H H M H M H
EH EH cH 6h EH EH EH EH EH

CO _̂ K \
M3 CD I>- 0

\ 1 i [--
M3 1 CM 1

1 1
0 1 1 1
tA T— AJ 1 A i 1 1 1 !

0 0 0 0 0 0 0
•JN 0 LA 0 0
r - 1 !>- M3 r - D- M3

1 s 1 ! ! 1 (!« 1 1 1
0 0 lA 0 LA 0 LA LA 0 LA
r - LA ■ri ■ C\1 t> LA LA •TJ AJ
T t 1 ! ■=:i- 1 ■=;t-

I
o

1
M

H O -rH 0) 
M tH tj
\'+^ ra -H
<̂1 O ?H i> 
MD a (1)
^  .o.'-d ■n
. fn ^ 0.) 

Ah Ph o

MD

PM 

I I

I I !
0 0  O
TJ T3 'XJ

I I  I

1-̂
f'H
o
ra

o

LA M3 lA CM ly^ tr~
M3 LA 1 m; M3 VD M31 5 OvJ 'd- 1 ! 1

— 1 00 CO r\
! i i a-. i ! t

CTi 0 ■=d- 1 o■̂ (T> AJ
t'A AJ r-A -- Ĉ J
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in THE HIUH OOOET OF JUDIGATUEB AT AllAHilBid).

SITTING- AT LUCKHOW.

WRIT PETITION-NO------------ -
Petitioners.

K . M. L a i  and others ..............................

VERSUS

Union of India and others . • .   ̂ ■

Annexure -;11

Respondents.

The General Manager (P)» . '

Northern Railway,

Headquarters Office,

Baroda House,New Delhi.

Sir,.

SUB:- SENIORITY 0? TRAPFIO INSPECTOR^

BRT?.- h : 0 . Ho. 757E /8?/Senlorl-ty(F.-T-B) Dt. 19-11-7S--.

)  An Examination of tfie Seniority List shows that m  

■'principle has been followed in assigning seniority. Even 

among persons from the same category consistency has not been

observed* i  ̂ u
Whereas Serial Ko. 40 to 44 and 61 to 65, though batches

- junior to undersigned as Traffic Apprentice have been assigned

higher seniority in the list*

It is a .so understood that serial Ho. 40 to 44 have been

a s s i g n e d  further higher seniority on the hypothesis that they

were ignored for selection for I .I . Or. Bs. 535-425 (AS) by

Headquarter due to Administrative error. This has been further

carried forward and its benefit given in seniority of Srade

lls. 450-575 {AS/700-900 (ES) as T. I.
It is prayed that similar relief and seniority should 

be given to me being similarly placed to ensure natural Justice.

Thanking you tot the kini3hess»

Yours faithfully ,

Sd/-(K.M.Lal) TI(SWR) ' 

Datedi_2M£I2i . ^ “ ctaow .
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IN THE HIGH.COURT OF JUDICATUEE AT ALLAHABAD,

' SITTING- AT LUCKNOW„ ■

WRIT PETITION N0. , _ ________  OF 1980.

K, M. Lai and others   ............................... Petitioners.

VERSUS ,

Union of India and o t h e r s ............  ..................  Respondents.

Annexure - 13 

The General Manager (P ) ,

'"Northern Railway,

Headquarters Office,

Baroda House, New Delhia.

SUB;- J 0 I N T B B N I 0 R I T Y L I S T , . ,

• “ HeQjQffice letter No» 757E/38»“11 (E-I-B) Dt . 1 2-4r.7. .̂»

Sir, . ^  ^
In reference to the above Btniority l is t , I have to point

out the follovjing discrepancies while, assigning seniority to me.

Although S I, N o s ,,2, 3 & 12 belong to junior batches of

Traffic Apprentices a cadre to which I also belong, they have

been assigned higher seniority. They were also -promoted to

grade 335-425 (AS) later than me.

The revised channel of promotion was introduced from

1-1-73, and all the above v^ere promoted to the grade Rs.550-750(RS)

after this date under this same channel of promotion.

It is not understood as to how the Inter-Se-Seniority was

disturbed when I also gave option the very first time it was

called for. In view of the above it is requested that I may be

assigned higher seniority over the above mentioned serial numbers.

This representation is being submitted in addition to my

appeal against the incorrect assigning of seniority and thereby

not including my name in the panel of T .Is . Gr, Rs, 700-900(RS)

(1976-77-78-79 ) which I submitted on 19-3-79o(Copy enclosed).

Yours faithfully,

Sd- 

(K. M. Lai)

T I/ (Svm)/Lucknow.Dated: 25-4-79.

* * * * *
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IN gHB HIGH -COURT OF JUDICATUSE AT AILAHABAD.

SITTING AT LUCKKOtf.

WRIT PETITION NO. ~ _____________ ______ _____ OF 1980.

K. M. Lai an4 others ......................................................... .. Petitioner-Sk

VERSUS

Union of India and others

Northern Rail

Respondents^

Annexur’e - 14*
D iv l.Ely.Manager * s

N o 30/ i f ( E1 )•. Dated 6 April, 1979*' Office;New Delhi,

SS/DLI, NDLS..
TI ¥orl:ingjRules,,DRM Off ice ,/NDLS.
Transportation Instructor,S/Camp,SRE. •
Traffic Inspector(10'Hrs.),DRI4 Office/NDLS.

,DRM Office/NDLS. . , .

SUB:- Selection and promotion to the post of Traffic Inspector 
Grade Rst 450~575(AS)/700~900(RS).

1. As'a result of grant of proforma promotion as T .I,Grade 
57w-475(AS)/550-750(RS) to Six Traffic Apprentice's of this division, 
Supplementary Selection of these 6 Traffic Apprentices was held in 
Hd .Qrs.Office on 8-10-78 and,6-11-78(Written Test)and on 8-1-79 
(Vive-Voce) in continuation of the main selection held in the year 

'^975-76 and result declared on 2-8-76. In terffls of Hd.Qrs.Office 
letter No,757-E/85-III(Eib)dated '5-2-79»all these six employees have 
been selected for the post of T. I . Grade Rs. 700-900(RS)and the final 
panel is  in the order of merit given below;-

S..N0V ^N A M E. ‘ :■ . . ‘ Division*

1. . Shri T.R ,A.Parkash, DLI,

2 . Shri Panna Lai Arya (S/C) ALD.

3. Shr i A. N. Sibb a l . DLI.

4 . Shri D.P.Sharma; DLI.^

Shri Chander Parkash. DLI.

6 ; Shri Durga Dass (S /c ) . . ■■ MB*

-7. Shri Purna Nand Gosain(Sharma). DLI,

Shri P,N. Sarin.. DLI

Shri S.M,Prashar,. Hd.Qrs*

■ 10i Shri Yed Parkash,'
•

DLI.^

. 11. Shri D.P.Sonker (S /C ), DLI,

12. Shri Harcharan Singh, DLI,.

13- Shri Kartar Singh,  ̂ DLI,

■ 14. Shri B,I),:Khanna, D L I ,/  .

Shri H.K,Bhasin. Hd^Qrs.

16.
*

Shri Charanjit Singh, DLI,

'Shri Hari Dev Sharma, DLI

18. Shri N.;K,Rastogi, • ALD,

19.:- Shri N,:P,:Sarkar (S/C) . BKN,

(Continued on page 2)
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Annexui’e - 14.' - 2

I I . ■ Itk terms of Hd. Qrs, Office letter No. 757-E/85^VI/L(EIB) 

dated 16-3-7-9, the adhoc promotioii of-S/Shri P. N. Sarin,

Yed Parkasfr> D.P.Sonlcar and-Kartai* Singh as Traffic Inspector 

Grade Rs/ 700-900 ('RS) are noW regularised from the date bf 

issue of Hd. Qriŝ i Office letter cited above'*

The staff concerned may be informed adcoirdinglsri

■s
\ . • • .

Sd/- Illegible*

For Bivisional Personnel Officer, 
N.Rly/NDLS*;

Copy fbirwai'ded t'o the G,, M. (P") ,Ns Rly*» Hew Delhi f«r 

infortnatibh*

* * * * * * *
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No,rthern Railway.

No. 757 E 5 /1 / l I l /Hd .Qr^

TN THE HIGH COURT OF JUDICATURE AT ALLaHaBaD^

SITTING AT LUCKHOW.

WRIT PETITION N O . _________ ___________ ________0^ 'I 980*

K. M. Lai and others .............................................  Petitioners,

VERSUS

Union of India and others ...................................  Respondents.

Annexure - 15. Divisional Office,

Lucknow,Dt. 19-'' -80.

Sr. DOS/DSO/DOS/LKO.
SS/LKO & BSB.
c h c / l k o .
p s .  (10 Hrs.),Sffi, Safety IKO, FD, PBH.

^ i s  JNH,BBK,AY,PBH,PRG,KEI,SLN,RBL,ON,FD,JNU & VYN,

SUB;- COMBINED SELECTION FOR THE POSTS OF STATION SUPDT., TRAFFIC 
INSPECTOR AND CHIEF YARD MSTER GR.Rs. 700-900 (RS).-----

REF:- G .M .(P) letter No. 757E/38-IX (EIB) dated 8-1-80.

G.M .(P) vide his letter referred ahove has now decided that 
only Viva Voce test be held for the Combined Selection for the post 

^ of Station S u p d t T r a f f i c  Inspector and Chief Yard Master Gr. Rs. 

700-900 (RS).

The staff mentioned below may be relieved in time and 

^rected,jbg„.^:^rt3;-fM their names at 9 .00

hrs. in Room No. A-^-.III-.rd;.flQ0r Annexe-I Baroda House,

New Delhi, ■ • - • ............. ..............

. . -The refusal'of.the staff .if .any .not .w illing 'to  appear in the

above selection may be obtained in writing and sent to this office 
by 21-1-80 positively. The staff concerned may be warned that 
failure on-their part for the absence* in< the selection on the fixed 

-jKT^date withput'sufficient reasons i.e*Sickness of the employee . i 
'himself or-ahy-o-ther member of his family-without support of >
M6d i (5al Pert if  igaj the authorised Medical DOetor will b«_
tiken'To m,ean that he is  not interested in the Selection_and his 
ha^e'wiil^be from the list  of the elegible candidates.

'List  of candidates of Lucknow Division required to attend 

''I Gombihed Selsctioiiff or ■ the' |>bSts' of SS/'TIs. & CYM Gr, Rs. 700-900
('RS)i -- ’ j t : 5 f ■ f - - ■ ' ■ .

SI. - “
No.

!- ■' Date' of
•■'‘Ilesignatioiii. ..AViva--.

-¥0C"e-f

IrttQ JH rs ) ....l2&riL=a&.

2.
^ 5 .

4 .

5.

6.

Shri,|^MiLal^,. j, m  y-T.l.-(Sffi). ■.

Shri RrSiTe^arir';. ;^^SM/JNH. V '

Shri“S,;̂ P. drivastava, ( f )' ' SM/BBK.

Shri , S.P . Srivastava( I I ) , ■; ^ /A Y .  i., 

.,Shri,T.N.Vaopa^. . T l(S af^ty ), ,

.,28-1-80., 

;‘ i28*-1-80J 

29-1-80,- 

: .29- 1- 80 . 

29-1 -80,.

 ̂>4 \

0 , ,:j:i ■ '(xiontihued on- page 2 ) .
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7.
8 .

1 0 .

1 1 .  

12.
U .

i 6 .

1 7 ,

18, 

- 1 9 .

20,

T "

Shri Inamul Haq.

Shri M .W .Siddiqui,

Sliri S.D« Singh. •

Shri B . I .  Srivastava.^

Shri C.S.Panday.

Shri S.ScVerma.

Shri S.N.Singhi 

Shri R.K.Dubey.

Shri S .P .Barari. ■

Shri M .C .Joshi.

Shri R .R .Singh.

Shri Imtiaz Ahmad,

Shri S.R.Pathak.

Shri R .D .Singh. * "

Sd/- (A.K.KANAUJIA),
For D£vl,r Railway Manager,

H .Rly*. Lucknow. '

opy to HCA for information and necessary action. He is

t i / f d . 29-1-80.

sm/ p b h . 29-1-80.

sm/ p r g . 29-1-80. *

sm/ k e i . 29-1-80.

sm/ s l n . 29-1-80.

sm/ r b l . 29-1-80.

d y . cym/ b s b . 30-1-80.

d y . cym/ l k o . 30-1-80.

d y . cym/ l k o . 30-1-80.

sm/ o n . 31*1-80.

sm/ f d . 31-1-80.

t i / p b h .- 4-2-80.

SM/JNU. 5-2-80.

SM/VYN. 5-2-80.

airacted to send the CR^s of the above staff for the last three 
7earp section I & I I  duly brought up-to-date for the period 
ennin̂ o- -)1-3-77, 31-3-78 and 31-3-79 ta CA/COPS in a sealed 
c o v e r 'b y  21-1-80 through Special Messenger.

* * * * * *

-J

t*-
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IN THE-HIGH COURT OF JUDICATURE AT a ILAHABAD.

SITTING AT LUCKNOW.

WRIT PETITION N O . __________________________ __  OF 1980.

K, i''!, Lai and others . . . . . . . . . . . . . .  o o.. . . . . . . . . . . . .  Petitionejrs»

VERSUS

Union of India and others ; .......................................... Respondents.

I, _ Annexure - 16.
BA III Wii I . Headquarters Offic.e,

No. 757E/38-IX' (E IB ). Baroda House,New Delhi,

The Divl,Railway Managers,
Northern Railway,

-ei(l,FZR,AlD,]viB,BKN,LKO & JU.
Thb 'ST0(Safety),■ ■ • ,
Baroda House-,New Delhi.

'-T-ke Secretary,Establishment, 
lla^lway Board.New Delhi.

SUBr- COMBINED SELECTION FOR THE POSTS OF STATION SUPDT.,
' TRAFFIC INSPECTOR AND CHIEF YARD MASTER GP̂ ilDE Rs. 700-900(RS).

rl'*4- j continuation of this office D.O.letter of even number 
 ̂ da.ted 11.-12-1979, it has now been decided that only viva-voce test 
be held for the' above selection.

2,  ̂ The staff mentioned in the enclosed list mav please be relie-

directed to report t-o this office ' in Room N0 . 34I-A, 
IHl_rd.i?loor Annexe-I,Baroda House,New Delhi on the dates noted 
against each at 9/-hours. o

 ̂ showing the details of awards given to the
thP division as well as record of Punishment during

2 ? ! i -80 p o S t i v l l y ^  enclosed proforma by

Confidential reports of the staff concerned for the last

brought upto date i . e . f o r  the 
fl ending 31-3-77 31_ 5_ 7q & j i .j .y g  ^^y be sent to CA/COPS in

21-1-80 through special messenger. While direct-
-nSf S !  concerned to appear in the above selection,instructi-

f'olllowed! printed serial No. 2920, should strictly be

PhA o refusal of the staff if  any not willing to appear in the

b e f I r P ^ S r « i ? ' '  obtained in writing and sent to this office
before the^selection is held. The staff enlisted may please be

part for appearing in the selection on
V, sufficient reasons; i*e .  sickness of the

r  member of his family without support of

tn lipai authorised Medical Doctor will be taken
b e ^ r o L p r  selection £ind his name will

' from uhe list  of eligible candidates. Please ensure
respect of this selection are noted by each 

f the staff concerned and his acknowledgement is. obtained. Such 
tne staff who have not yet been promoted to grade R s ,  550-750CRS') 

as per promotion orders isaii|d by this office due to DAR/Vig./SPE 
case or punishment should not^-e directed to attend this selection.

DA/As above. '-A Sd/- (Bev Raj) ,

\ For General Manager (P),

'. (Continued on page 2 ) .

A
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Annexure - 16. 2 -

Copy forwarded for information to
1. The Addl.COPS(C ),N .R ly .,New Delhi.
2. -The D y .C C S (G ),N .R ly ., New Delhi,
3. CA/COPS. He may please collect the CRs of th.e staff mentioned 
in the enclosed list for the period ending 31-3-79 for presentation 
before the selection Board on the dates shown against each.,

LIST OF CANDIDATES CALLED FOR C OM BlllF '^iicflON  FOlt~THiii POSTS .OP 
’SS,TI,CYM.Gr.  Rs. 700-900 (RS) . • '

"SI. ; 
No. ; N A M E.

: Designation and 
;Division.

• :Date of 
;Viva Voce.

Shri Misri Lai S/C . Offtg.as 
Shri B .P .M isra. ■ -do-
Shri Jaswant Singh. -dô -
Shri P.N.Sondhi. -do-
Shri R .L.Bangia, -do-
Shri K.K.Rattan. -do-
Shri G-.B.,Flynn. -do-
Shri K .M .Lal. -do-
Shri S.P.Gupta, -do-
Shri K.K.Sharma. -do-
Shri K.K.Bhardwaj. -do-
Shri R.S.Gupta. . -do-
Shri T.R.Lakhanpal, -do-
Shri J.Raghawan.
Shri S.P .Srivastava.
Shri T .N .Vajpai.
Shri Sankata Pd.Srivastava.
Shri Inamul Haque.
Shri M .W,Siddiqui,
Shri. S .D , Singh.
Shri B.N.Srivastava.
Shr i-C. S . Panday.
Shri D.x^.Ag-arwal.
Shri A.C.Chhada,
Shri S.N .Singh.
Shri R.K.Dubey.
Shri K.C.Gautam.
Shri M .C .Joshi. ^
Shri Imtiaz Ahmad,
Shri J.'N.Mittal.
Shri Roshan Lai.

SI. Nos. not relevant to the case hav^

SS/MB Divn. 28-1-80
TI/JU  Divn. -do-

BKN Divn. -do- ■
SM/JAT HPU -do-
TI/HQ. -do-

FZR. -do- '
■LKO. -do-
LKO. -do-
FZR. ■ -do-
FZR. -do-

SM/Simla. -do-
SM/MB. -do-
s s / d l i . , -do- '
TI/RB. 29-1-80
SM/BBK. -do-
t i ( s ) / l k o . -do-
SM/AY. . -do-
TI/FD. -du-
SM/PBH. -do-.
SM/PRG. -d«-
sm/ k e i . -do-
SM/SLN. -do-
SM/ALD. 30-1-80
sm/ d l i . -do-
d y . cym/ b s b . -do-
d y . cym/ l k o . ' -do-
DY.CYM M D.' -do-
SM/ON. 31-1-80
Tl/PBH. 4-2-80
Tl/Solon; 5-2-80
.sm/ t i / a l d . 7-2-80

! been left out •

* * * * *

A
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IN  THE HOM'BLE HIGH COURT OF JUDICATURE AT ALLAHAB-^D

SITTING  AT LUCKNOIw

VJrit P e t it io n  Mo, of 1980

b

K .M

f t  ' m v M
I T ''>“5’̂  '  1'-^ r M -

i f ; ;- ’ ”c ,„ ; ■

.......•- •- 4- ’

'j

T'-

K»M.La,l and others

versus 

Union of In d ia  & others

A f f i d a v i t

. o. P e t it io n e rs

. . .  Respondents

‘ I

I ,  K .M ,L a i  aged about 46 years son of 

late  S h r i R .B .L a l ,  T r a f f i c  Inspecto r  (SW R ), re s id e n t  

of T-36A Northern Railv/ay Colony^-, Charbagh, Lucknov/, 

do hereby  solemnly a ffirm  and state as under:

That the deponent is  p e t it io n e r  lio, 1:'.in the

\ ■' •;. /  a fo r e s a id  w r it  p e t it io n  and he is  f u l l y  conversant-

/  .

y  ■ •• /  w ith  the facts deposed to h e r e in a f t e r .

1 . That the contents o f ,paragraphs 1 , 2 ,  4/ 5 ,

7 ,  8 , 1 8 ,  25 to 40 , 42 to 44 , 46 to 58 of the 

accompanying w r it  p e t it io n  arc true to my knowledge 

and those of paras 3, 6, 9 to 17 , 19 to 24 , 41 and 45 

are b e l ie v e d  by me to be true on the inform ation  

r e c e iv e d , ' ' ,



s s

-2~

3, That the deponent has compared Annexures

1 to 16 of the accompanying w r it  p e t i t i o n  w ith  t h e ir  

o r ig in a ls  and ce t i f i e s  them to be true copies  thereo f .

i-

r

Dated  s Luclcnow

V e r i f ic a t io n s

I ,  the above named deponent do hereby 

v e r i f y  that  the contents of paragraphs 1 to 3 are 

true to my knov/ledge. No p art  of this  a f f i d a v i t  

i s  f a ls e  and nothing  m aterial  has been concealed . 

So help  me God,

- 4 '

Dated i Luc'Jcnov/ 

January  ^^*>4980

I  i d e n t i f y  the deponent 

who has signed  before  mc^

i j o  3 ^  '

Solemnly affirm ed before  me on ^

a t % i V  am/pif!<]3y Shri  K .K . L a l ,  who  ̂ ^  y*

is  i d e n t i f i e d  by Shri A  ^

. Advocate , High  Court, Luc nov/

I  have s a t i s f i e d  myself by o-ramining 

 ̂ the deponent that he understands the ' 

contents of this  a f f i d a v i t  v/hich 'we 

been read out and exp la in ed  by me

...
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wrongly fixed  v/hich resul.tcd in  not only monetar^^ loss 

to the petitioners but also effected their  future 

chances of promotions.

3. That Selections for the posts of Station 

Superintendent/Traffic  Inspectors/Chief Yard Ina'ster 

and Chief Controller are going to be hold in terms 

of circulars issued on 8 .1 .1 9 8 0  and 1 9 .1 .1 9 8 0  from 

2 8 .1 .8 0  to 7 .2 .1 9 8 0 .

4. That the petitioners v;ould su ffer  substantial

f-
and irrepareible loss in  case the selections are allowed 

to be held before .the  disposal of the present writ 

petition,,

vmoreforo it  is most respectfully  prayed 

that this Hon 'ble  Court may be pleased to restre.in 

respondents 1 to 4- to hold any selections in pursuance 

of circulars dat<jd 8 .1 .1 9 8 0  and 1 9 .1 .1 9 8 0 ,  iiiria and 

diredt respondents 1 to 4 to treat thepetitioner as 

having been regularly absorbed in the posts of 

700-900 grade from the date ea rlier  than the promot 

of juniors of petitioners and also restrain  responde 

1 to 4 from holding any selection for class I I  posts 

from amongst the incumbents already absorbed 'in the 

scale of 700-900 xjending disposal of w rit  p etition .

Advocate 

Counsel fo r  P et it io n ers
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to this affidavit.

E f  W- 
( ^

t ? sr*r-<' , i

€3iJt^ W  j .

V,

Dated, Ltucknow J 

jajfjuary 35, 1980

I the above named deponent do hereby 

verify that the contents of para 1 and 2 of this 

affidavit are true to my own personal knowledge, 

lo part of this affidavit is false and nothing 

material has been, concealed. So help me God.

Dated, Lucknow :

January 25, 1980

I identify the deponent who has signed this 

affidavit before me.

Solemnly affirmed before me on i* 

at by Sri K,M.I«al the deponent who 

is identified by Sri ^

Advocate, High Cburt, Lucknow, Bench 

I have satisfied myself by examining the 

deponent that he has understood the contents of 

this affidavit which have been read out and 

explained by me.

R O  Y ^ D A V  

0 . 1  B

'7^5  i-
NO-- / /

D a t e -



IN THE HON’ BLE HIGH COURT OF JUDICATURE AT A|iLiHABAD 

SITTING AT LUCa^OW

Writ Petition No. of 1980

X

K.M.Lal and others • • •  . Petitioners

Versus

Union of India and others . . .  Respondents

ANNEMRE NO . I

The Divisional Railway Manager, 
Northern Railway,
Lucknow.

Dear Sir,

A writ petition has been filed in thfeHon'ble 

High Court, Sitting at Lucknow, today, impugning the 

validity of the proposed selection for the post of 

SS, CIM and TI from 28th January 1980.,

<î\

The court has directed notice to be given to 

you. It was undertaken by the petitioners that sarving 

would be effected today. I am accordingly supplying a

copy of the petition, affidavit and stay application.
\

The matter would be considered by the (burt 

tomorrow i .e . 25 .1 .1980

DA/ as above.

Dated, 24.1.1980 
15/- Hours.

TRUE CC2?Y

Yours faithfully,

Sd. K.M.Lal 
T I  / S W ^

Northern Railway, Lucknow.

R  D  Y ^ V ^ V  
OrtTH C- 

Hifk
Lycioo- Leofb

Np... . -

Date.., ' ' ' ' I
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IN TdE HOiTBLE HIGH COURT OF JUDICATURE AT /iLLMAB&D

. SITTING' AT LUCKNOW

Writ Petition No.153 of 1980 ■ .

r

t

I

^W- '>
A p m y r

Hieh COURT 
aiIlaha'bad

K.M .Lal and others
t

•versus 

Union o f ’India andothsrs

Petitioner

Respondents

Affidavit Service

^  I , K.M. ^al, aged about 46 years, son of

Shri R .B .^al, Traffic Inspector S W ,  resident of

T-35,4 Northern Railway Colony, Onarbag, Lucknow do

hereby solemnly affirm and state as under:

f *

1. Thaj: the deponent is petitioner No.l in tie 

above writ petition and he is fully conversant with 

the facts deposed to hereinafter*

2« That pursuant to the direction of this

-
Hon'ble Court service was effected on the Railway 

Board on 28 .1 .80  and on General Manager, Northern 

Railway and General Manager Personal, Northern
'C<_

Railway on SSxXx 29 .1 .1980  with the intimation

\
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that the matter \'dll be heard hy this.Hon’ble Court 

on 4 ‘S* 1980.

¥

SSPONSNT

Dated; Lucknow 
February S >1^80*

Verifications
/

I , the above named deponent, do hereby 

verify that the contents of paragraphs 2 and 2 are 

true to my knowledge. No part of this affidavit is 

false and nothing material has been concealed. So 

help me God»

Bated; Lucknow

• ;'U February g ,1980

I identify the deponent 

ijho has signed thivS affidavit

Sole ran iy affirmed before me on 

at anŷ piK-by Shri K«M®^al, Viho is

; identified by Shri H  ^  ^

_J advocate, High Court LUck

o

Lucknovj

I have satisfied myself by examining
r

the d - ponent tlia t he understands the 

contents of this affidavit which h ave 

been read out and explained by re.
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3. That in the circumstances it is expedient 

that the petitioners may be permitted to amend 

their writ petition'in the manner set forth below:

-

4e That paragraphs 13, 14 and 15 may be 

permitted to be deleted and in  their  place new 

paragraphs 13, 14 and 15 may be substituted as 

mentioned below; .

“ 13 That in  1955 The Railway BO'ae’el formed 

a panel of 30 R*T*As in the grade of 

Rs.200-300 (PSy250-380 (A S ). But 25% 

vacancies for  Trafficgs apprentices 

. was not set aside and a ll  vacancies were 

given to rankers" ■ .

"14e That admittedly operating posts 

reserved for  T ra ffic  Apprentices could not 

be kept vacant and, therefore, had to be 

f il le d , but this  f i l l in g  of reserved posts 

could'- not be done substantively . In other 

words promdtion of rankers against the 

posts resfei^ed for apprentices should have
M *

been purely-'a temporary arrangement t i l l  

the a v a ila b ility  of the r ightful claimants 

i . e .  T ra ffic  Apprentices. The Railway Adminis- 

tration not only did  not set aside 8 vacancies 

for T ra ffic  Apprentices but' also promoted and

I '
confirmed rankers against 8 reserved vacancies*'

"1 5 .  That again selection for  RTAs in  the . 

grade of Rs*.200-300 (PS)/250- 380 (AS) was 

held  in 1958 and a panel o f 35 persons w)0u»

’I
U
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was formed. Again 25% vacancies reserved 

for T ra ffic  Apprentices was not set aside and 

all 9 reserved vacancies were ,given to rankers. 

This was done inspite  of the fact that two 

T raffic  Apprentices became available  for 

posting in September/ 1958, 3 in  May, 1959 

and 3 in  December, 1959 . ‘ The above panel was 

kept alive t i l l  1962 i . e .  four years instead 

of normal two years l i f e ,  in  th is  manner the 

T ra ffic  Apprentices were denied their  quota of 

25% vacancies in the grade of Rs.250-380 (AS) 

and were forced to work in  loxver grades 

although much moEe vacancies than their  number 

were availab le "

^Therefore it  is  most respectfully  prayed 

that this  H o n 'ble  Court may be pleased to permit 

the petitioneJ: to amend the above writ petition  

in  the manner set forth hereinabove*

* I

Dated: Lucknow 

April ,1 9 8 0 .

Advocate 

Counsel for Applicants
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALIAHABAD

SITT IN G  AT LUCKiJOW

(W) of 1980C iv il  M isc. AppleNO.^

i

V/
AFF

:4'
HIGH 8jppf̂ T‘€̂ -̂  
ALLAHfffeAD'’

K .M »Lal &  others
. . .  Applicants

K .M ^Lal and others

' in re:

w rit  Petition  N o .153 of 1980

. . .  Petitioners

versus

Union of Jndi-^ & others
. .e  Respondents

Affidavit

1, K .M .L a l , aged about 46 years, son of late 

Shri R .B .L a l , T ra ffic  Inspector (sm ) , resident of 

T-36A Northern Railway Colony, Charbagh, Lucknow,

do hereby solemnly affirm  and state as unders
' j . ’

1 . That the deponent is  p etition er  N o .l  in the 

above v;rit petition  and he is  fu lly  conversant with 

the facts deposed to hereinafter . The d e p o n e n t 'is ' 

authorised to f i l e  th is  a ffidav it  on beh alf  of other
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petitioners  a lso .

2 . That in the aforesaid  writ petition  certain

inaccuracies have 'crept in . The figures mentioned 

in paragraphs 13, 14 and 15 relate  to Delhi D iv isio n  

which are not relevant*

3 .  That the said  mistake has occurred due to 

inadvertence.

4 . That in  the circumstances i t  is  expedient

that the petitioners  may be permitted to amend their 

w rit  petition in the manner set forth belows

5* That paragraph 13# 14 and 15 need to be 

deleted  and in their  place new paragraphs 13 and 14 

and 15 be substituted as mentioned below:

That in 1955 the Railway formed a6 .
I

panel of 30 R .T .A s  in the grade of Rs®200-300 (P S ) /  

250-380 <;■ But 2 5% vacancies for T raffic

Apprentices was not set aside and all vacancies were 

given to rankers® ‘ *

7* That admittedly operating posts reserved for

T ra ffic  Apprentices could not be kept vacant and# 

therefore, had, to be filled# but th is  f i l l in g  of 

reserved posts could not be done substantively. In  

other words Jjromotion of rankers against the posts 

reserved for apprentices should have been purely a 

temporary arrangement t i l l  the a v a ila b ility  of the 

rightful claimants i . e .  T ra ffic  Apprentices® The
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H a:

,  • - ^tM tion  not only d id  not set aside 
Railway Adm inistr. promoted

S vacancies for Traffic Apprentices but

„,inst  8 U reserved vacan-
and confirmed ranlcers ag

cieso

^ ,,3t a.ain a selection for .T .S  in the grade 

Of«.-200-300 (PS)/25-360 (AS) .as held in 195B an

.ie s  reserved for Traffice Apprentices was not set

aside and all 9 reserved vacancies were given to 

rankers. This was done inspite of the fact that 

two Traffic Apprentices became available for posting 

in September, 1958, 3 in May, 1959 and 3 in December,

■1959. The above panel was kept alive t i l l  1962

f o u r ’ years instead of normal two years l i fe *  In  this

manner the T ra ffic  Apprentices were denied th e ir  quota

f of 25% vacancies in the grade of Rs»250“ 380 (AS) .and

vjere forced to work in  lower grades although much
t

more vacancies than their  n\imber v;ere a v a ila b le .

J

,Dated ; Lucknow 

A pril #1980*

V erific a tio n s

I# .t h e  above named deponent, do hereby 

v e r ify  that the contents of paragraphs 1, 2 and 3 

are true to  ̂ my knowledge and those of paragraphs

6, 7 a n d '8 are true to my knov/ledge derived from 

records, and those of paragraphs 4 and 5 are
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bellieveet-by me to be true. No part of this  a f f i ­

davit i s  false and nothing material has been con­

cealed . So help  me'God,

Dated;^Lucknow 

,,1980.

.  \

I  id e n tify  the deponent 

who has signed before me

. jL

Solenmly affirmed before me on 3 / ' ^ '  
at^^3i'^am/pBrrby Shri IC.M.Lal, who is . ^  ^  .
identified by Shri>^—- 
Advocate, 'High Cdurt, Lucknow;

’ * * ' *

I have satisfied  myself by examining, 

the deponent, th^t he. understands'the  

contents of. this- a ffid a v it  which have 

been read .out and''explained by me.

i

s’“‘“

r “~r-
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praying that the respondents 1 to 4 may be 

restrained from holding any selection in  pursuance 

of circulars dated 8® 1 .1 98 0  and 19.il.‘1980 and d irect  

the re'spondents 1 to 4 to treat the petitioners  as 

having been regularly absorbed in the posts of 

700-900 grade from the date earlier, than the promo- 

tion of juniors  of petitioners and also restrain  

respondents 1 to 4 from holding any selection for 

c lass  I I  posts from amongst the incumbents already 

absorbed in the scale of Rs.700-900 pending disposal 

o f their  writ p e titio n .

3 . That this  H o n 'ble  Court was pleased  to grant

the following stay orders on 2 5 ,l e l 9 8 0 :

"Issue  N otice . In paragraph 55 ofthe petition  

it  has been alleged that there are about 66 

vacancies out of which 20 persons have been 

called  from Lucknow D iv is io n . The petitioners  

have further contended that they have' been 

called  for interview from Lucknow Division.- 

in paragraph 58 o f 't h e  petition  it  is  alleged  

that the selections are to' be held from ,28th 

January to 7th February, 1980 . Obviously the 

results would not therefore be declared before 

7 .2 .8 0 .  Keeping in viev; the allegations made 

in the petition  v;e/ therefore/ order that the"' 

petitioners may, without prejudice  to their- 

claim  and contentions, appear before the 

Selection Committee on the scheduled dates . 

However, the results for  ten posts shall not 

be declared before 6 .2 .8 0 .

The stay application shall be listed
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for further orders on 4 .2 ,1 9 8 0 * .

The learned counsel for  the petitioners  
« ■ • ■ p 

undertakes to serve notices of the writ p e t i­

tion and the stay application on the opposite 

parties  1, 2 and 4 by 29*1«.1980. He shall 

f i l e  an a ffid a v it  of service .

The o ff ic e  shall issue  Dasti surnmons to the 

learned counsel for the petitioners  stating  

in the notice  on the stay application that the 

stay application shall be lis te d  for further 

orders on 4 .2 .1 9 8 0 " .

Sd/- T .S .M is r a  

Sd/- K.S#Varma 

2 5 .1 .1 9 8 0 "

4 . That the above interim order has been con ti­

nued from time to time and no counter a ffid a v it  has 

been f ile d  by the Raiiv7ay Adm inistration .

5 . That selection process has been completed but 

in view of the orders passed by th is  Hon’ble  Court# 

the results of the petitioners have not been declared*

6* That the petitioners have appeared at the said

selection as a measure of caution and without prejudice  

to their  rights in the aforesaid  writ p e titio n ,

7 .  That i f  the results o f  the petitioners  are

not declared and subsequently they are found to have 

been selected, even in the event of writ petition  

having been dism issed, the petitioners  v/ould have
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sufferred  additional losses*

J
, That in the circiarastanees i t  is  expedient in  

the interest of ju stic e  that the results of the 

petitioners  m ay'also be directed to be declared, 

without prejudice to the rights o f 't h e  petitioners*, 

claim  in the above writ petition* ^

7

A

Wherefore it  is  most respectfully 'prayed  that 

th is  H o n 'ble  Court may be pleased to direct the 

respondents 1-4 to declare the results  of the 

petitioners  in  respect of the selections held  

from 2 8 .1 .1 9 8 0  to 7 .2 e l9 8 0 ^ fo r  the-posts of 

Station Superintendent/Traffic  Inspecto 'rs/Chief 

Yard Master and Chief Controller, withou€ prejudice 

to 'the claim of the p et it io n ers ‘ in their  writ 

p e titio n .

Advocate 

Counsel for Applicants

Dated: Lucknow 

A pril ,1980«
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IN THE HOR’ Bli! HIGH COURT OF JUDICATUEE AT ALUmBAD

SITTING AT LUCKNOW'

Itit Petition I©. (W) ©f 1980

/ A

)

X

i p . ,  i . , 

AFFlky'TU^j

H IGH '
AULAH^i-B; .

^ . r v -----

K*M«Lal & others . Applicants

In ret

irlt Petition No»163 of 1980

K*M«lial& others

versus 

Union of India & others

Petitioners

• • • Besponclents

Affidavit

I) K*M*Lalf aged about 46 years, son of late 

Shri H.B.tal, Traffic Inspector (SIR), resident ®f 

T-36A Northern Bailmay Colony, Gharfeagh, Lucknow, do 

hereiy solemnly affirm and state as unders

/

1. That the deponent is petitioner No.l in the

above writ petition and he is fully conversant with 

the f^cts deposed to hereinafter. The deponent is 

authorised to file this affidavit on behalf of other 

petitioners as well*
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2* That in the aforesaia i»rit petition the peti-
^  I

tioners have challenged fixatlpn of seniority an^a le« 

action of the j^ilway Adininistratioiixfx in fillinc up 

of tire’ posts reserved for the petitioners by rankers 

and Traffic Apprentices of Delhi and Allahabad 

Divisions.

m2m

*1

3* That an application for stay was a Is© moved

praying that the respondents i to 4 may fee restrained 

froffl holding any selection in parsuance of circulars 

dated 8* 1*1980 and 19*1#1980 and direct the res*" 

pondents 1 to 4 to treat the petitioners as leaving 

been regularly absorbed in the posts of 700-900 grade 

3̂?oni the date earlier than the promotion of Juniors 

of petitioners and'a Iso restrain respondents l t© 4 

from ijolding any selection for class il poets from 

amongst the incumbents already absorbed in t he scale

j  of Rs. 700-900 pending d isposal of their writ petition.

4. That this Hon*ble Court was pleased to grant

the following stay orders on 26*l.l980s

.•Issue Notice. In paragraph 56 of the petition

Xt iias been et lieged t-l'ja.Tb ttiere ©re about 66 

Vcicaacies out of which 20 perso® s have been 

called from Lucknow Division. The petitioners 

have lUrthsr contended that they have been 

calleed for interview from Lucknow Division.

In paragraph 58 of the petition it is alleged 

that the selections are to be held from 28th 

January t 0 7th February, 1980. Obvioaaly the 

results would not therefore be declared before



... I
7 /I

7.2.80. Keeping In the aXlogatlons >»ae

to the petition »e, the refort, older that the 

petitioners may, without ptejaaice to their 

■ claim and contantlons, appear before the Selee- 

• ' tlon floBBlttse scheduled datee. Itow-

eVBi, the reauXts forth ten posts shall not

be heiore 6*2 . 1980.

The stay application shall be listed

for further orders on 4t2*l3S0*

TlW learned counsel for the petitioners

* undertakes to s erve notices' of the w it  peti­

tions and the stay application on the opposite 

parties I, 2 and 4 by 29,1.1980. He shall
j

file an affidavit of service.

The office shall issue Dasti suHEione to 

the learned counsel for the petitioners stating 

in the notice on the stay application that the 

stay application shall be listed^ for farther 

orders on 4.2.1980**

3d/- t.S.Misra 

Sd/-'K.S.7ar!aa 

S5.1.l980«*

6* That the above interiiB order has been continued

from time to time and no ccanter affidavit has been 

filed by the Bailway Ad mini strati on.

6* That selection pTOCess l»s been c ompleted but

in view of the orders passed .by this Hon*ble Court the 

results ofthe petitioners have not beend eclared*

That the petitioners have appeared at the said
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selection as^a measure of eautloh and without pre­

judice to their rights in the aforesaid writ petition#

8*  ̂ ' That if the results of t he petitioners are

not (^Glared and subsequently they are found to^have 

been selected, even in the event of writ petition 

teiving been dismissed, the petitioners would have 

sufferred additional losses*

\
-

9* That in the circumstances it is expedient in

the interest of Justice that the results of the petitioners 

may also be directed to be declared without prejudice to 

the rights of petitioners claim ih the above writ petition.

.1

]}ated: Lucknow 
13 1 ^ , 1 9 8 0 .

Verifiestiona 

I, t he above named deponent, do hereby verify 

that the contents of paragraphs 1 to 8 are true to my 

knowledge and those of 9 are believed by me to be 

true. No part of this affidavit is false and nothing 

material has been concealed. So help me God«

Dated: Luc now 
I L- >1®80
I— n o te 'll

solemnly affirmed before me on'^/ 
a t ^ a B i / .

I identify the deponent who has 
signed before me*

___ _ay-pir^y Shri K.M.Lal, who is
identified by Shri 
Advocate, High Gour ,̂ Lucteow#

i have satisfied myself by examining 
the deponent that he understands the 
contents of this affidavit which have 
been read out and explained by me*
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IN THE H O r B L E  HIGH COUST OF 'JUDICATURE AT ALLAHABAD

SITTING AT LUCKNOW

W rit  Petition No. 133 of 1980 

Amended Writ Petition^

<

A

• In the matter of Constitution of India

And

in the matter of Article 226 of Constitution of India

And in the matter of

years son of late

"  S S C S »  a s

3. S.P* Srivastava^ aaed ahmi-i- /i r ,

*• S - S . 9 S  s ; s  g « y ~  «  « .

5 . I .  Haque, aged about 46 years, son of Sri

In Ip ecto rr»o ?ther„" Rly ,

6. B .N .Sr iv astav a  aged about 43 years son of ^

L a i , station M aster, N o rthern^torLay?  lashi
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7 ,  M .W ,S id d iq u i  aged abolit 42 years son of 

Mumtaz A li^  S tatio n  M aster , N« Ra ilw ay / 

Pratapgarh ,

8 ,  M .C *J o s h i /  aged about 39 years son of 

K .D . J o s h i ,  Station  Master, Northern R ly ,  

Unnai,

9 ,  E .N .M i s r a ,  aged about 48 years son of late 

Shri  V o P .M i s r a , /  Deputy C h ie f  C o n tro ller  

(Lobby) , No, Railvjay, Lucknow,

A

10 ,  s .D ,S i n g h /  aged about 44 y e a r s / son of Shri  

N .P .S i n g h ,  Station  Master/ Northern Railv/ay, 

Prayag ,

P e t it io n e rs

versus

1 ,  Union of I n d i a ,  through Secretar^^'^

Railv^ay Board/ R a i l  Bhavan/ New D e l h i .

2o General Manager, Northern  R a ilw ay , 

Baroda House/ Nev/ D e lh i

3 . D i v i s i o n a l  Railw ay  Manager/ Northern  

R a ilw ay / Lucknovr,

4 .  General Manager, Personnel/ Northern 

Railv/ay/ New D e l h i .

5a K artar  Singfe son of Tehal Singh/ A ss is t a n t

Work' Study O f f i c e r  (Class I I )  N , R ly /  Headquarter  

O f f i c e ,  Nev/ D e l h i , .

6. Harcharan Singh/ A s s t t ,  Secretary  (P u blic  

complaints) C lass  I I ,  N . R ly ,  H eadquarters , 

Ne\'7 D e l h i ,

7 ,  V ar in d e r  S ingh , A ss is t a n t  T r a f f i c  O f f i c e r /

(Coaching) N , R ly ,  Headquarter  O f f i c e /  New D e lh i

8« S . S . L a l  son of Anant Persad , C h ie f  C o n tro lle r ,  

Northern  Railv/ay, Headquarter  O f f i c e ,  New D e l h i .

9o G .D .K h a r e ,  son of B eN .P ersah d , C h ie f  C on tro ller  

(Survey) , Northern Railv/ay, Kcashmere Gate , Delh i .

1 0 ,  S ,M ,P a a r a s h a r ,  /issistant  Work Study O f f i c e r ,  

Northern  R ailw ay , Headquaarter, New D e l h i ,

11 . Ved Prakash , T r a f f i c  In sp e c to r , D e lh i  D iv is io n  

c /o  D iv is io n a l  R a ilw ay  Manager, Northern  Railv/ay, 

Nevr D e l h i .



A
V

V

12» S .N oN axula / Station  Master, Ferozpur

D iv is io n  c /o  D iv is io n a l  R a ilw ay  Manager,

Northern Railv./ay, Ferozepur , '

1 3 .  J .N eM alv iya^  T r a f f i c  Inspector  Headquartern  

Narthern R a ilw ay , A llah ab a d ,

14 .  H .B .D e o p h as  son of V .G .D e o p h a s ,  S tatio n  

S u p e r i n t e n d e n t ,^ N .R l y . , Kanpur.

15 .  Prem D ay a l , T r a f f i c  In sp ec to r  (S a f e t y ) ,

Northern R ailw ay , A llah abad ,

16 .  M .S .R .C .S r i v a s t a v a  son of V indyachal  Persad ,

Stat io n  Superintendent  (Class I I ) ,  N .R l y ,  A llahabad

I

17 .  N .N ,S r i v a s t a v a ,  son of Bajreing S a h a i ,  A s s t t ,

T r a f f i c  O f f i c e r  (R u l e s ) , N .R a i  Iw ay , i-il 1 ahabad

18 .  K ,S ,S r i v a s t a v a ,  son of B „P e Sr iv asta v a , Dy ,

C h ie f  C o n tro lle r ,  Northern R ly ,  Yard,'

1 9 .  H .N ,S r iv a s t a v a  son of J a i  Mangal L a i ,  Dy,

. C h ie f  C o n tro lle r ,  Northern R ly ,  A llah a b a d .

20 .  RoPaSrivastava , son of R . A . L a l ,  T r a f f i c  

In sp e c to r , Northern R ly ,  A llahabad

2 1 .  P , N , Sr iv a sta v a , son of In d e r  J"eet Persad ,

T r a f f i c  In sp ecto r , N , Railv/ay,' M irzapur .

22 . R .A .S .C h a u h a n ,  Yard  Master, Northern R a ilw ay , 
Lucknow.

2 3 .  S .M .N a q v i ,  Deputy C h ie f  C o n tro lle r ,  Northern . 
Railxvay, Lucknow.

24 .  S .N .S i n g h ,  Yard  M aster , Northern R a ilw ay ,
■Varanasi,

2 5 .  R .K .D u b e ,  Yard Master Northern R a ilw ay , Lucknow

2 6. Shankata Persad Sriv a sta v a , S tat io n  M aster ,
Northern Railv/ay, Ayodhya

27 ,  T-.N.Vajpayi, S a fety  C ounsellor  (T r a ff ic )

Northern R a ilw ay , Lucl'inow,

, . ,  ResDondents

To

H o n 'b le  the C h ie f  J u s t ic e  and h is  companion 

Judges in  the .‘a fo re sa id  co urt .
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The p e t it io n e r s  above named r e s p e c t fu l ly  submit

as Under:

- X

1* That p e t it io n e r  M o .l  was appointed as T r a f f ic

Apprentice  in DetemlDer, 1966 for recruitment to the 

post of  A s s is ta n t  Station  M aSter /Section  C o n t r o l l e r /  

Yard  Ma’s t e r /T r a f f i c  In sp ecto r . He completed t h is  t r a in ­

ing in December, 1 9 5 9 . A fte r  due completion of the 

t r a in in g  he was appointed as A ss ista nt  Statio n  Master 

in the grade o f  Rs. 150-225 (PS) .by le t t e r  dated 

2 5 . 1 2 . 1 9 5 9 .

2 .  That since the p e t it io n e r  N o .l  was tra in e d

for  being  appointed  In  one of the posts mentioned above 

in trie grade o f  Rs«200-300, he made a representation  

claim ing  that he should have been appointed in the, 

grade of 'Rs.200-300 and that f ix a t io n  of h is  salary  in 

the grade of  Rs.150-225 was not j u s t i f i e d .

3 .  z* That it may be mentioned here that in the Indian

Railw ays  there  was a c lass  of posts  known- as R e l ie v in g
)

Transportation  A ss ista n t  (h e r e in a ft e r  re ferred  to as the 

R.ToA,» for the sake*  ̂ qf brev ity ) = The service  c o n sisted  

of  d i f fe r e n t  categ o ries  of posts  known' as Sectional  

C o n tro lle r ,  A s s is ta n t  Station  Master, A ss is ta n t  Yard 

Master, A ss is t a n t  Movement Inspector  etc , which c o n stitu te  

non-gazetted c la s s  I I I  T r a f f i c  s t a f f .
4

4 . ,  ■ That the salary  of p e t it io n e r  N o .l  was f ix e d  

w ith  e ffe c t  from May, 1962 in the grade of  Rs. 2 50-380 

(which was the R . T . A . ' s  g r a d e ) .
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■  ̂ a fte r  the report o f  the Third  Pay Commi-,

ssion a l l  the incumbents in the grade of  Rsb250-380 were 

given  the scale  o f ' Rs:455-700 RS . ' ' '

6 .  ■ That the p et it io n e r s  were e n t it le d  for  being

consider-d for  appointment to the post of A ss is t a n t  ' 

Yard Master, Sectional  C o n tr o lle r ,  Station  Master in 

the^then  grade o f  Rs.200-300 - (PS) .

7 .
That the service  p ar t ic u la r s  o f  the petitione 'rs  

N o . 2 to 8 are given  below ;

P e t .

No.
Date of 

Appointmoi t /  

promotion

P ost /desig-   ̂

nation
S cales

2.

A

3 0 .4 . 1 9 5 6 T r a f f ic  Apprentice

3 0 . 4 . 5 9 A s s t t .  Station  Master 
Barabanki

150-225 (PS) 
/

May '62
sectional  C on tro ller  
Lucknow

2^0-380 (AS)

January  '7 0 T r a f f ic  Inspector  
Lucknow '

335-425 (AS)

2 6 . 8 . 7 2 T r a f f i c  Inspector  
Prayag

370-475 <AS)

26 .8 '.  76^ Dy. Chi-ef C on tro ller  

Lucknow & A llahabad
700-900 (R/^s;

F e b . '7 7
T r a f f i c  Inspector  

Pratapgarh
550-750 (RS)

Aug.. '7 9  ■
T r a f f i c  Inspector  

Special  Lucknow
700-900 (RS)

30-4-56
'T r a f f i c  Apprentice

May '5 9
A s s t t .  station  Master 
Barabanki

150-225 (PS)

June '6 2
Sectional  C ontroller  
Lucknow

270-380 (AS)
m

Nov, ' 64.
. T r a f f ic  Inspector  

Safety , Prayag • .
250-380 (AS)

June '6 '8 D iv is io n a l  Transit  
Inspector , Lucknow-

325-425 (AS) 

/
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■ y

March '7 0  

June ' 7 3 ,  

■Jan. ' 74 «

J u ly , '74

March '7 5  

A u g . ' 7 5

2 5 . 7 . 6 2  

J u ly  '62

O c t , '6 3

/■
May '7 1  

A u g . '7 7

- 6 -

C h le f  Yard Master 

Lucknow , ■

'Station  Supt;dt, 

Lucknow '
I

T r a f f ic  Inspector  

Lucknow

Dy. C h ie f  C on tro ller  

(Survey) Lucknow

T r a f f ic  Inspector  

Lucknow'

Station  Master, 

Barabanki

T r a f f ic  Apprentice

Asstt,, Station  Master 

Barabanki

R e l ie v in g  Transporta­

tion A S s t t .  Lucknow

Ju ly  {10 Station  Master Prayag

Dy.,.'Chief Yard Master

Station  Master Bhadoi 

and Sultanpur

370-475 (AS) 

450-525 . (AS) 

550-750 (RS) 

700-900 (RS) 

550-750 (RS) 

550-750 (RS)

205-280 ('AS)

250-380 (AS)

2 50-38D (AS) 

335-425- (AS) 

550-750 (RS)

2 4 . 1 2 . 5 6  

D e c . '5 9

1 6 . 5 . 6 2

2 6 . 3 . 6 6

1 1 . 5 . 7 0

A p r il  '7 7

T r a f f ic  Apprentice  ^

Asstt ,.  Station  

Master Lucknow Yard

R e lie v in g  Transporta­

tion A s s t t .  Lucknow

sectional  C o n tro ller , 

Lucknow

T r a f f i c  Inspector  

Pratapgarh

T r a f f ic  Inspector  

Faizabad

150-225 (PS)

200-300 (PS) 

\

270-380 (AS) 

335-425 (AS) 

550-750 (RS)

8 . 8 , 6 2  

A u g . '62

A u g . '6 3

1971

1976

T r a f f ic  Apprentice

A s s t t .  Station  Master 

Lucknow

R e l ie v in g  Transport 
'A s s t t .  Lucknow

Traffic . Inspector  

Faizabad

Station  Master,

Phaphamau &

Ka shi

150-225 (PS) 

250-380 (AS) 

335-425 (AS)' 

550-750 (RS)
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8 .  That p e t i t i o n e r  N o .l  was promoted as Section  

C o n tro lle r  in the then grade o f  Rs.270-380 w ith  an 

allowance o f  Rs.20/- per month.

9 .  Th is  p et it io n  p ertains  to the a p p l i c a b i l i t y  of 

the quota ru le , which was o r i g i n a l l y  adumerated in a 

scheme for  the recruitment of  T r a f f i c  A pprentices  on ■ 

a l l  Indian  Railv ;ays. Th is  scheme is contained  in the 

Railw ay  Board le t t e r  No .E  49 R R I /1 / ' .  dated 3 0 . 8 . 1 9 5 2  

SHi^xMSix. The scheme was la te r  on c l a r i f i e d  by Railw ay

.B o a r d  le tte rs  N o .E  55 R C I / 1 2 7 /S  dated 7 .1 2 . 1 9 5 6  and. 

N o .E ( n G ) / 9  dated  3 1 . 1 2 . 1 9 6 0 .  Th is  scheme was amended 

in 196.3 v id e  R a ilw ay  Board le t t e r  N o .E (N G ) /6 1  R R I /4  

dated  1 8 . 1 2 . 1 9 6 3 .

1 0 .  B r i e f l y  speaking, the schem.e .provides that 25% 

of  the v a c a n c i e s 'in  Control &  T r a f f i c  Groups in grade 

200-300 (P S ) /2 5 0- 38 0  (AS) should  be ear marked fo r  the 

T r a f f i c  Apprentice  and they should  be absorbed against  

these  reserved  v a c a n c ie s .  The ratio  o f  absorption  of 

T r a f f i c  Apprentice  vis-a-vis rankers  (promptees) is  

1 : 3 .  These v ac a n c ie s  v^ere to be c a lc u la te d  from the 

year 1954 , when the f ir s t  batch  of apprentices  was 

r e c ru it e d .  I f  in a p ar t ic u la r  y e a r , ' T r a f f i c  Appren­

t ic e s  were not a v a ila b le  for absorption  in the

. reserved v a c a n c ie s ,  these v ac a n c ie s  were to be c ar r ie d

I

forward to the next year.

The Railw ay  a uth o r it ie s  have not c o r re c t ly  

a p p lie d  the above scheme, as a result  of which the 

T r a f f i c  Apprentice®  have not been promoted to h igher  

ranks, as envisaged  in the above scheme. -The said  

scheme was started  on the recommendations of  Ind ian  

R ailw ays  Enquiry  Committee 1947 , contained  in item
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N o . 7 3 , para 123 o f  the Report, w ith  a view  to improve 

control  o rg an isatio n  on -the Indian' R a ilw ays . While  

examining the complaint of c e r ta in  Railway  employees, 

the Second Pay Commission in para N o .64, page 268 , has  

observed as fo llo w s :

X

V-:'

A-

"AS regards the complaint about .the appointment 

o f  apprentices  to h igher  posts o f  Station  Master e t c . ,  

it i s ’.relevant to mention b r i e f l y  ,the scheme., 

o f  T r a f f i c  A p p re n tic e s .  'The scheme was intro- 

. duced in 1951 as a result  of one of the recommen­

dations  o f  the Indian  Railw ays  Enquiry  Committee 

(1947) for  t>..? improvement o f  the control  organic  

sation  on the R a ilw ays .' The Committee suggested 

•that necessary  improvement oould be secured  by 

b e tte r  selection  and tr a in in g  of  Seetion  C ontrollers. 

AS the Railw ay  A dm inistration  found that su itab le  

employees in the lower gra,des were not' av a ilab le  

for  s e l e c t i o n '^ s  Section C o n tro lle rs ,  it was 

decided  to recruit  a certa in  number o f  '

A pprentices  and train  them for  appointmenli to 

h igher  grad es  o f  A s s t t ,  Station  Master, 'A s s t t .

Yard Master, Section C o n tro llers  and T r a f f i c  

in s p e c to r s .  Another reason for introducing  the

scheme of  Apprentices  for appointment to posts at ', f
interm ediate  levels  is the absence in the Railways 

o f  d ir e c t  recruitment to C lass  I I ,  because  of  

which it is  considered  necessary  to re c ru it  young 

graduates  and train  them for assuming r e s p o n s ib i l it y  

of  h ig h er  supervisory  posts in C l a s s ' I I I  and 

ev entu ally  for  promotion to C lass  I I  p o s t s ,  we 

co n sid er  t h is  to be a sound scheme and do not 

accept the complaint a g a i n s t . i t  as r e a s o n a b le " .
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According to the Scheme, the T r a ffic ’ Apprentices*• 

were expected to be promoted to Class I I ,  Gazetted ' 

Service within a period of ten years, as would appear from 

the advertisement, which^appeared in. the Hindustan 

Times, ^ated 2 9 .1 2 .1 9 6 2 , as follows:

I ■ '

opportunity aw aits,you , i f  you have a degree 

from a recognised U n iv e r s it y ,' sound health, 

normal eye sight without glasses and date of ■ • 

b itth  between 2 .2 ,1 9 3 9  and 1 .2 .1 9 4 2 .  Better s t il l .

if  you are a sportsman but this is not -essential. .
•c*'*

(Age lim it roay.be relaxed for a d isplaced  person, 

a war service candidate or a member of the 

Scheduled Caste or Scheduled T r ib e ) .

You w ill  be trained In Railway operation for thr 

y e ars 'as  an apprentice and on successful comple­

tion of training,- you w ill  be called  upDn to wor’-* ' 

as a Relieving  Transportation Assistant guiding \  ̂

Railway operation, in yards, control o ffic e s  and 

important stations, i f  you are of the right type, 

a chain of promotions to p o sit io n s 'o f  higher j 

respo nsibility  w ill  come your way and there is  no 

reason why you may not be promoted to the Gazetted 

rank in tbn years or so. Your Jobs w i n  a ll  be 

invariably  Important, for the country counts on the 

railways for its progress and the Railways depend 

on young men like you,

As an Apprentice you w ill draw Rs.l60/-„

S..170/-  and RS.175/- per month in the three 

successive years,plus  benefits  of free medical 

attendance. Passes and Privilege  Ticket Orders.

AS ,an R .T .A .  you w ill  s.tart on Rs.250/- (plus 

Dearness Allowance Rs.30/-)" in the grade rising

*
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u up 1:6 Rs.380/- p .m . Further  promotions are 

to be Inspectors / .^Controllers, Yard Masters, 

Station  Masters in grades R.3.335-425/-,

Rs.370-475/-  and Rs.450-575 plus DoA. and other 

' adm issible  a l l o w a n c e s ) .

 ̂ In a l l  working posts  r ight  from R . T . A .  you' 

w i l l  enjoy, good Railvray housing or allow ance 

in l ie u  thereof  as adm issible ' under the Railw ay  

r u le s .

Your app lication  in p rescribed  from, obtain- 
j ' • _ 

able  from any Railw ay  station  or Booking 

O f f i c e ,  must reach Secretary , Railw ay  Serv ice  

Commission, Calcutta-14 by February 1, 1 9 6 3 " .

1 1 .  • That the non-implementation o f  the Scheme in 

the correct p ersp ective  has resulted  in most of the 

T r a f f i c  A pprentices  remaining in the i n i t i a l  grade of 

recruitm ent, even a'fter p utt in g  in more than ten years 

o f  service , which was the period  considered  reasonable  

for  promotion to C lass  I I  se r v ic e .

A .

\

4 '

1 2 .  That the f i r s t  batch o f  T r a f f i c  Ap,prentices

completed t h e i r ' apprenticeship  in 1957 , a fte r  being

recru ited  in 1 9 5 4 .  As per the scheme, the T r a f f i c

A pp rentices  were required  to undergo three  years

■extensive tr a in in g  in theory and p ra ctical  for- all
/

categ o ries  o f ' transportation  course , such as A ss ista n t  ' 

S tation  M asters, A ss istant  Yrrd Masters, Station  

Masters , Section  C o n t r o l l e r s , . Deputy C h ie f  C o n tro lle rs ,  

C h ie f  C o n tro llers  and T r a f f i c  In sp e c to rs .  The 

intensive- t r a in in g  was imparted to ensure that T r a f f i c  

A pprentices , a fte r  completion of app ren ticesh ip  might 

be put on any one of  the above posts and ev entu ally  

might ^be f i t  for  promotion, to c la s s  I I  service  when thev



were still young«

13. That in 1955» the Railway authorities formed a penel of

30 RTAs in the grade of Rs. 200-300 (PS)/250-380 (AS), But 2%

vacancies for Traffic Apprentices vxas not set aside and all 

'^̂ acancies were given to rankers.

14. That admittedly Operating posts reserved for Traffic 

Apprentices could not be kept vacant and, therefore, had to be 

filled, but this filling of reserved posts could not be done 

substantively. In ether words, promotion of rankers against

^'the posts reserved for Apprentices should have been a purely
■ %

temporary arrangement till the availability of the rightful 

claimants, i.e* Traffic Apprentices. The Railway ‘

Administration not only did not set aside 8 vacancies for 

Traffic Apprentices but also promoted and confirmed rankers 

against 8 reserved vacancies.

15* That again, selection for the posts of Rl'As in the

grade of Rs. 200-300 (PS)/250-380, (AS) was held in 1958 and a 

panel of 35 persons was formed. Again 25 ^ vacancies reserved 

for Traffi© Apprentices was not set aside and all 9 reserved 

vacancies were given to rankers. This was 'done iinspite of the

fact that 2 Traffi© Apprentices became available for posting in

^  September 1958, 3 in May 1959, and 3 in December 1959.' The

above petnel was kept .alive till 1962 i* e. , 

four years instead of normal two years life*

- 12 -
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m  this manner the Traffic Apprentices were denied their quota 

of 25 i . vacancies in the grade of te. 250-380 (AS) and were 

forced to work in lower grades although much more vacancies 

than their number were available.

16. That the authorities have violated the carry forward

rviles of 25 quota assigned to the Traffic Apprentices under 

the aforesaid schme in the aforesaid grade 250-380 (AS). Their 

grievance is that the authorities have not calculated the 

vacancies from the year 1954 while they should have done so 

-Oin terms of th e  Scheme.

W ? . That notwithstanding the aforesaid letter dated

20-1 1 -1 9 6 8 , the authorities have failed to calculate the 

vacancies and give the rightful share of vacancies to the 

Traffic Apprentices on the basis of 25 of reserved quota.

The ’carry fonrard’rule, according to which the Traffic 

Apprentices ought to have been fixed in seniority with 

reference to the dates from which they would have been 

promoted in grade Rs. 250-380 (A S ) , had the quota of vacancies 

from 1954 would have been calculated correctly, had also not

' been observed.

L  ■

7  S'
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personal to them. true copy of  t h is  c ir c u la r  is  

annexed as /.nnexure 4 hereto .

/

V

2 3 .  That another c ir c u la r  d;=t ed 1 9 .4 .1 9 6 8  was iSsu.od 

in which it was stated  that T r a f f i c  App rentices  w i l l  

be deemed to have been promoted from the date they were 

due e l i g i b l e  provided  v acanc ies  vjere a v a ila b le  in the 

p a r t ic u la r  year for thoir  absorption  and t h e ir  in terests  

w i l l  be protected  by g iv in g  b e n e f it  of proforma 

f ix a t io n  of pay e tc .  A true copy of t h is  c ir c u l a r  

is  annexed as /.nnexure 5 h e re to .

2 4 .  That para 9 of  Chapter I I I  of the Railw ay  

Establishm ent Manual, 1360 provides  as fo llo w s :

N

■A.

"Paragraph  6 above a p p lie s  equally  to se n io r ity  

in promotion vacanc ies , due allowance b e i n g made 

for  quotas in promotion, i f  any, and delay  in 

jo in in g  in the new post in .the, e x ig e n c ie s  of  

services.- Provision  of  paragraph 7 and 8 .wi'll 

also  apply in case o f  .promotion" •

2 5 .  That for  the purpose of deterrrd.nation of

se n io rity  only the date of jo i n in g  was taken as the 

relevant c o n s id e r a t io n . Due allov/ance was not given 

for  the quota reserved for  the. T r a f f i c  .^ppr,.^ntices.

In the circum stances p e t it io n e r s  were not s a t i s f i e d  

e v e n . with- the seniority  l is t  pirepar-d in the year 1 9 69 .

2 5 .  That p e t it io n e r  N o .l  .vjac pj"omot;;d as T r a f f i c

In s p e c t o r .in  January , 1970. in the grade of Rs.335-425.. 

true copy of the .order is  annexed ■r-':' ’-.r: 6
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2 7 .  That p e t it io n e r  N o . 1 'was subsequently  promoted 

as Traffio . Inspecto r  Senior  Grade (Rs.550-750) dn 

January  21 , 1 977 .  He has th e r e a fte r  been promoted in ' 

J u ly ,  1979 on an adhoc b a s is  in the grade o f  Rs.700-900 

and p o s t e d 'a s  T r a f f i c  Inspector  at Lucknow. true 

copy of the letter' o f  appointm ent/posting  is 

Annexure '7 h e re to .

1

28* That the sen io rity  l i s t  prepared in the year

, '

1969  was rev ised  in 1973 and the p e t it io n e r  who was 

, p laced  e a r l ie r  at Seria l  N o . 18 in 1969 l i s t  was placed  

at ser ial  No ..27 i n '1973 l i s t ,

2 9 .  That the p e t it io n e r  N o .l  along, w.ith others  made

a representation  dated 2 3 . 7 . 1 9 7 3  against the wrong 

f ix a t io n  o f  h is  s e n io r it y .  A true copy of the afore-

• sa id  repre.sentation is annexed as Annexure 8 .

3 0 .  . That a reply  was received  to the  a*bove repre ­

sentation  in which the p e t it io n e r  and others were 

intim ated that, no interference  was c a lle d  for  in the 

revised  s e n io r ity  l i s t .  True copy of le tte r  is  annexed 

as Annexure 9 h ereto .

3 1 .  That in the. meantime a W r i t ' P etit io n  No . 394 

o f  1971 was f i l e d  in representacive  cap ac ity  in the 

D e lh i  High Court by five  persons belonging  to the 

D e lh i  D iv is io n  praying for : observing  the scheme of 

r .servation and to a llot  25% of vacancies  to T r a f f i c  

Apprentices  from the year 1954 onwards as and when 

they  accrued, g iv in g  them the due se n io rity  p osition  

from 1954 and the reserved v acanc ies  should be 

c a r r ie d  forward and the b e n e fit  of proforma .fixation  

in sen io rity  is  to be given to the apprentices  jo in in g  ,
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/■

,  ̂
■V

In subsequent years, that the apprentices should be 

 ̂ confirmed against the^reserved vacancies from the 

date ofi which the said vacancies accrued to them; that 

the results of the selections already held should 

not be given effect  to; and that the Railway adm inis­

tration Should not make further selection to promo­

tion posts in the transportation and commercial 

categories from the grade of te, 250-380 (;.s) to class  

I I  gazetted till  the decision of the c a s e " .,

32 . That the aforesaid writ petition came up for

hearing before the learned single Judge of Delhi High

Court.

' X

That the le=rnpd single Judge formulated two 

questions as arising  in the cise  namely (l) whether 

the writ petition  was unduly delayed, and ( 1 1 ) whether 

the petitioners were entitled  to seniority from before 

the dates of their selection to the Grade. The second 

question was answered m  favour of the petitioners  

in the writ petition file d  In the Delhi High Court.

The first  question was, however, answered in the 

negative and the writ petition was dismissed as ■

unduly delayed by Judgment dated /-.ugust 8, 1972.

That feeling  aggrieved by the decision o f  the ' 

learned single Judge, the petitioners in the Delhi - 

gh Court in a representative 'capacity  f ile d  Letter 

Patent .p p eal «o .22o  of 1972 in the Delhi High Court.

35 . That a Division Bench of the Delhi High Court 

by its  judgment dated 3 .0 .7 .1975  allowed the appeal



-18-

/

. and h eld  that the p e t it io n e r s  in the D e lh i  H igh  Court 

were e n t it le d  to the grant o f  a w rit  of mandamus 

d ir e c t in g  the Railway  adm inistration  'to f i x  the 

s e n i o r i t y .o f  T r a f f i c  ^ p r e n t i c e s  in -the ligh t  of the 

o bservations  made by the learned  s ingle  Judge as up-,

' h e ld  by D iv is io n  Bench« The sen io rity  l is t  o f  1969 

was quashed. It  w as^further  d ir e c te d  that the Railway  

Adm inistration  s h a l l ■draw the se n io rity  l is t  w ith in  

three  months from the date of judgment and proceed to 

make c o n f ir m a t io n s , a nd /o r  furth er  promotions in the 

h ig h er  grades in accordance with  law-

,3 6 ,  That another writ- p et it io n  was f r i e d  in s im ila r ,  

circum stances in the A llahabad  High  Court at •‘’’-llahabad 

which was numbered as C i v i l  M isc . w rit  P e t it io n  N o .302  

o f  1972 (N .K .R a s t o q i  and others  v s .  Union o f  In d ia  and
I

o t h e r s ) , T h is  was also in representative  c a p a c it y .

t

3 7 .  That in the above w rit  p e t it io n  also  the 

sen io rity ' l i s t  prepared in 1969  without due consS-

deration  of  reserv ation s  of quota for  d ire c t  apprentices , 

was challenged#

/

3 8 .  . That the a foresaid  w rit  p et it io n  was allowed, by 

a D iv is io n  Bench o f  this  H o n 'b l e  Cour^ by judgment 

dated  1 8 .7 . 1 9 7 8 . ,  By the said  judgment the s e n io r it y  

l i s t  prepared  on 1st May, 1969 and' f i n a l i s e d  on, 

1 8 .1 2 . 1 9 6 9  was quashed. S h e  Railw ay  adm inistration  

was d irected  to revise  the se n io r ity  l i s t  o f  the 

p et it io n e r s  in the light  of the observations  made in 

the judgment and in accordance with  law and to grant 

promotion on that b a s i s .
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3 9 .  That it  may be mentioned hero that the D e lh i  

High  Court and th is  Hon'b'le High  ^ourt had quashed the
I

l i s t  'prepared by D e lh i  and /illahabad D i v i s i o n s .  The 

;p r in c ip le  involved  in the l i s t  of  ILuchnow D iv is io n  1969 

and then i973  should be the same.

' 4 0 .  That in sp ite  of  the fact  that the s e n io r ity  l is t  

prepared on ,1st May, 1969 and f i n a l i s e d  on 1 8 . 1 2 . 1 9 6 9  

was quashed by  the D e lh i  High  Court as well  as by th is  

Hon'bl:-' Court the Railw ay  Adm inistration  has been 

t r e a t in g  the p e t it io n e r s  p o s it io n  oh the b a s i s  of 

s e n io r ity  list ' drawn in 1 9 69 ,

4 1 .  Thr3t p et it io n e r s  are advised  to state  that in

_view of  the d e c is io n s  rendered by the D e lh i  High  Court
1 ‘

and th is  H o n 'b l e  Court the s e n io r it y  l is t  in 1969  i s  

no longer v a l i d  and fresh  s e n io r ity  have to be drawn 

up for making promotions g iv in g  due allowance to the 

25% vacancies  reserved  for  T r a f f i c  ^ppic^ncice for  

promotion in the h igher  grad e .

' K '

4 2 .  That another s e n io r ity  l i s t  v/as p u b l is h e d  on 

November 19 , 1978  for  v ar io u s  categ o ries  o f  personnels  

in T r a f f ic  Inspectors, post in the grade o f  Rs.550- 750 , 

k true  copy o f  the S e n io rity  L is t  is  annexed as 

/■■nnexure 10 h ereto .

4 3 .  That in 1969 separate l i s t s  were propar-.d by 

d i f fe r e n t  D i v i s i o n s .  In 1979 the Zonal Headqiiarter O f f ic e  

Northern R ailw ay , Nev/ D e lh i ,  prepared a combined 

se n io rity  l i s t 'o f  incumbents v/Arking in T r a f f i c
\

Inspectors  post in the grade o f  550-750 in v ar io u s  

D iv is io n s  of Northern R ailw ay . In the said  l is t  the 

p osition  o f  the incumbents, working the D e lh i  D iv is io n  ■

• . \
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has been shown' to be improved as compared to their  

respective positions in 1969. it  is submitted that 

the. petitioners should also have been given the .advan­

tage -of the principle  laid  down by the Delhi High Court

and this H o n 'ble  court by r e fix in g  the seniority  in 

1978.

\

4 4 . That the position of the petitioners In the said 

l is t  at Serial No. 65, 66 and 87 .

4 5 . That the petitioners further understand that 

the petition-rs in the Writ Petition  filed  in th is  

Hof,'ble ,court have,also  been g iv .n  ajie allowance 

regarding 25% reservation of vacancies for the Traffic  

/.pprontice, for  appointment in the higher grade.'posts 

and consequently their  seniority  are being revised for 

the purpose of future promotions.

46 . That the petitioners represented on 2 8 .2 .7 9  

against the seniority  list  drawn on 1 9 .1 1 .7 8 .  A true 

copy of the representation is arlnexed as /.nnexuro 1 1 .

.47.- That on 1 2 .4 .7 9  a jo int  seniority  lis t  of T raffic  

Inspectors/Station  Masters and Yard Masters was 

circulated  and the petitioners were not given their  

due seniority  by giving  allowance o f 'reservation of 

25% of vacancies.- true copy of the said s jo in t  

seniority  lis t  is annexed as /.nnexure 1?. The p e t l- ' 

tloners made representation to the railway adm inistra­

tion  against the seniority  lis t  of 1 2 .4 .1 9 7 9 .  /, true

copy of the said  representation is annexed as

Annexure 13 hereto.
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48,. ■ That in the a fo resaid  representations  the
. f

p e t i t i o n e r s . in te r  a l ia  in v ite d  the attention  of the

R a i l w a y ■Adm inistration  to the a fo re sa id  two de c is io n

■t ■ ■■
of  D e lh i  High Court and th is  H o n 'b le  Court and prayed 

that t h e ^ s e n io r it y  o f  the p e t it io n e r s  should' a tle a st  

be s im ilarly  f ix e d  as those of< p et it io n e rs  in the 

D e lh i  High  Cour-e and A H a h a b a d  High  Court.' The 

p e t it io n e r s ,  however, did  not receive  any reply  to 

the above 'representation  so fa r .

V

4 9 ,  That in pursuance of  t h e .d e c is io n ,  tkg o f  the 

D e lh i  High  Court the Railway  Admin i*st rat ion not only 

.gave proforma s e n io rity  and promotions to the p e t i ­

t io ners  who had f i l e d  the VJrit P et it io n  in the D e lh i  

High  Court but had also  given-the same b e n e f it  to 

persons who were senior to the p e f ib io n e r s  in the  

D e lh i  High C ourt , Th is  would be evident from a '
»>■

c ir c u la r  issued  on 6 . 4 . 1 9 7 9  a true copy o f  w hich  is 

annexed as Annexure 14 hereto .

k

5 0 .  That on the b a sis  of  the revised  s e n io r it y  

given  on the b a s i s  o f  D e lh i  High Court j u d g m e n t , ‘ 

p etitioners , who had f i l e d  the W rit  Petit io n  and others 

have been given  promotions to C lass  I I  g a zette d  posts 

wi-th e ffe c t  from August, 1 9 79 .

5 1 . .  That the record o f  the pet it io n ers  have been 

above board and there is nothing  'against t h e ir  work 

and ,conduct  and they are e n t it le d  for promotion.

52 .  That regular, se lectio ns  are going to be h e ld  

for  the posts  o f  Station  S u p e r in te n d e n t /T r a f f ic  ■ ^

In s p e c t o r s /C h ie f  Yard Master in the grade of  700-900 

and C h ie f  C o n tr o lle r  in the grade 840-1040.-
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I
A ’V,!

5 3 .  That a c ir c u la r  has been issued on 1 9 . 1 . 1 9 8 0  

by the D iv is io n a l  Railv/ay Manager, Northern Railw ay  

Lucknow in v it in g  a p p licatio n s  for appearing in s e le c ­

tions  to be h e ld  for  the posts  of  Station  S up erin ten ­

d e n t /T r a f f i c  In s p e c t o r s /C h ie f  Yard Master, a true 

copy of which is  annexed as Annexute 15 h e re to .

A l l  the p et it io n e r s  except p e t i t i o n e r ' N o .9 Shri

B .N .M is r a  are included  in the said  l i s t .  P e t it io n e r  

N o .9 is p resen tly  working as Deput^y ^ h i e f  *^ontroller 

at Lucknow, T h is  post is  equivalent  to the posts 

having  550-750 pay scale on t r a f f i c  sideo He has not 

been c a l le d  fo r  selection  to the- post of C h ie f  Controlfer 

grade 840-1040 due to wrong f ix a t io n  of h is  s e n io r it y .

5 4 .  That the p e t it io n e r s  have f u r f ;e r  learnfe that 

a c ir c u l a r  was issued  on 8 .1 = 1 9 8 0  by the General 

Manager Personnel, Northern R ailw ay , New D e lh i  in v it in g  

a p p lic a t io n s  from e l i g i b l e  can didates  in the Northern 

Railways for  promotions to the posts o f  Station  

S u p e r in te n d e n t /T ra f f ic  In s p e c t o r s /C h ie f  Yard Master 

Along w ith  the said  c ir c u la r  a l i s t  of 203 e l i g i b l e  

candidates  have also  been c ir c u l a t e d .  The names of 

p e t it io n e r s  appear at Se r ia l  N o . 9, 10, 25 , 30, 31 , 32 '

33 , 34, and 6 3 .  A true copy o f  the c ir c u la r  is annexed 

as Annexure 1 6 .

5 5 ,  That there  are about 66 v a c a n c i e s ■out of which 

only  20 persons have been c a l l e d 'f r o m  Lucknov/ D i v i s i o n .

5 5 .  That i f  the p et it io n e rs  were given 'thei-r due 

se n io r ity  in pursuance of  the d e c is io n s  of D e lh i  High 

Court and t h is  H o n ' b le  Court, the p e t it io n e r  N o ,l  would 

have long since  been promoted to a c la s s  I I  p ost , Tn



any case he should not have been placed in -the 

e l i g i b i l i t y  l i s t  and sho u ld 'h ave  been given outrig ht  

promotion.
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5 7 .  That due to wrong f i x a t i o n 'o f  the s e n io r ity  

and because of the fact that the Railway  A dm in istra ­

t ion  is not g iv in g  fu ll  e f fe c t  to the d ec is io n  of. the 

D e lh i  High  ^oiirt and t h is  H ^ n 'b l e  Court, mentioned 

above, the p e t it io n e r s  have already, sufferred  

immense moneta'^ry loss  and t h e ir  chances o f  prortio-̂  

tion  have .been  adversely  e f fe c t e d .

58 .  ■ That i f  the selection  for  the posts o f  Station

S u p e r in te n d e n t /T r a f f ic  Inspectors  and C h ie f  

C o n t r o l l e r /C h ie f  Yard Master ^are allowed to be held  

in pursuance o f  the c ir c u la r  dated 8 . 1 . 1 9 8 0  and

1 9 .1 . 1 9 8 0  b e fo re  the d isp o sal  of the present w rit

p e t it io n  the p et it io n e r s  would s u ffe r  sub sta n tia l
\

and irreparable  lo s s .

/ " 'I

5 9 .  That fe e l in g  aggrieved  by the. action  of 

respondents 1 to 4 and having no other a lte r n a t iv e  

and e f f ic a c io u s  remedy a v a ila b le ,  the p et it io n e r s  

beg' to p re fer  th is  writ p e t it io n  inter  alia- on the 

fo llo w in g : ' .

G R O U N D S  
\ '

'(i) Because recruitment of p e t i t i o n e r s  as

T r a f f i c  Apprentice  was for  appointment d ir e c t ly  

to the h igh er  grade o f  RTAs

( i i )  Because 25% of the annual vacancies  in the
/

RTAs have to be f i l l e d  up from amongst the 

. T r a f f i c  A pp rentices .
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( i i i )  Because in fact due allowance was not given to 

the quota of 25% reserved for T r a f f i c  Apprentice  for 

promotion to the h igher  grad e .

(iv ) Because f ix at io n  of  the se n io rity  o f  petition^ers 

was in gross v io la t io n  of the p ro v is io n s  o f  

para 9 o f  Chapter I I I  o f  the Railway  E s t a b l is h ­

ment Manual and other R ules  and r e g u la t io n s .

(v) Because; the judgment of the D e lh i  High  Court 

and t h is  H o n 'b le  Court was a judgment in rem 

and should have been f u l l y  implemented,

(vi) Because the Railway  A dm inistration  is acting  

in an a rb itra r y  manner and not a llow ing  the 

b e n e f it  of the d e c is io n  o f  the High Courts  

mentioned above to the p e t i t i o n e r s .

(v i i )  Because persons working in the D e lh i  ^ 'ivision  

even though not arrayed as p e t it io n e r s  in the 

W rit  P e t it io n  f i l e d  in the D e lh i  High  Court 

have been given b e n e f it  in matters o f  seniority  

and promotions tak?.ng into account the nex%
*

below r u le .

( v i i i )  Because the same p r in c ip le s  should have been

ap p lied  by the Railway  adm inistration  whilfe ^  

co n sid e r in g  and making promotions in ter  a l i a  01 

p e t i t i o n e r s .

(ix) Because the action o f  the adm inistration  is

v io l a t iv e  of the p ro v is io n s  o f  A r t i c l e s  14 and 

16 o f  the C o n s t itu t io n .
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(x) Because there b e ing  nothing  against  the record 

of  the p et it io n e rs  to inerit any supersession ,
»

 ̂ they should have been promoted to C la s s  I I  po^sts,

(x i )  Because the action of- respondents 1 to 4 is  

i l l e g a l  and without j u r i s d i c t i o n .

PRi^YERS

>■

Wherefore it is  most r e s p e c t fu l ly  prayed that 

t h is  H o n 'b le  Court may be pleased  to :

(i)  Issue  a w rit , d ir e c t io n  or order in the nature

of  mandamus d ir e c t in g  respondents 1 to 4 to 

give  due allowance to the p et it io n e r s  in

_ respect o f  2 5% quota reserved  for T r a f f i c  

Apprentice  for  appointm ent/seniority ;^prom otion 

in the h igher  grade o f  RTAs.

( i i )  Issue  a w r it ,  d irectio n  o r  order in the nature

of mandamus commanding respondents 1 to 4 to 

treat  the p et it io n e r s  as having  b ? 3n given  the 

b e n e f it  o f  25% reservation  o f  annual vacancies  

mentioned above, r e f i x  the s e n io r it y  and grant

confirm ation  and promotion in accordance snt

th erew ith .

( i i i )  Issu e  a writ;- d irectio n  or order in the nature, 

o f  mandamus restra in in g  respondents 1 to 4 from 

h old ing  any further  s e le c tio n s  to the post o f  

Station  S u p e r in te n d e n t /T ra f f ic  In s p e c t o r /C h ie f  

Yard Master in the grade 700-900 and C h ie f

T
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^  Controller in grade of Rs,840-1040 and lower_

gazetted scale of Rs,550-12u0 without absorbing 

the petitioner-G in accordance with their  due 

seniority .

(iv) Issue a w rit , direction or order in the 

nature of iTtandamus direfi-ttn'g Respondent s' 1-4 

to give fu ll effect  to the decision of Delhi 

High Court and '^llahabad High Court mentioned 

above, r e fix  the seniority in accordance there­

with and grant the petitioners all incidental 

r e l ie fs .

(v) .Issue a w rit , direction or order in the nature

of mandamus commanding respondents 1 to 4 to

revise the seniority in accordance with law.
/

(v i) Issue a writ, direction or ord..er In the nature 

of Certiorari quashing the seniority  lis t  of

1 9 .1 1 .1 9 7 8  and 1 2 .4 .1 9 7 9 .

(v ii )  Issue such other w rit, direction or order as 

■are deemed just and proper.

(v ii i )  Award cost of the petition  to the petitioners..

Counsel for Petitioiners.



-2-

tion of annual vacancies mentioned above, r e f ix  the 

seniority  and grant confirmation and promotion in 

accordance therewith. A further prayer has been 

made for restraining  respondents 1 to 4 from holding

any further selections to the post of Station Superin­

tendent/Traffic  Inspector/Ghief Yard Master in the

^rade of Rŝ 700-900 and Chief Controller in grade of

Rs«840-1040 and lovjer gazetted scale of .Rs«650-1200

without absorbing the petitioners in  accordance witji ;

their  due seniority .

.X

2. ' That the ibatter has been concluded by a

decision  ,of this Hon 'ble  Court in w rit  petition  

N o .3028 of 1972 decided on 1 8 .7 .1 9 7 8 .  *

3 . That the juniors of petitioners, are going - 

to be promoted to the post of A ssistant O fficers  in 

the grade of Rs*650-1200. The'-petitioners have 

already been deprived of their due seniority

and conseqiaent promotion for over 15 years now.

4 . That some of the petitioners  would retire

by the time the writ petition  is  f in a lly  disposed

of.

5 . That respondents are goipg-fo m ^ e  further

promotions in the ,ne5jt week*

I

6... That in  the circumstances it  is  exp'edient

that respondents 1-4 may be directed to consider- ' 

the case of petitioners also for promotion to the 

posts of Assistant Officers# after giving  due 

allowance-‘to thfe petitioners  in  respect of the

■ quota of 25% reservation- for T ra ffic  Apprentices.
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i

7. That the seniority of T raffic  Apprentices

has to be determined railv;aywise as per circular 

of the Railway Board No ,E (N G )61 PM 1-50 dated 

2 4 .1 0 .1 9 6 1 ,  A true copy of this c ircular  is  

annexed hereto as Annexure 17 to tlie accompanying 

W.E a ff id a v it . .

8 . That it  is  e ^ e d i e n t  that promotions to the

post of Assistant' O fficers  may be made only on the 

basis  of the railwaywi'se seniority  as per circular 

dated 2 4 .1 0 .6 1  and the decision  of this Hon 'ble  

Court dated 1 8 .7 «7 8  in Wrrt petition  M o .3028 of 

1972, . . '

■̂1

Wherefore it  is  most respectfully  prayed 

that this Hon 'ble Court may be pleased to restrain 

respondents 1-4 from making further promotions to 

the post of Assistant O ffic e r , without g iv ing  the 

petitioners due allowance in respect of 25% quota 

reserved for T raffic  Apprentices and after  giving  

due seniority , and further direct -the respondents 

1-4 not to make further promotions on the aforesaid  

post except after taking into account circular  of 

the Railway Board contained in  Annexure 17 and the 

decision of this Hon 'ble  Court dated 1 8 .7 *7 8

Advocate 

Counsel for Petitioners

Dated! Lucknow 

September j /# 1 98 0 ,



In  the Hon 'ble  High Court of Judicature at Allahabad

S itting  at Lucknov/

WirMl Misc. Appl.iSIo. - ■ (W) • of • 1980

^  -
1980 

AFFIDAViiiy /

HIGH V.
A U LA H A B A d \  W . ;

cy~
K .M .L a l  and others . . .  Applicants

In  re : f

Writ Petition  No, 153 of 1980

'<3

K.-M.Lal and others

versus

Union of In d ia  & others

. . .  Petitioners

. . .  Respondents

A ffid a v it

1/ K .M .L a l  aged about 46 years, son of late 
€f

Shri R .B .L a l /  T ra ffic  Inspector (SW R), resident of 

T-36A Northern Railv/ay Colony, C^arbagh, Lucknow 

do hereby solemnly affirm  and state as under:

le That the deponen;t is  petitioner  Noel in  the

above v/rit petition  and he is  fu lly  conversant with 

the facts deposed to hereinafter .

2* That in  the aforesaid w rit p etition  the p e t i­

tioners have prayed for  issue of a writ of Mandamus 

d irecting  respondents 1-4 to give due allowance to



I

-2-

the petitioners in respect of 25% quota reserved for 

T ra ffic  Apprentice for appointment/seniority/promo-' 

tion in the higher grade of RTAs I t  has further 

ji; been prayed that respondents 1-4 may be commanded

to treat the petitioners  as having been given 

benefit  of 25% reservation of annual vacancies 

mentioned above/ r e fix  the seniority  and grant con­

firm ation and promotion in  accordance therewith. A 

further.prayer has been made for  restrain ing  respon­

dents 1-4 from holding any further selections to the 

post of Station Superintendent/Traffic  Insp ecto r/

Chief Yard Master in  the grade of Rso700-900 and 

Chief Controller in grade of Rs«840-1040 and lower 

gazetted scale of Rso 650-1200 without absorbing the 

petitioners in  accordance with their due seniority .

3o That the matter has been concluded by a decision

of this Hon 'ble Court in  w rit  petition  No. 3028 of 

1972 decided on 1 8 .7 .1 9 7 8 .

4 . That the juniors of petitioners  are going

to be promoted to the post of A ssistant O fficers  in 

the grade of R s«650-1200. The petitioners  have 

already been deprived of their  due seniority  and 

consequent promotion for over 15 years now.

5 . That some o f ■the petitioners would retire

by the time the v/rit petition  is  f in a lly  disposed

of o

6'. ' That respondents are going to make further 

promdtions in the next week.
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true . No p art  of t h is  a f f i d a v i t  i s  f a ls e  and 

nothing  m a t 'r ia l  has been concealed . So help  

rae God.

> D ated ; Lucknow 

Septem ber fO  /1980«

DEPONE

I  identify  the deponent 

who has signed before me

(So/y-A. < L < w e 6 M >  t- i- ^  T tv'

Solerrinly affirm ed befo re  .me on

/
at am/i3ijj^Y Shri  K .M .L a l ,  who is  

i d e n t i f i e d  by Shri t /o /M  )

Advocate / High  Court# Lucknow*

I  have’ s a t i s f i e d  myself by examining 

the deponent that  he understands the 

contents of th is  a f f i d a v i t  which  have 

been read out and e x p la in e d  by me*

<



I r the Hon 'ble  High Court of Judicature at Allahabad

S ittin g  at Lucknow

Writ Petition  No. 153 of 1900

K .M .L a l  and others «>.. Petitioners

versus

Union of In d ia  and others . . .  Respondents

Annexure 17

Government of India  

M inistry of Railways

No .E (N G )61  pm  1-50 New Delhi dated 2 4 .1 0 .6 1 ,

\

To

The General Managers,

A ll  Indian Railv/ays.

Sub: Promotion of Traffic- Apprentices to Grade
Rs. 200-10-300®

Reference Railway Board 's  letters*N os. E55R C 1/127 /3  

dated 7 *1 2 .1 9 5 6  and e (NG)59R RI/9  dated 3 1 » 1 2 .6 0 . I t  

was laid  down by the Board that T ra ffic  Apprentices 

should be e lig ib le  for promotion in  the normal manner 

after selection to the grade Rs.200-300 (PS)/250- 380 

(AS) against 25%age of vacancies in  the post of

of Section Controllers/ Station M asters, Asstt* Station 

Masters, Yard Masters, Asstt. Yard Masters etc ; 

provided they have been completed atleast one year ’ s 

service in  Gr. Rs. 150-225 (P S ). Since i t  has been 

represented to the Board that there are certain  diffx-  

culties  in  maintaining the quota for T ra ffic  Apprentices, 

it  has been decided after  considering the views 

•expressed by certain Railways, that the following 

principles  should be adopted for the sake of achieving

uniform ity in the matter#

V
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(i) The seniority  of T raffic  Apprentices should be
\

maintained and a41-Railway basis and a separate panel 

by selection should be formed from amongst the qualified  

tra ffic  apprentices for promotion to the grade of 

-200-10-300 (PS)/Rs. 250-380 (AS) and abov|;̂ *

•

(ii )  The vacancies occuring in  grade Rs« 250-380 (AS)

and above in  a year should be f il le d  up from the panel 

of T ra ffic  Apprentices and the panel of other e lig ib le  

staff (promotees from ranks) in  the ratio  of 1 to 3*

(i i i )  In  any particular year where adequate number of

suitable men from other staff is  not forthcoming by 

the process of selection to f i l l  up 'the 75% of the 

vacancies earmarked for them, the Railway Administration 

may make up the deficiency  by promoting suitable

T ra ffic  Apprentices from 'their panels

2 . The Board desire that action on the above lines

should be taken by your Railxvay.

(This disposes of DY.CPO/ N .R ly *s  D .0*N O e757E /42- II 

dated 1 2 ,5 .6 1 ) .

Sd/-

(B .N .BONI)

A sstt . D irector  Estt . Rly 

Board

True copy
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the promotions shall' be made in accordance 

with theprineiples laid down in the decision 

of this Court, dated 18th July, 1978 in writ 

petition N o .3028 of 1972“

Sd. T.S.Misra 

Sd. K.S.Verraa"

■ ■ ■ V  . '2. . That in pursuance of rhe above orders# the

results of the selection for the posts of Station 

Superintendent/Chief Yard Master/Traffic Inspector

grade Rs.700-900 (RS) was declared on 22.12.8©  and
i

the petitioners have been declared successful in 

the said selection. A true copy of the result as 

declared is annexed hereto as Annexure IS •

i

3. That, however, promotions have not been

made in pursuance of the directions of this Hon'ble 

Court in terras of the decision of this HOn'ble Court 

dated 18.7 .1978 in Writ Petition No.3028 of 1972.

4., That the petitioners submitted the orders

of this Hgn'ble Court dated 27.11®1980 in original 

with the request for its implementation by letter 

dated 10 .12.1980 , a true copy of’ which is annexed 

as Annexure to the accompanying affidavit. A

reminder was also sent on 9*2*1981, followed by 

ix  a telegram on 23.3.1981 and another reminder 

on 26 .3 .1981 , true copies of which are annexed 

as Annexures7^,X| to ' the accompanying affidavit*

I .  That inspite of repeated requests made in

this regard, the seniority of petitioners has not
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respondents 1 te' 4 to rnaJce promotions of petitioners 

,on the basis of the principles laid down in the 

decision of this Hon'ble Court dated 18,7e78 

in.Writ Petition N o ,3026 of 1972, without waiting 

for the formalities# as directed by this' H^n'ble 

Court by its order dated 27ell8l980# and also pass 

such other orders as are. mstsit deemed just and proper 
 ̂ • * 

in the circumstances of the case.

Dated.: Lucknow 

A p r i i a ^ l 9 8 1 .

Advocate 
Counsel for Petitioners
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been & recasted and promotions made accordingly.

On the contrary respondents S/Shri S.N.Nariila/ 

J.N.Malviya/ H.B.Gleophas, Prem Dayal and K ,S .

Srivastava listed at Sl.Moii2/ 13, 14, 15 and 18 

have been promoted to Class II  posts and respondents
*

ShriH .N ,Srivastava and Shri P.M.Srivastava listed 

at SI.No. 17 and 21 to the senior grade of Rs«,840-1040 . 

(RS)/ though junior to most of thepetitioners* 

and the same principles have not been applied in 

case of petitioners.
/

6. That further promotions to higher posts from

amongst the respondents are again going to be made 

without considering petitioners cases for promotion.

The petitioners would suffer substantial and irreparable
♦

loss if the same principles as laid down in the 

decision of this Hgn’ ble Court dated 18 .7 .78  in WritK
Petition N o ,302© of 1972 are not applied in. the case 

of petitioners, as directed by this H^n'ble Court by 

order dated 27,11*1980, as the petitioners would become 

junior to their juniors in the promoted posts®

7 . That in the circumstances it is expedient

that respondents 1 to 4 may be directed to make ,

promotions of petitioners on the basis of the Principles
’■w'

laid' down in the decision of this H n'ble Court dated 

18 .7 ,78  inWrit Petition Mo. 302f' of 1972, without '

waiting for the formalities, to avoid further loss 

to the petitioners

Wherefore it  is most respectfully prayed 

that this H^n'ble Court may be pleased to direct:
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V- Ira the Hon'ble High Court of Judicature at Allahabad

Sitting at Lueknow

C.M.A. No. of 1981

X

X.
5 ,

I

K.M.Lal ^ others . . .  applicants

In re*

Writ Pet. No. 153 of 1980 

K.M.Lal & others Petitioners
*

versus

Union of India & others Respondents

Affidavit

I ,  K .M .Lal, aged about 47 years/ son of 

late Shri R .B .Lal, Taaffic Inspector ) resident

of T-36A, Northern Railway Colony, Chairbagh, Lucknow, 

do hereby solemnly affirm and state as under:

1. That the deponent is petitioner No, 1 in the 

above writ petition and he is fully conversant with 

the facts deposed to hereinafter,

2. That in the aforesaid writ petition this 

Hon'ble Court, after hearing theparties, passed 

the following orders on 27,11.19802
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“After  hearing thelearned counsel for the 

parties we modify our order dated 25th 

January, 1980 as follows :

Vv
'The Eesuit of the test in  question held , 

during the period from 28th January to ^f7th 

February, 1980, shall .now be declared and ,in  

case the petitioners  or any of them are found 

to have been successful in that test the pro~ 

motions shall be made in accordance with the 

principles  laid  down in the decision  of this 

Court, dated 18th Ju ly , 1978 in  Writ Petition  

No. 3028 of 1972"

Sd/- T .S .M is r a  
0

Sd/- K .S.Verm a'' •

3 . That in  pursuance of the above orders, the

results of the selection for  the posts of Station 

Superintendent/Chief Yard M aster /T raffic  Inspector 

grade Rs,700-900 (RS) was declared on 2 2 .1 2 .8 0  and 

the petitioners have been declared successful in 

the said selection . A true copy of the result as ■

%-
declared is  annexed hereto as Annexures /|9 . .

4 . That, however, promotions have not been 

made in pursuance of the directions of this Hon 'ble  

Court in  terms of the decision  of this Hon 'ble  

Court dated 1 8 .7 .7 8  in W rit Petition  N o .3028 of 1972 .

5 . That the petitioners submitted the orders 

of this H on 'ble  Court dated 2 7 .1 1 ,1 9 8 0  in  original 

with the request for  its  implementation by letter  

dated 1 0 .1 2 .1 9 8 0 ,  a true copy of which is  annexed '



i '

.

A

I ,

>

-3-

hereto as Aanexiare . A reminder was also sent

on 9 .2 .1981 , followed by a telegram on 23.3.1981
f

and another reminder on 26 ,3 .1981/ true copies of 

which are annexed hereto as Annextares %^ . 2, \

6. That inspite of repeated requests made in 

this regard, the seniority of petitioners have not 

beenTifecasted and promotions made accordingly. <Sn 

the contrary respondents S/Shri S.N.Narula, J .N .

Malviya, H.B.Cleophas, Prem Dayal and K ,S . Srivastava _ 

listed at S I .N o .12, 13, 14, 15 and 18 have been

jr t ■ ’

promoted to Class il posts and respondents Shri H.M. 

Srivastava and Shri P.M.Srivastava listed at SI.

Mo..17 and 21 to the senior grade of Rs.840-1040 (RS) 

though junior to most of the petitioners and the 

same principles have not been applied in case of 

petitioners®
*

7. That further promotions to higher posts 

from amongst the respondents are again going to be 

made without considering petitioners cases for pro­

motion, The petitioners would suffer substantial 

and irreparable loss if the ame principles a s , lai<3

V
down in the decision of this Hon’ ble Court dated 

18.7„78 in Writ Petition f3o.3024 of 1972 are not 

applied in the case of petitioners, as directed by 

this Hon'ble Court by order dated 27 .11 .1980 , as

the petitioners would become junior to their juniors

'' * .

on the promoted posts.

8. That in the circumstances it  is expedient 

that respondents 1 to 4 may be directed to make
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promotiQHS of petitioners on the basis of the 

principles laid down in the (Secision of this Hon'ble 

Govirt dated 18 .7 .78  in Writ Petition Mo.3G26 of 1972 

without waiting for the formalities, to avoid further 

loss to the petitioners.

Oath Coromissioner 
High Court, Allahabad 

Llickobiv Bench

Wo. Sj> I

Dated: Lucknow 

A p r i l ,1981.  .

Verifications

I , the above named deponent, do hereby verify 

that the contents of paragraphs 1 to 7 are true to 

my knowledge and those of para 8 are believed byrae 

to be true. No part of this affidavit is false and 

nothing material has been concealed. So help meGod.

Dated; Lucknow 

April ^  ,1981
I identify thedeponent who 
hag^siqned befi

u

Solemn^ affirmed before, me on f U, <-9f 
at 9,%^am /pift^ Shi;i K .M .Lal, who is  ̂ q v . Tv.V— 
identified by Shri 
Advocate, High Court, Lucknow.

I have satisfied myself by examining 
the deponent that he understands the 
contents of this affidavit which has
been ead out and explained byme. '
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m t  Petition No. 153 of 1980.

In the Hon*ble High Court of Judicature at Allahabad

Sitting at Lucknow.
/
Cl

K.M, Lai and others.

Versus

Union of India and others.

Petitioners

Respondents.

■Ĥ M̂BCURE 18. 

NOETHERN RJU;L¥II

No. 757E/61-mi(EIB)

The Divl. Railway Managers, 

Northern Raili'̂ ay,

DLI, F2R, &LD, LKO, MB, JU & BKN.

Headquarters Office, 

Baroda House,

New Delhi 

Dated: 22-12-80.

k

€

iSIB: Combined Selection for the posts of Station Supdt/

Traffic Inspectors/Chief Yard Masters Grade

Rs. 700-900 ( R S ) . ______________________ _

As a result of l^e combined selection (Viva-voce test) 

for the posts of Station Supdts/Traffic Inspectors/Chief Yard 

Masters Grade Rs.700-900(RS) held in this, office on 29-1-80 to 

7-2-80 gflid Supplementary test for absentees conducted on 

12-3-80 and 13-3-80, the following candidates have been placed 

on the provisional panels in order of merit

PROVISIONIL PINEL FOR THE POST OF STATION SUPDT.
GRIDE Rs.700 - 900(RS). ____________

Shri Misri Lai, S/C 

Shri Jaswant Singh, 

Shri P.H. Sondhi, 

Shri P.S. Jaspal, 

Shri Hotu Ram Arora,

Offtg. SS/MB.

Offtg. TI/BKN.

SM/MB - Retired.

Offtg. SS/JAT - Retired. 

Offtg. SS/BSB.

(continued on page 2)
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6 .

7.

8.
9.

10.
11.
12.
13.

1k.

15.
16.

17.

18.

19.

20. 
21. 
22. 
23. 

2k. 

25.' 

26.. 

27.

1.

2.
3.

i+.

5.
6.
7.

8.
9.

10. 
■11. 

12.  ■,

^ r i  Hari Kishan Sethi, 

Shri R.K. Bhardwaj,

Shri R.S. Gupta,

Shri Kohli,

Shri Raghubir Singh, 

Shrl.J.S. Uppal,

Shri 5.P. Srivastava, 

Shri Satogan Singh,

Shri M.W. Siddiqui,

Shri S.D. Singh,

Shri C.S, Fandey,

Shri S.K. Jain,

Shri Shiv Charan Singh, 

Shri K.B. Lai Saxena, 

Shri V.P. Saxena,

Shri Chhotey Lai, S/C 

Shri Pyara Singh, S/C 

Shri Radha Sishan, S/C 

Shri Mehanga Singh,S/C 

Shri Gopi Ram, S/T 

Shri R.R. Naik, S/T 

Shri J.R. Meena, S/T

Offtg. SS/PTK

offtg. s s /m .

SM/MB

SM/DLI - Retired. 

Offtg. SS/ISR. 

SM/BKN.

SM/LKO.

SM/BKN.

SM/LKO.

SR/LKO.

SM/LKO.

SM/MB - Retired.

m /M .u > ,

SM/MB.

SM/MB.

SM/MB.

SM/F2R.

SM/JU.

SM/BKN.

Offtg, SS/BKN. 

SM/JU. ,

SM/JU.

PROVISIONIL PMEL FOB THE POST OF TRIIFIC INSHECTOR 
GRAPE Rs. 700-900(RS)/ _____________________

Shri B.P. Misra, 

Shri R.L. Bangia, 

Shri K.K. Rattan, 

^hri G.B. Flynn, 

ahri K.M. Lai, 

Shri M.L. Kalla, 

Shri Narain Ram, 

Shri S.P. Gupta, 

Shri K.K. Sharma, 

Shri Dharambir, 

Shri T.I. Vajpai, 

Shri M.R. Puri,

II/JU.

Ti/Eq.

TI/F2R.

TI/LKO.

TI/LKO.

TI/BKN -;Retired. 

TI/BKN.

TI/F2R.

TI/FZR.

TI/DLI.

TI/LKO.

TI/JU.

(continued on pagfe 3)
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13. Shri Inajiixjl Haq, TI/LKO.

lit. Shri B.N. Srivastava, SH/LKO.

15. Shri S.S. Sharma,*  ̂ II/MB.

16. Shri G.B. legi,-. TI/MB.

17. Shri B.H* Singh, TI/MB.

18. . Shri 4ttam prakash, TI/DLI.

19. Shri Lakhan Lai, S/C. TI/MB.

20. Shri Kessar Sin^, ' II/JU.

21. Shri B.K. Agarwal, SH/ALD.

22. Shri 4.C. Chadha, SM/DLI.

23. Shri K.R. Agnihotri, SI'4/DLI.

2̂ -. Shri K.C. Gautam, CYM/ALD.

25. Sbri Raghuvansh Rai, SM/ALD.

26* Sbri Joginder Singh, sc/sm/d;l i .

27. Shri Harminder Singh,S/C ^/FZR.

28. Shri Balwant Rai, Ti/Fm.

29. Shri Hans Raj, TI/BKN.

30. Shri M.M. Dhyani, TI/DLI.

31. Shri P.N. Soni, , , TI/DLI.

32. Shri B.&. Gill, TI/F2R.

33. Shri T.C. Bhardwaj, TI/F2R.

3if. Shri S.P. Srivastava, TI/ALD.

1.
2 .

3.

If.

5.

6 .

7.

8.
9.

10.
i n

1 2 .

13.

i»+.
15.

/

1 1

PBOVISIOIIL PMIL FOR THE POST OF CHIEF Y4BD MASTER 
GRADE RS.700-90DCRS). ________ ____

Shil Manohar Lai,

Sbri KundaJi Lai,

Shri S.N. Singh,

Shri B.P. Mapdal,

Sihri P.D. Chaturvedi, 

^hri B.P. Srivasta^a,

Shri M.M.0ayal Bhatnagar, 

SbH M.C. Jo Shi,

Shri Yeshpal,

^ r i  Hari Kishan Kagia, 

Shri. O.P. Verm,

Shri C.P. Singh,

Shri Kaloo Ram,

Shri G.S. Srivastava, 

Shil Shiv Raj Singh,

SM/BKN.

SM/BKN.

Dy.ClM/LKO.

Dy.CYM/MB.

Tl/Traffie Survey. 

jl .̂CYM/MB.

Dy.CYM/MB.

SM/IXO.

m /F m .

SM/Dlil.

SM/BLI.

s W m .

SM/JU.

SM/MB.

SM/JTJ. ;

(continued on page -̂)
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16. Shri B.R, aingh,

17. Sbri Kartar Singh, S/C

18. Shri Ear;]it Singh:Rao,S/C

19. Shri Nathu.Ram, S/C

20. Shri GurTsliehan Singh,

21. Shri V.P. Dutta,

22. Shri Ved Prakash, S/C

23. Shri Janki Dass

21+. Shri R.L. Tiwari,

25. Shri gIp. Upadhya,

26. ' Shri Girdhari Lai,

27. Shri Gulshan Lai,

28. Shri S.B. Dada Hao, S/T

SM/LKO.

SH/F2R.

SM/FZR.

SM/MB.

Dy.CIH/DLI.

-do-

-do-

-do-

TI/ALD.

-do-

-do-

-dO“

SM/JU.

The above panels are provisional and have the approval of 

C.P.T.S.

The above staff may please be \^med that retention of their 

names on the panel is subject to the condition that their 

conduct/working remains satisfactory during the currency of 

the panel and the mere fact that any one has been placed on 

the panel does not gur.^tee that he will be posted against 

the post for which empanelled. If DIR case for impo^tlon 

of major penalty is contemplated or initiated against any 

employee after the last letter of your division, this office 

may be advised and the result of that employee may not be 

notified.

Sd/-' Dev Raj 
for General Manager (P),
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In the Hcn*bie High Court of Judicature at Allahabad

Sitting at Lucknow,

Writ petition No. 153 of 1980.

"V. K.M. Lai and others.

Versus

Union of India and others.

Petitioners.

Respondents.

mE&URE 19.

/

The General Manager, 

northern Railway, 

Baroda House,

Hew Delhi.

THROUGH - The Divl. Railway Manager, 

Northern Railway,

Lucknow.

SUB: HON’BLE COURTS' OHDERS B4TED. 27-11-1980 

IK C.M. An. No. 5236 (W) - 80 IN REi 

W.P. 1^3/1980. _______ ____

Sir,

We, the following, for and on behalf of Petitioners, 

herewith submit the Hon’ble Courts* orders dated 27-11-80 

in the above mentioned case for information and necessary 

action. *

The orders relate to ’application for interim relief* 

in ®  No. 153 of I98O in the High Court of Judicature at 

Allahabad, Lucknow Bench re: ighri K.M. Lai & others versus 

Union of India and others.

Yours faithfully,

For Petitioners -

Dated. 10-12-1980.

Copy forwarded to DLvl.Rly. 

Manager(P), N.Rly., Lucknow 

for necessary action.

S&/- G.B. Flynn, TI/LKO. 

Sd/- K.M. Lai, TI/LKO. 

Sd/- B.N. Misra, Dy.CHC/LKO. 

Sd/- I. Haq, TI/FD.
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Di ’the Iton’ble High Court of Judicfcture et All&hfabfcd,

(Lucknow B^ch), iocknow.

Writ Petition N©, 153 of 398u ’

K.M, Lai sad others.

Vs.

itoion of India md others.

P e t lt io n e r g ,

Respondents*

aa the dbove noted Writ Petition, I «ni filing 

the Supple ID® tfeiy Affid&vit on behtdf of the Petitioner 

witJiln timey ®.d the sfcaae n&y klndiy be Accepted,

Lucknow, Dated: 

1 —9— 1981
Counsel for the Petitioner.



In the Hon'ble High Court of Judicature at Allahabad

Sitting at Lucknow

Writ Petition No. 153 of 1980

1981 .

affida :(i t ''' v ;
: 22 i > -

H IG H  C p O R X .ir  . 
ALUAH/^to- - . i

A,

/

K.M.Lal and others Petitioners

versus

.Union of India and others Respondents

supplementary Affidavit

I ,  K .M .Lal, aged about 47 years son of late 

Shri R .B .Lal, Traffic Inspector (SWR) resident of 

T-36A Northern Railway Golony, Charbagh, Lucknow# 

do hereby solemnly affirm and state as under;
I*

1. That the deponent is petitioner No.l in the 

above writ petition and he is fully conversant with 

the .facts deposed to hereinafter.

2. That the order of this Hon'ble Court dated

27.11.1980 has not been complied with as yet. The 

petitioners have not been promoted to higher posts, 

though they were declared aacciessful in the test, 

inspite of repeated requests having been made by them. 

True copies of reminders are already annexed as 

Annexures 19, 20 and 21 and 22 with Civil Misc. 

Application N o .3187 of 1981.
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3. That the respondents in the circumstaces committed 

contempt of this Hon*ble Court©

4. That instead of implementing the orders of this 

Hon'ble Court the respondents by order No . 940-E/15-XVII- 

A(Ein) dated 22.8.81 have promoted S/Shri G.D.Kharg,^

B.P.Singh and V.B.Khare who are juniors to many of the 

petitioners. A photostat copy of the order is annexed 

hereto as Annexure 23.

Dated-.vĴ ucknow 
August »1981,

Verifications 

1/ the above named deponent do hereby verify,that 

the contents of paragraphs 1 to 4 are true to my know­

ledge. No part of this affidavit is false and nothing 

material has been concealed. So help me God.

Dated:I^cknow 
August ,1981

I identify the deponent 
who has signed before me

____ —  —

Solemny affirm aat sis before me ^  
on ^ . 2-2̂, at^-'v am /^^Y, Shri , 

K.M.Lal who is identified by Sh’̂-' 
Advocate# High Court# Luck Oe

I have satisfied myself by examining 
the deponent that he understands the 
contents of this affidavit which have 
been read out and explainedby me.

Oath Comroisaioner 
High Court, AUahabad 

LuckDuw Birncb

Ne.

Pate
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' ' ■/ ■ Tho folJpujlng transfera and poatings &re ordered with ifmodlate «ff«cti«,

■' c * 0 » K h e re , CHC/Hq, l e  ap p o in ted  to  o f f  lo la t a  in  C ia s^  J I  i e r v i c B ,
- '■ tri Bii'hoc baai©, efsd poatad as ATQ(PH)/H i vlos ^ r i  Sfiiw Kuw^ft - >

. t* ^ r i  ^ i v  Kuitvar, ffTQ^pHVHQ la posted aa A*t4,r5, ( m )  v ic e , ^ r l  H.H). , , ^

• stlvaatava« i ^
3, . H,.M, St'iwasteva, atO( m )/H «  is iransforred to Varartsei end jwetod /  '.

as ACa(C)/\^sfartftal vico sJU’i p,f;, Sfiuaatava.

>.

4, P*K'» Scivastaua, AC0(C ) /U 3ranaei, in tranaferrad to Lucknow oluisinn

and posted ae Sb'atiori ajpdt*,\fe>i‘anasi vice shri 0,6 * NJata rstlring from

^  . RaiXuay 9Btwica on 31«O,0l{AN)» ,

 ̂ S, 8»P, Singh, CHC, fiB-Oivlaioni ia appointed to officiate in Clasa II

gstvica, on adhoc bjiais, and postod aa A.O*S»(f1)/^10 vice S i^^*

6* Stifi R*K* Singh, AOs(n)/PSS ie Iransfefrod to Varanasi artd posted os
■ ACOCcVvaranoai against an oxisting vacancy,

7i Shri cliadi Lai, AO^^Rosa, i« tffdnafertad to rm OlwiBlon and postod as ,
^  ATS Amritear vice shri H.S. Sfeindhu, -i
9t ^ r i  y.0. Khare, CHC, al-Olyn, is transforrod to rZlVpivi&ion, apiwlnted '

to officiata in clasa II ^rvicoi on ad->hoc baaisi and ^losted es fl03(t)/ \

rotozoporo, vico ^ t i  S.C.SJth. ,

shtl S.C, 93thK AOS(C), FZR ia poatod aa AOS(n) F2R against an oxiafcing 

vocnncy*

10, sJiri Vbd prakash, ATOf on loovo, is rocaUodTrom ioflvo and poatod as

fHanagor, Ico, p.irgoti dodan, Now DolW#

tho oboVQ ordors hovo Ihu approvai of COPS^CCS* Tho promotion ordore of 

, G,o» KMro, 8,P* Singhj U«B, Khfito nnd ftiating ordocs of StsrvMhti p*N, i

V i JTiVflatfjUa ond Chudi iai haVo, tho ftpproVol of (ifl, ' -

Nol/j|- 1.i jromotion of Sarvafehri C*a Kh^to, 8*p. Stn#i & V.B* Kharo to •

Class 11 Sjrilco ia puroly on adhoc basis ond will not confat upon 
thorn any progcriptluo r l ^ t  for eimlinr pronK’tlona^ in futuro, in 

proforHnco to thuir gonior. It ia also eubjoet to thoir passing of 
I OQdicol Exfiminotion, whorovor nocaassry, '

i» sJiri p*w, $riv,-jstnvn must tako ouor rts station gjpdt* OSB oh

3, Ordors rooBtding posting of o rollof vifco shri Chodi Irtl, A0S^RoeOj ; 
will follow,

Hindi votaion will follout* A

( s. chuTui )> J-

fH-

/iU4 94cV-‘iyiS»-xxyiI**A(Cl« )i for Oanurnl (niinagor(p)i ,
tfet-od* 22/Q/lyel .v k 'v,.i

fMri,*iiEd?jd to rA & CAO(CG),B.HoU80,N a S . 2* » (W , oil, r2>̂ ,N(),
LKOfI t|'*tCS(C)/U.!rano«i, Bill ciurk tio and 350(1 SVNqrosS Officu* for iftfafmRt'tan 
ond micijaaary antion,

forwesrdod for infotitwtion toi~1< Ali MODf) through tho jr r  S'V

a. 0JCy.to fi>5{ AddiCVOj«G'KO)&(T), Sr, /4S(a»nfdl.), C<̂ /t)v'.fPOC G)*

. GmP.JJi f̂4 fut maklHQ out W.ni.ii votsjiad^
’ ' n ■*• * '

s . • ■ *
••.V . - ■ ”

i
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In the Hon’ ble High Court of Judicature at i^llahabad

Sitting at Lueknovs

Civil Mise.lppl.No. (W) of 1981

K*M.Lal and others . . .  Applicants

In rej

Writ Petition No.l53 of 1980

K.M .Lal and others

versus

Union of India and others

Petitioners

Respondenta

Affidavit

%

I , K .M .Lal, aged- about 47 years, son of 

late Shri R .B .Lal, Traffic Inspector (SWH),

Resident of T-35, d*N»Rly, Colony, Charbagh, 

.Lucknon, do. hereby solemnly affiira and state as 

under:

1. That the deponent is petitioner No.l in the

abo/e writ petition and he is fully conversant with 

the facts deposed to hereinafter#

1. That the petitioners have filed the aforesaid

writ petition praying for ( i )  issue of a writ direction
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/

or order in the nature of mandairjus ( i )  directing 

respondents 1 to 4 to give due allowance to the
*

petitioners in respect of 25i quota reserved for 

'Traffice Apprentice for appointment/promotion in 

the higher grade of STIS5 ( i i )  commanding respondents 

1-4 to treat the petitioners as having been given the 

benefit of rese vation of annual vacancies 

m ntioned above, refix the seniority and grant con­

firmation and promotion in accordance therewith;

( i i i )  restraining respondents 1-4 froin holding any 

further selections to the post of Station Superin­

tendent/Traffic Inspector/Ghief Yard Master in the 

grade of Es.700-.9l)0 and Chief Controller in grade of 

Rs.840-a040 and .lovtier gazetted scale of Rs.650-1200 

without absorbing , the petitioners in accordance viith 

theirdue seniority; ( iv )  directing respondents 1-4 

to give full effect to the decision of Delhi and 

Allahabad High Courts,rrefix the seniority in 

accordance therewith and grant the petitioners all 

incidental reliefs; (v ) commanding respondents 1-4 

to revise the seniority ligl) in accordance with law;

(vi)  and quashing the seniority list of 4i9«ll*1978 

and 12.4 . 1979* Other ancillary reliefs were also 

claimed* ■

3 . That the case, of the petitioner briefly ?̂ as 

that 26?̂  of the posts in grade Rs*200-300 (PS)y ' 

250-380 ( iS) of the posts of Section Controller/ 

Station Master/ 4«S.Ms/ Yard Masters had to be 

filled up from amongst the Traffice Apprentices which

had not been done*

4 . That if the above 25^ quota had been allotted 

to the Traffic JsspsB Apprentloas, the petitioners
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Dould have been appointed on the aforesaid posts 

much earlier and consequently they -would have 

secured higher position in the seniority list#

%

5. That in similar situation a iwrit petition 

No.3028 of 1972 had heen filed‘ in the Allahabad 

High Court by some Traffic apprentices of Allahabad 

Divisions claiming the aforesaid benefits.

6. That by judgment dated 18.7.1978 this Hon‘ ble 

Court had been pleased to set aside the seniority 

list T^hich had not given the benefit of the 

aforesaid quota to the Traffic .ipprentices of 

•dllahabad Division. Consequently promotions

in thê  illahabad division to the post of Assistant 

Operating Superintendent/Assistant Commercial 

Superintendent from inter alia.the Traffic Appren­

tices was made after giving due \!seightage of 

seniority to the Traffic Apprentices,

7. That in Delhi Division also some Traffic 

Apprentices had also filed a writ petition is

for similar reliefs. The said petition was allowed 

and directions similar to those issued by the 

Allahabad High Court vsere granted by the Delhi 

High Court also.

8. That the petitioners are identically 

situated ’s'vith those who had filed petition@a?s at 

Allahabad and Delhi High Courts#

9. That since the petitioners mere not given

benefit of the said 25% quota meant for the
\

Traffic -Apprentices, they filed the aforesaid
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writ petition No.153 of 1980 in this Hon’ ble Court.

\\

■r
J

10. That along with the writ petition an applica­

tion was also Tnoved for interim relief. On the said 

application this Hon'hie Court-was pleased to pass 

the follofd.ng order?

”ls^ue Notice. In paragraph 55 of the peti­

tion it has been alleged that there are about 

66 vacancies out of which 20 persons have been 

called from Lucknow Division. The petitioners 

have further contended that they have been 

called for interview from Lucknow Division.

In paragraph 58 of the petition it is alleged 

that the selections are to be held fron 28th 

January to 7th Februaiy. 1980. Obviously the 
p

results would no t therefore be declared 

before 7 .2 .8 0 ., Keeping in view the allegations 

made in the petition we, therefore, order 

that the petitioners may, without prejudice . 

to their claim and contentions, appear before 

the Selection Committee on the scheduled dates. 

However, the results for ten posts shall not 

be declared before 6.2.2980<.

■ The stay application shall be listed 

for further orders o n 4 .2 .80 .

The learned counsel for the petitioners • 

undertakes to serve notices of the writ peti­

tion and the stay application on the 'Opposite 

parties 1,2 and 4 by 29.1.1980. He shall file 

an affidavit of service.

The office shall issue Dasti summons 

to the learned counsel for the petitioners
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stating-j.n the notice on the stâ ? applica­

tion that the stay application shall be 

'listed for further orders on 4.2.1980*’’

Sd/- T.SiMisra 
Sd/- K.S.Verroa 

' 25.1.1980»^

-K

t'

11. That subsequently another application Mo. 

6236(1) of 1980 \ms moved by the petitioners for 

modification of the aforesaid stay order. This 

Hon’.ble Court was pleased to dire(2t that the 

results of the tests in question held during the 

period 27.11.80 to 7.2.1980 shall be declared 

and in case petitioners or any of them njere found 

to be successful promotions shall be made in 
<■

accordance with the principles laid dom'n in this 

Hon‘ ble ^Court Judgement for Allahabad Division.

- j

12. That the petitioners who had appeared at 

the tests had been declared successful at the tests 

and they were consequently promoted to the posts of 

Traffic Inspector/Station Superintendent/Chief Yard 

Master in the grade of Rs.700-900.

13. That although the petitioners were promoted 

on the abo ;̂e posts and were regularized on the said 

posts in June, 1981 they have still not been given 

the benefit of the judgment of Allahabad High Court 

in Writ Petition No.3028 of 1972 as the sehiority 

list have not been revised accordingly.

That in the c ire urns tances another application

was moved (C.M.ii.No.3l87 of 198l) on-which this
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Hon’ ble Court passed the following order on I5 .9 .8ls

-"f

'"’The averments in the irit petition and 5.n 

the supplementary affidavit and.in the affi­

davit accompanying this application remain 

unrS'butted till date. Ho\i5ever,' Sri Hobin 

Mitra prays for and is allowed two leeks* 

ffirther time for filing counter affidavit 

to the writ petition and also tb^ the 

supplementary affidavit. In the meantime 

it is to be noted that the interim ord^r 

dated 27 .11 .80  is quite categorical and it 

requires Eailiay Administration to make 

promotions in accordance x^ith the principles 

laid down in the decision of this Court dated

18.7.1978 in writ petition No.3028 of 1972, 

not\^iithstanding that the present petitioners 

were not parties to that writ petition* 

Accordingly it is hereby directed that the 

decision of the court in the earlier writ 

petition shall be given effect to in respect 

of the petitioners as well and no body junior 

to the petitioners shall lie promoted in 

preference to the petitioners. Further if  

the petitioners are, in accordance with the 

judgment, so extended to them, due for 

promotion they or any cf them who are so 

due shall be promoted*

Sd/> K.N.Goyal
15.9.1981'^

15. That the next posts to which the petitioners 

•can be considered for prom.otion is that of Assistant 

Operating Superintendent, Assistant Commercial



Superintendent and Assistant Traffic Officer in 

the scale of Ss.840-1200, which are the loî ser gazetted

I
posts.

16. That promotions on the above lower gazetted 

posts are based on seniorityQCum-tests.

A

>—'-N ■

J

4.

3.7. That if the petitioners had been given 

their due seniority in accordance with the principles 

laid down in the lllahabad High Court decision, 

they would have been promoted on the aforesaid 

loner gazetted posts along titne back, ^s a matter 

of fact juniors to the petitioners have been 

promoted as far back as 1977 and promotions of 

juniors are still continuing. Such promotions 

on thetpost of loier gazetted scales are being 

made vvithout any tests, overlooking the claim of 

the petitioners#

18. That/promotions to the said.posts are 

being made o n the basis of a seniority list parts 

of which have already been quashed by the Alla ha b d  

High Court and X)elhi High Court.

19. That in the circumstssnces it i s expedient 

that the respondents 1 to 4 may be restrained from 

making any promotions on the lower gazetted scales 

without giving due Yiieightage to the seniority of 

the petitioners taking into account the decisions 

of the Allahabad High Court and Delhi High Court*

Dated: Lucknow 

November 3.981*
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Verifications

the above named deponent, do hereby? 

verify that the contents of. paragraphs 1 to l8 are 

true to my kno^s3.edge and those of para 19 are 

believed by me to be true. No part of t his affidavit 

is false and nothing, material has been concealed.

So help me God.

B' ent

Oated; Lucknovc 

November n  ,2981.

I identify the deponent 
who has s igned before me

Hovv-TPft' Qc?

Solemnly affirmed before me on'

at<̂ 'i!vc am /^ .by  Shri K .M .Lal, who t  ̂ n ft a 
is identified by S h r i « ^  C.  ̂
i&dvocate, High Court, Lucknovs.

I.have satisfied m.yself by examining 
the deponent that he understands the 
contents of this affida-'it whfc h have 
been, read out and explained by me.

( ki
o a t h  COWMtSSIOfSEfc

Luckttow

...
' ........
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\ work of the a/iministratiQii and that in 

Public interest the ex-parte stay ©rtler 

passed by this Hon'ble Court may kindly 

he suitably araended to enable the Railway 

Aaiiinistration to make adboc temporary 

promotions purely as a tentative measure*

Prayere

I'HEHEFOltS, it is most respectfully , 

prayed that the above Y^rit Petition siay 

be dismissed as having become infructuous or 

in the alternative, the ex~parte stay order

passed by this Hon'ble Court may be modified 

and the respondants ma.y be permitted 

to make other promotions purely as a local 

teiBporary tentative arrangement*

Lucknow,

Dated; 3l -1. S'?)

Advocate 

Counsel for Opp-parties

r'-ff



f

TC
, 'I

1 21
■ h i g h

>Ua«a‘

In the Hon'ble High Court of Judicature at Allahabad, 

Lucknow Bench, Lucknow*

V  .^580

( 2 , f  ■Try/Form No. 385 

r ftECE[PT FOR PAYMENT TO GOVERNMENT

(Form  N o . ^  Chapter in, Paragraph 26, F in a n e k J  • • W
■4 ■  ̂ ^

R eceip t N o .—

. . .  Petitioners,

—-=-Da

■Received f |^ n —

the o f  R u p e e s— jj2 -"  ' *v -

I
o n  account o f— ~

---------- k E l .
  .Sk^BO /̂i>

. . .  Opp-parties,'

i

g APPLICATIOI^ ON HSHALF

,'j ■/
Sign atu re o f  G overnm ent Servant 

granting th e  receipt.

'Casher or A ccou ntan t. D esign ation -

/ I “
aged about

'Y-

presently working as f

in the Head Quarters' Office of 

Northern'Hailway,. Baroda House, New Delhi 

do hereby affirm and state on oath as under:-

1, That the deponent is presently working
IL^ /  ^—

as in the Head Quarters’ office

of Northern Railway, Baroda House, New Delhi 

and is well conversant|t of the facts stated 

hereunder. The deponant is authorised to 

sv;ear this affidavit on behalf of the opposite 

parties.
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2, That the deponant has read and unders'tood 

the writ petition and the vajrious applications 

filed fey the petitioners for interim reliefs * .

3. That the petitioners in the present writ 

petition have claimed the follDwing reliefs

 ̂ I* To issue a writ, direction or order 

in- the nature of mandamus directing 

the respondants l̂ o«1 to 4 to ^’ive du6 

allowance to the petitioners in respect 

of 25^  quota reserved for Traffic 

Apprentices for appointment/seniority/ 

promotion'in the Higher grade of ITAs,

I I .  Issue a writ, direction or order in the 

nature of mandaraus companding the 

Respondants 1 to 4 to treat the 

petitioners as having W in g  given the 

benefit of 255̂  reservation of annual 

vacancies mentioned above, refix the 

seniority and grant confirmation and 

promotion in accordance therewithe 

I I I .  Issue writ, direction or order in nature 

of mandanius restraining the respondants

1 to 4 from holding any further selections 

to the post of Station iSuperintendent/ 

Traffic Inspector/Chief Yard Master in the 

grade 700-000 and Chief Controller in
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the grade fe. 840-1040 and lower gazetted scale of 

E3.650-.1 200 without absorMng the petitioners in 

accordance with their due seniority,

lY. .Issue a writ, direction or order in the nature of 

mandamus directing the,Eespondants 1-4 to give full 

effect to the decision of Delhi High Court end 

Allahabad High Court mentioned above, refix the 

seniority in accordance therewith and grant the 

petitioners all incidental re lie fs* ,

’V, Issue writ, 'direction or order in the nature of 

mandamus commanding the Eespondants 1. to 4 to 

revise the seniority in accordance with law*

VI« Issue writ, direction or order in. the nature of

certiorari q.uashing the seniority list of 19'*1-1*1978 

and 12.4e1979. \  ^

) iv il.lssue  such other writ, direction or order as are 

J * * il
deemed just and proper.

V I I I . Award cost of the writ petition to the petitioners<

4, That the main relief claimed by the petitioners is

that they may be given the benefit of judgement of the

High Court at Allahabad in Civil Misc« Writ petition'

.

No«3028 of 19$2 .

5 . That in view of the facts stated in the 

subsequent paragraphs, it is not necessary to reply
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to the facts alleged in the paragraphs 1 to 58 of 

th^ wilt petition.

6. That in the writ petition before the Allahabad 

H i^  Court,the petitioners Tuere Traffic Apprentices

as inthe present case and they claimed that they have 

not been given the benefit 25^ quota at the initial 

recruitment,in terms of circulars of the Railway Board.
. . .

The Allahabad High Court, by its judgement allowed the 

writ petition and directed the Railway Administration 

to give the benefit of 25% quota to the petitioners 

inthe initial recruitm^t grade and refix the seniority 

and adjust their Promotions accordingly.

7. That the sindlar writ petitions were, filed 

before the Punjab and Delhi High Courts which were
S t * '

allowed that these judgements, in respect of the 

petitioners in these cases were implemented,

8. That there are 7 Divisions in the Northern 

Railway but the benefit of the judgements were givrn 

only in 3 divisions i.e.Allahabad, Delhi, and Ferozepur 

in accordance with tie Judgements of the various H i^  

Courts to ftie petitioners only.

That the petitioners inthe present writ 

petition are also Traffic Apprentices and have claimed 

the same benefits as ordered in the ^lahabad H i^  Court
H----

Judgement in Civil Misc.Writ petition No.3028 of 1972.

10. That it may be stated that in order to implement

the judgemiKit of the ai^habad High Court, it became 

necessary to work out the number of vacancies which 

occured in the categories of R'JAs grade Rs.^0-300/

' Contd. ••#•5
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250-380 from 1954 onwards in order to arrive at 2%

quota OA Traffic ^prentices* This necessiated
k . ,

searching of records pf more than 20 years old and

number of files had to be consulted. The post of ‘

HTAs is a Division controlled post. Thus it tools: about
(im ii.

5 -

2 years to prepare the seniority list,in the light of 

the judgement of the laiahabad High Court*

! ! •  That the Northern Railway Mministration vide

its letter 757-V42-VI/MB, dated 6/2A980 wrote”̂  

the Railway Board that in view of the judgem^it of 

Hon'ble High Courts of iSllahabad, Delhi,,and Punjab & 

Haryana, the benefits of these judgements may be 

given to all tie Traffic apprentices in all the Divisions 

of Horthem Railway,a true copy of this letter is being 

annexed herewith as MMBXURB

12. That the Railway Board vide its letter dated

24/26-12-1980, a copy of which is being annexed herm-jith 

as ANNSKURE ‘B',decided that the seniority list of all 

the Traffic Apprentices in all the Divisions may be \ 

prepared afresh in the manner directed and in the light
, ^ ^

of observations made inthe judgements of Allahabad,

Pun;3ab ^ d  Haryana & Delhi High Courts,

13, That in view of the directions of the Rail-way

Board,the work relating to the revision of the seniority

lists of all Traffic ipprentices of Northern Railway  ̂

in terms of Judgements of jaiahabad, Delhi, Punjab & 

Haryana H i^  Courts was taken in hand. This work is of 

vbluminous nature and relates to the revision of seniority 

inthe categories and grades mentioned below to

1963:« C o n t d ,. . . .6
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ASM,s/ABls/SCILs

YMs/3GHIis

SMs/TIs.

® •

Grade Rs.2O0-3O0(PS)/250-3^(1S) which

is Controlled fey the Divisions 

(selection post ).

Grade r s , 260-350(PS)/335-425(AS) which 

was controlled by the Division( Non- 

selection.)

Grade Bs,260*350 (PS)/335-425(AS) which 

was controlled by the Hd.Qrs. office 

(former!^ Non-selection post but later 

Selection post ).

Grade Rs. 300-400 (PS)/370-4?5(AS) which 

was Controlled by th? Hd.Qrs, office* 

SMs and CYMs gr^de Rs*300-400(PS) 

selection and IIs non^selection.

Grade Rs.360-500(P3)/450-575(AS) which 

was Controlled by %#Qrs*office (all 

posts are selection posts ),

, Fro5n the gfeô e, it is evident that the nmaeroas 

p^iis  formed in alljfche ab-̂ve categories from 1954 to 1963 

are required to be consulted and modified. Since old cases 

of over 25 years* period are not readily forthcoming at 

this distant date,the matter was referred to the Railway 

Boare for decision, keeping inview of the complexities 

arising out of the judgaaents ©f various High Courts, 

vide this office letter NQ.522-3/64-K/25/SIB,dated 

30/7/1982, a reply to which has been received vide Board*s 

letter lD.S(IIG)I-80/SR6/9 dated 17/8^982. A true copy 

of Bo®rd» s letter is being annexed herewith as inneyarQ^G*.

^ 5 s A l s /C Y M s .
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14, That In accordance with the directif^ns of the

Railway Board dated 24/26-1also and in light of the 

jadgeramts of Hon’ble H i^  Courts of Allahafead,Delhi, 

Punjab & Haryana, the Respondants have prepared a 

provisional list and have given the benefit of revised 

seniority to all the petitioners as well as to other 

Traffic j^prentices in all ttie 7 Divisions. ^ true copy
*

of this revised list is feeing attached as Annexare *D' 

of this affidavit.

15. That the objections on the list as mentioned

in paragraph. 14 above have been invited tipto 31A2/1982. 

This list has been prepared in accordance with,

the judgement delivered by the Hon’ble High Court of 

Allahabad in Civil Misc. writ petition No* 3028 of*1972.
UwJt cH" lB#1|iiiiftiiTf| lloib UP loiLAlAAî

A-

16. That after considering the objections received

^ o n  the ̂ i d  provisional list dated 16A 1/1982, the ilst 

Irlll be finalised and the promotions will be adjusted*

ft A  Jaccordingly.

17* That the Railway Administration.is making

sincere efforts to give full benefit of jadganents of 

Hon*ble Hi ̂ Courts of Allahabad, Delhi, Punjab & Haryana 

to all concerned including the petitioners and the same 

will be done at a very early date.

18. That wm in view of ths facts stated above,

this writ petition has become infructuous and is liable
li._^

to be dismissed.

-Ti
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IN THE HON'BIE; C CURT OF JUDICATURE AT ALLAHABAD ' 

LUGKN:GW BENCH, LUCKNOJ

CIVIL MISC. APPLICATiaS! NO. (w) ’ OP 1982

IK RE .:

VJrit Petition w g . 153 of 1980

Sri K,M, Lai and others

versus
Union of India.and others . . . .

* * *

Petitioner 

C^p. Parties.

Railv/ay, Headquarters Office, letter No.757-E/42-VI 

Boarl New D e t t i f  Establishment, R ail„^ ,

* * *

• 'I

Sub: Fixation of seniority of Traffic Apprentices vis-a- 
^is  rankers.

prcposed to the Railway Board vide this office Mn
145-E/C/17535/AO/SSB/W dated 25.2.1972 that Traffic A p p r e n t ic e f^ !  
cruited against 25% vacancies of Section Controllers/Yard Staff and

mav 200-300 (PS)./250-380 (AS)
■ ^ seniority according to their quota on * e  basis of

fron vacancies v/hidh arose
from i . 4.1^54 Wwards. This proposal was based on -the fact that
comm^cial Apprentices had been assigned seniority vis-a^vis rankers
according to eieir quota on ti,e basis of their r o L r r  p o s l u c ^ f o r

Allahabad High court on t t f  pe?i-
tion filled by one of the CGmmercial Apprentices., The Railwav Boarrl
did not agree_to this proposal vide their letters No E (NG) 172 SR6/19

filed b v l * i  I s ^  =™ rt on 8 .8 .1972  in the writ p e t i t i *

of this Rtiitay. “  Traffic Apprentices of Delhi Division

..siwae bench of that c o . S . " “ h"e d °? S ? e ^ e n * 'o fS e ”lhi S r o S r t " "  
Vide judgement dated 30.7.1975 allowed them seniority vis a 
r a *e r s  according to their quota cn «,e basis of g e i r  J S S r  posi

court-Was%?lfriy"Sfisfr;ti“o„^^r?h\1u P r^L '% o Sf bul

vis rankers in g raL  R s ^ 2 0 ^ 3 S o  frS)/2S- 3lf(Ast o ^ t v f  
roster ptiints reserved for them against 25% ouota Thp » °  c

? o S r t ° ' ^ S u ? L d \ \ t r k ^ s t u r M n r t r " -  °t ' ^ « ‘>le- bencb"ff B * l S \ u ^

^ p r e n t i « s  t f  S l h i  Div“ i « ® i f

-Tg^^^cruited during the period from 1959 to 1962. ■

. . . .  contd*

Is
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To remove this ancmaly the seniority of 12 Traffic ^prentices 
who v̂ ere otherwise senior to the 5 Petitim er Traffic Apprentices on 
De Ihi Division was protected and they were placed above, them to main­
tain the intense seniority. These facts have alrea<^ been advised to 
Rai Iw^ Board vide this office DO letter of even number dated 8*9,1977 
in reference to their DC letter No.E(NG)I-77SR6-45(CA) dated 12*8,1977,

 ̂ Apart fron the *o v e , 18 Traffic Apprentices employed on Allahabad 
.Division filed writ petition in A ll^abad  Hi<^ Court and one Traffic 

"^Apprentice employed on Firozpur Division filed writ petition in Punjab 
and Haryana High court/ Chandigarh for detenriination of their seniority 
vis-a-vis rankers according to their quota on the basis of -their

• rosters positions. These two courts have also given judgement in their 
faycwr and alloved them, seniority according to their quota. In the 
case of judgement given by, Allahabad ,H i^  Court an application for 
leave to appeal in the supreme court was filed in the High Court,
Allahabd as per permission granted under Railw^ Board's letter 

, ^ No.E (NG) 1-78 SR6/71 dated 26,9*1978, The same was/ however/ dismissed 
by the High Court, Allahabad vice judgement dated 15.2.1979. This 
position was advised to Railway Board vide this office letter-No,7_a ID / 
'^■?P/^gal Cell(P )/72 dated 8*5,1979 and they v/ere requested to convey 
^ e i r  decision if a special leave petition may be filed in the Supreme 

 ̂ Ct5urt. The Board decided vide their letter N o .e (KG) 178/SR6/71 dated 
1*7,1979 that this case need not be purused further in the Supreme 
court. On the analogy of decision given by this administration in 
the case of seniority of Traffic^^p rent ices of Delhi Division, the 
seniority of one Traffic Apprentice of Allahabad D ivisim  and one of

petitions but are senior to 
the petitioners is being protected to maintain the inter-se-serdority.

position explained above on Delhi,
Divisions 24 TrafficApprentices who were party'

^ °  ® alloved seniority-vAs-a-vis rankers accor­
ding to their quota on the basis of their roster positions 1 ,5 ,9  etc 
as per judgem^t given by three courts mentioned above. L  a secmal I
of the same 14 Traffic Apprentices who were not party to the petit!nns "  
but otherv/ise seiuor to the petitioners have also been given position 
above them to maintain the inter-se-seniority,

X rvin from 38 Traffic Apprentices (24 party in the court cBses
P'lus 14 senior in inter-se-seniority on respective Divisions there 

Traffic Apprentices who were recruited upto the year
allowed seniority according to  the ouota on 

the basis of their roster positions,

have ^¥=prentices, 10 of Lucknow D iv isio n
fxx fxled w n t  petitic*is in the H i ^  Court, All^aba^^ bench at- 

Lucknow for determirntion of their seniority according tS t ^ i r  alot^ 
Sixteen more T ^ f f i c  Apprentices of Delhi Division Inclusive of S r

• ,.c o n t d ,, .

rr:
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“Kie ju n io r  most T ra ffic  Apprentice vflio bas been allowed 
seniority according t o  quota as per judgement given bv the 

double bencb of H i ^  Court, D elh i, is  Shri Kartar SinOi He 

was recruited as T r a ff ic  Apprentice in 1963 and on compie-

■ ;tion of three years Apprenticeship d irectly  absorbed in  or ad e 

^ 0 - 3 0 0  (PS)/250- 380(AS) in  terms of Board 's  revised in s ­
tructions contained in  their  letter No.E:(ng)61 RRl/4  
aated 1 8 ,1 2 .1 9 6 3 ,  . • i i.

T ra ffic  i^p rentices  of D elh i, A llahabad and Firozour  

mentioned m  the preceding paragraphs have been " 

a l l o ^ d  seniority vis-a-vis rankers according to  t h e ir  quota

courts, D e lh i, A l l ^ a b a d ^ d

2 h ^ r  T r a - k c  sim ilar b en efit  to

^ r  L f o h / f i  ^  D ivisions who as
in  a s s i p e d  by T ra in ing  School are senior to them
,ln viewo^ this  anomalous position  and to  avoid fu rtl^r  lit ig a tio n

requested to reconsider their ea rlie r  deci-' 
Sion given in  their letter No.E; (n g ) i«72  SR6/19 dated 2? 7

 ̂° Tit
^  recruited upto the vear 1963 accor­

ding  to  th e ir  quota as decided by 3 courts mentioned above.

..V

S d /— HS Ch atta 

for  General Manager



h i®  court op JUjJICM'URB Iff

LIXJKNOI? B3NCH, LUCKNOW 

CIVIL MISC. application NO. OP 1982.

IN RS :

miT  PETITION NO. 153 Of 1980

SRI K,M* Litti AND OTHERS

VBRSIB

UNION OP INDIA AND OTHSRS

PSTmONSRS 

OPP, PARTIES

Cmy of Board's letter »o.S(HG) X.80/SR6/9 dated 24/26 12 SO

•  • •

Sub: Fixation of seniority of Traffic 
Apprentices vis-a-vis ranlcers.

Ref: Correspcndence resting with Dy. 
GP0(G)»s DO No,757-S/42-Vl(eiB) 
dated 5.4.1980. '

• • •

1



IN THE HOM'BIE HIGt-I COURT CF JUDICATURE AT 
AILAKABAD.

LUCKNOW BE:NCH,LUCKNa^

CIVIL MISC. /^PLICATICN NO. CW) of 1982 

IN re; ;

WRIT PETITION NO. 153 of 1980

Sri' KM Lai and others 

Union of India and others
versus

f • • • Petitioners 

^ P .  parties.

*★*

^ Copy Of Railv/ay Board's letter N©.E(NG)I-80/SR6/9 dt. 17«8.82 
T Establishment (N) Railway,Board, to General

vManager, Northern Rly, New Delhi,

* * *

(Attn, shri MS Bhandari^ C h ie f  Personnel Officer (IR) .

Sub: Fixaticfi of seniority of Traffic Apprentices 
vis-a-vis Rankers,

f̂ ®fJ Northern Railway's letter No. 522-E/64-IX-25/EIB 
dated 30.7.-1982. ^

* * *

carefully considered in the Ministry of

S  r f  fs Personnel Officer ^IR)
it  IS observed that xs it  is essential for the Railway to

seniority list in accordanos ^̂ ith the iudqe 
^ high Courts since they had already cast the seniority

i  Division basis despite Board's instructions o^ OA in io
jorthern Railv.^ should .accordingly act a S r e x ^ f n i n a  

|™plioatia,3 In y o l^d  i f  «-,ey a g i n  t L  "S io r i? y  S

X-letter o?io|? ^ttenpt now to Impleifent Board’s
'li'. t t l^olr which has all along been not implemented 1=! not 
/likely to carry conviotim with the Courts in fte eSnt  if  th r  
new seniority list based on the *o le  RaUwa? fs cbrUengedf

* * *

*'r'



N O R T H E R N  KUL..AI

HEADQUARTERS OFFICE 

BARODA HOUSE 

NEW DELHI

16th November, 1982.

No.522-E/64-IX-25(EX B)

The Divisional Railway Managers, 

Northern Railway,

DLI AID m  LKO FZR J.U & BKN

Sr. Transportation offlcer/Coaching, 

Northern Railway,
Baroda House,
New Delhi

The Seerstaiy,
Rallv/ay Board,
New Delhi

Sub : Revision of seniority of Traffic 
apprentices recruited on Northern 
Railway from 1954 to 1963.

-» Enclosed please find copies of list of
Traffic Apprentices recruited from 195^ to 1963 indicating 
the notional dates provisionally allotted to them in 
grades R5.300-400(P5)/37D-475(AS) , 360-500 (PS)/A50.575( AS)
? iSr positions on roster basis in grade

of jjudgementa delivered by the High Courts of 
Allahabad, Delhi an d Chandigarti.

adopted while assigning the notional 
positions to tkese Traffic Apprentices as follows

i) Qa th€ ex*- El Railway Divisions namely,
Allahabad lAicknow and Moradabad, the ran ;̂ers i
against 759̂  of the vacancies and Traffic '
Apprentices to the extent of 25% used to be 
selected as RT*s, grade fc.200-300(PS)/250-380(a3) , 
which was the feeding category for the posts '
of ASMs/ aYMs/SCNLs in identical scale, whereas 
on other Divisions separate panels in these *
categories used to be formed. In order to 
maintain uniformity divisionwise lists of 
promotions made of RANKERS in the categories 
of ASryAVM/SCNL in Grade Rs.200-300(PS)/ /
250-38'3(AS) have been prepared from the 
available records. Traffic Apprentices recruite 
durin.’ these years aeainst 25^ quota have 
been given notional positions on the basis 
of their coursc and merit on their respective 
divisions asijuming that they could have been 
posted in any of three streams on successful 
completion of the r three years requisite train-] 
inr, by applyinj, roster of 1, 5, 9 and so on.
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11) Subseauently, a consolidated list of all th  ̂
•Rankers* promoted in the categories of 
ASM/OT/SCNL Grade Rs.200-300(P£)/250-580(/U) 
of all the Divislonii has been compiled and 
Traffic Apprentices recruited during; these 
years 1954 59 1963 interpolated in this lii=t 
on the basic of the notional positions assigned 
to them on the divisions of their initial 
posting.

ill) Thereafter, notional positions have been assigned 
to these Traffic Apprentices vls-a-vis their 
Junior rankers, who h?̂ d been empanelled or 
promoted in any of three streams, provided the 
Traffic Ap rentlces had ’assed In the 
PRQFKS'-Ij AL ABiaTY in their first appear- 

ances in any of the ^electioni- in Grade 
fe. 300-^0(PS)/375-475( \3)/360-500(A^)/ 
^50-575(AS). Such of the Traffic Apprentices 
who could not qualify in professional abilit y 
in first appearances hove been assigned 
notional positions ffom tlie dates on v/hich 
ttiey subsequently qualified in professional 
Ability. Suitable remarks hwe been given 
against the names of such Traffic Apprentices.

Iv) Those Traffic Apprentices who were not *alled
in any of the selection in grade Rs . 2 6 c - 3 5 0 ( R * ^ ) /  
335-A25( as) /300-AOO (PS) /370-4?5( AS) /360-500 (P̂ i) /  
450-575(AS) bein- junior at that tioe, have 
been assigned notional positions from the dates 
their junior rankers were empanelled.

v )‘ The notion ;1 positions so assigned is only 
for further advancement an for grant of 
no other benefit whatesoever.

3. A copy of the list should be displayed on the 
Notice Board of the office and should also be got noted 
by the staff concerned working on your Division.
Objectiono, if any, should be submitted so as to reach 
this office by 31st December, 1982.

Sd/-

( G. sankaranaraywv:)

for GENERAL MAUA'-.Eh (P)

O '
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at all the hearings of the ease*

>-%

Wherefore it is most respectfully prayed
(

that the writ petition may be allowed with costs 

and the respondents be directed to give promotions 

to petitioners as due from time to time giving 

proforma fixation and arrears of pay within a 

specified time fixed by this H o n 'b l^  '

Advocate 
Counsel for Petitioners

"  ^ c k n o w  

March 31 /1983o

0̂
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In the Hon'ble High Court of Judicature at Allahabad

Sitting at Lucknov;

Writ Petition No® 153 of 1980

" /

r

K.M.Lal and others

versus

Union of India and others

Petitioners

Respondents

Rejoinder Affidavit to the counter 
Affidavit filed on behalf of Resp«

I , K .M .Lal, aged about 49 years, son of late 

Shri R .B .Lal, resident of T-36A Northern Railway 

Colony# Charbagh, Lucknow, do hereby solemnly affirm 

and state as under:

le That the deponent is petitioner No®l in the 

above writ petition and he is fully conversant with 

the facts deposed to hereinafter. The deponent has 

read copy of the counter affidavit filed on behalf 

of respondent in the above writ petition and he has 

understood the contents fully.

2. That the contents of paragraphs 1# 2 and 3

of the counter affidavit no comment*

3e That with respect to para 4 of the counter
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a ff id a v it  it is  submitted that the r e lie fs  claimed 

by the petitioner would appear from a perusal of 

the writ p e t itio n . The r e lie fs  claimed have th eir  

own m erits. It  is  further submitted that the matter 

has been decided by the Allahabad HighCourt and the 

D elh i High Court in  w rit  p etitio n  N o .3028 of 1972 ,

L  '

^  4 , That with respect to the contents of para 5

of the counter .a ffid av it  it  is submitted that the 

contents of paragraphs 1 to 58 of the writ p etition
>

are correct and are reiterated .

5* That with respect to para 6 of the counter . 

a ffid a v it  it  is  submitted that the r e lie fs  claimed 

by the petitioners are identical with the r e l ie fs ’ 

claimed in  the w rit petition  under reference.

6 ,  . That the contents ©f para 7 of the counter ' .

a ff id a v it  are not disputed . It  is further submitted 

that since a matter of principle  has been decided by 

the Allahabad High Court, Delhi High Court and 

Punjab and Haryana HighCourt/ namely the manner 

in  which the. seniority  of T ra ffic  Apprentices has 

to be determined, it  was a judgment in  rem and it 

should have been applied by the railway adm inistration 

to a ll  persons concerned whether they were parties to 

the writ p etition  or n o t*’

7e That with respect to para 8 of the counter

a ff id a v it  It  is  submitted that since the judgments 

mentioned above were the judgments in  rem they
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should have been implemented’ in  respect of sim ilarly  

situated  persons whether they were petitioners  or not* 

It  is  further submitted that .the  assertion  that the 

b enefits  of* the aforesaid  decisions were given only 

to petitioners  in  the aforesaid  writ p etition  is 

incorrect. Petitioners have been 'able to find  out 

names of some of the persons who were not petitioners  

in  any of the writ petitions but were given b en efit  

of the aforesaid  d ec isio n s6 The names of some of 

such persons are S /S h r i  S .G .S .S a n d h u , Virendra Singh ,

S.M .Parashar# Ved Prakash, P .L ,S a r in , P*R .Sachdeva,

S .'C .Seth 'and  R .S .M is h ra , The Railway Board, however# 

had decided that the benefits  should be given to others 

a lso . Reference in this connection may be made to 

l^nnexure 17 to the writ p etitio n , which has , not been 

dispixted by the answering respondents.

8 .  That the contents of para 9 of the counter- 

a ffid a v it  need no comment*

9 ,  That with respect to para 10 of the counter

* •
a ffid a v it  it is submitted that the judgment in  the 

w rit  petition  inAllahabad High Court was rendered 

on 1 8 .7 .1 9 7 8  and the lis t  was prepared by the D iv isio n  

on 2 4 .5 .1 9 7 9  and consequent promotions were made in  

the fir s t  half of 1 980 . In  the present writ p etition  

th is  H o n 'b le  Court was pleased to issue directives  

on 27*11«1980  and the D iv isio n  submitted the revised 

l is t  as desired by the Headquarters vide  NOe522E/64-IX- 

125 (E ib) dated 1 7 .2 .1 9 8 1 ,  in  May, 1981 vide their  

f o .5 2 2 E / 5 - l / T .A p p ,  but s t i l l  the orders of this  H on 'ble  

Court have not been implemented and none of the
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petitioners were promoted t ill  proceedings for contempt 

were drawn in February#1®82« Even now benefits have 

not been given to thepetitioners#

10« That with respect to the contents of para 11 

of the counter affidavit it is submitted that inspite
\

of directions of this Mon*ble Court and their own 

recommendations, the orders have not been implemented*

lie V That the contents of para 12 of the counter

affidavit need no comment*

W / VN . ’•
J
I

12e That with respect to the contents of para 13

of the counter affidavit it is submitted that several

years have passed since the judgment given by this
* .

Hon’ble Court but there is no explanation whatsoever 

for the inordinate delay in implementing the orders of 

the court. In any case there is no explanation why 

the specific directions of the Hon*ble High Court 

have been deliberately flouted by the respondents-*

This clearly shows the scant respect shown, to the 

iSx directives of this Hon'ble Court dated 27ell«80 

and reaffirm.ed on 15.9 .1981 and 9*12*1981, as the 

respondents busied themselves in carrying out Railway 

Board’ s orders in preference to this Hon'ble Court’ s 

orders as stated above. The complexities involved 

were well known to the respondents while making the 

recommendations on 6 .2 .8 0  as they had already done 

the exercise in case of Delhi,Anahabad and Ferozpur 

divisions. The only reason due to which the respon­

dents developed cold feet, while doing the same



r

o

,5-

>-

exercise in the case of the present petitioners, 

can be attributed to pressure of vested interests 

and their own bias due'to unreasonable attitude of 

certain officials who do not relish the idea of 

aggrieved staff seeking justice from the Hon'ble Court. 

-It is also noteworthy that the letter asking the Railway 

Board to change Its orders of 2'4ao.l961 (Annexure 17 

to the writ petition) was written on 20.7.1982 ioS. 

more than .one and a half years after the directives ' 

of this Hon'ble Court of 27 .11 .1980 . The Railway Board 

also transgressed its authority in modifying the saici 

orders with retrospective effect. If  at all, the 

respondents should have approached this Hon'ble Court 

•for guiefence and directive rather than a co-respondent« 

It  may also be mentioned here that the contempt 

proceedings were not initiated against the Railway Board 

in view of their orders dated 24 /26 .12 .1980  which they 

are now trying to change as stated above.

13e That with respect to the contents of para 14 

of the counter affidavit i t 'i s  submitted that the 

list contained in Annexure D to the counter affidavit 

-is'neither in conformity to this Hon'ble Courts orders 

nor 'those of the Railway Board dated' 24 /26 .12 .80 ,

It also ignores' - albeit in collusion with Sallway 

Board - the orders of the Railway Board itself dated 

24 .10 .61 . The list mentions names of Traffic 

Apprentices only' and names of rankers have not been 

given at all which should hav,e been given in the ratio 

of 1=3 i .e .  roster positions'1. 5, 9 etc. The list 

a l s o  tries to han., a couple of petitioners specially 

ho are actively pursuing, this petition and also
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con.e.pt CCi.lna. Misc. Case Ho.iee ana

ie22 of 1982). in the na^e of professional ability 

though this was not the result of any, vri«en  test 

ana unKnovn to the. as it was not reflectea in any of 

X  the seniority lists or promotion oraers passea aurxng _

last .ore than 12 years. Representations giving

„ore aetailea reasons «ere su..ittea to responaents_ _ 

ana are .eing filea hereto as A H i a - e O = i 3 S O = 2 • 

ih , ^ ^ ^ n io r it y ', lists referrea to in 

^  are^reaay contained in Annexures 10 -ana 12/ t o ^ ^ ^
^  : : , t  petition . O . S 3  Of l ,sb  ana t h i t « o  seniority U sts

Of section controller ana deputy Chief Controllers 

are being fiiea  hereto as

this list has not been finali.ea ana i^plementea _  ̂

although s'everal months have passed. The contents of 

the representations filea_ as AnneKures R-1 and R-2

„ay be treatea as part of this re.oinaer affiaavit.

14 That with respect to para 15 of the counter

- affidavit it is not disputea that objections were ^

invited upto 3U12.1982. It is, however, submitte 

It', that the list has been preparea in .ross violation

the Allahabad High court and
of the decisions of the Hixd . .

other similar judgments, .  ̂  ̂ ,

1 5 . That with respect to para 16 of the counter

affidavit it is submitted that although the last date 

for receipt of objections was 31012.1982, till d^te 

the lisbt has not been finalized and representations

aisposed of. It Is submitted that the respondents
- y  be directed to finalize the list and dispose'of 

representations according to directions of the

Allahabad High Court*

V
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16. That with respect to the contents of para 17 

of the counter affidavit it is submitted that thfe - 

actions of the answering respondents do not .give 

credance to their claim of sinceret? in implement­

ing orders of this Hon'ble Court, Although this 

Hon’ble Court is interested in implementatioh of its 

orders as regards the petitioners who have approached 

this'Hon'ble Court for justice, the petitioners are 

not selfish and have no objection whatsoever if traffic 

apprentices of other divisions and non-petitioners as 

well are given the benefits provided th' ey are* in 

conformity'to Hon'ble Court*s kJh  order and the 

 ̂ implementation is not delayed on that- pretexte The

delay in implementation of the orders is causing 

untold mental and financial hardship'to the petitioners 

and as the delay is on respondents account ends of 

justice will be met only by giving full proforma 

benefits of fixation ofpay, arrears as fell due to 

petitioners from time to time®

17, That the contents of para 18 of the counter 

affidavit are denied® The reliefs claimed *by the 

petitioners have s t i l l t o  be given to the petitioners

by the respondents*

18« That the contents of para 19 of the counter 

affidavit are denied. It  is  subm itted that the 

interim order is only to the effect that the orders 

passed by this H O n 'b le  Court may b e  implemented. 

The averments made in para under reply that it is 

^  hampering day to day worlc of the administration is
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indicative of the scant respect which therespon- 

dents have for the directions of the Hon'ble Court«.

} 
i t

V;

V .w

1 9 e That with respect to para 20 of the counter

a ff id a v it  it  is  submitted that the respondents may

be ^restrained from making any promotions even on an

adhoc basis  without applying the directions of the 

bd(}XjJar\e>^

High C o u rt^  It  may be mentioned that the petitioners 

have already sufferred immensely because of the 

policy  of the respondents to flout the orders of 

the High Court. I f  they are permitted to make 

adhoc promotions .the petitioners apprehend that they 

.will not get the r e lie fs  t i l l  the date of th e ir  

supera.nnuation* It  may also be brought to the

notice of this  H o n 'b le  Court that the respondents,
/

are further trying to harm the interests of the 

petition ers  by shrinking class I I  cadre by making 

the petitioners who are transportation (T raffic ) 

s ta ff  in e lig ib le  for commercial class I I  posts 

notwithstanding that it  amounts to change in  their 

basic  service condition during their  tenure of service 

vide  Railway Board 's  letter  N o .E (G P )8 2 /2 /1 2 0  dated 

2 5 .1 .1 9 8 3 /  a true copy of which is  annexed hereto 

as Annexure R-5.

20® That the resp&ndents/ while accepting the 

facts  as stated by the petitioners have not even 

cared to implement the interim  orders passed by 

th is  H o n 'ble  Court on 2 7 .1 1 .1 9 8 ©  and reaffirmed 

on 1 5 .9 .1 9 8 1  and 9 .1 2 .1 9 8 1  as stated in  this  

rejoinder a f f id a v it .

That it  is submitted that the interim
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orders of’ this Hon'ble Court were not passed ex-parte 

as claimedt, The respondents were represented by 

their counsel at all the hearings of the easeo

3P0NENT^“

Dated: Lueknow

1 AMarch 3  ,1983*

Verific ations

vJ

>  '
-V-' /

I ,  the atoove named deponent, do hereby verify 

that the contents of paragraphs 1 to 21 are true to 

my.knowledge* Mo part of this affidavit is false and 

nothing material has been concealed. So help me God*

Dated: Lucknow
MarchJ ,1983*

I identify the deponent 
who has signed before^me

a . ' '  "

Solemnly affirmed before me on 
at^■‘̂ C^am/p^iflay Shri K.M.Lal who 
is identified by Shri tC S  
Clerk of Sri RN Trivedi Advocate*

I have satisfied myself by examining 
the ‘deponent that he understands the 
contents of this affidavit which has 
been read out and explained by me*,

LUC^'"’ / V

-
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in  5HE HDU'BLl HIGH COURT OF jn S ia T H R E  k1 AT.T.amBflA

L'JCKfTOI EgttCH, EJOKIvCW.

X

"f-

H .

Lai &  Others. . « . . . .

Versus.

■ P S n o iO N S R S v

BSSPOI'IDEKTa.
Union of. India &  Othei’s. ____ _

I

The General Manager (P ),

Abrthern Railway j 

J3arcda House,

Ifew Delhi*

^Sir,

Su'fc; Hevi.sion of Seniority of Traffic 

^p re n t ic e s  recruited on Ifcrthern 
Railway from ly^h to 1963.

Ref ?, Your letter Ifo.522'-a/65-i-Jx-2^rTL-f n'i
dated 16-11-1981 B)

The seniority l is t  attached idth the afeove quoted

letter is  not In  order, keeping in  view the j'udSsients delivered 

%  the Hon'ble High Court of Judicature at AUahafead, Delhi and ' 

Chandigarh. Eie discrepancies are as under

aie Writ petitions and judgments were in  favour of

Si-affic t e r e n t ic e s  Ws-a-Tis Ranters and not Itafflc

Apprentices amongst themselves.

Vide para I I  of your above quoted letter a consoli­

dated list  interpolating the Traffic tereirbices 

vis-a-vis Rankers has been prepared but not circulated.

® e  seniority in  grade Rs .25©-3S0(a s ) is not possible 

to accept unless interpolation with Rankers is given 

along with the date the vacancies occured on the 

various divisions®

« « « « /



/

\

Y,

'•n <

5.

lh,e very fact' that '1® Di >1 siorj, seni or A=ppren tice s 

are' clufefeed. together > . thei'i Allahabad division j then 

lii'cknow Division and so onj gives rise to suspicion 

that the interpolation along with date on which a 

vacancy occured is haphazard.

Para Y is  not accepted because it  is  arbitrary so 

much so that i t  seeks to defeap a senior employee 

getting corollary benefits such as, promotions and 

monetary benefitse If  a higher seniority is not 

bringing forth such benefits? then what for i t  is  

claimed and given.

For the above facts I  cannot accept this seniority

l is t .

/

Dated 3 “12-^1982.

YourS fa ith fu lly ,

33./- G. B. Flynn

T. I./Non- Interlocking 
Lucknovj.

V.
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lAl 3c Others - Vrs- Union of D.dla and others.

m w n j L r . ^ - ^

0tn«f«l Muitg«r <f)t 
affeftbtxfi Railway I 

i i i ^ a  ffoat«9

>  ' 

i lr #

8u(bi» RifTl»lon of ^
i p p f t n U o a *  «
Hailvay fi*<» 195*̂  to  

H rfi- Ibur i J t t i r  !fe.J22-S^6*»-I*-25CiaCB) 
t 4 .t 1 .l 9 8 2 *

4*

a ,  .w lo rl^  li»t olrcBlttrt Tld. « ^ W g r  •

t *  » » lc « U y  * ra n f »»*» th e r» fo » , not ,« e e tp t» l.
«ith# foUdilng f pounds «-

<• A th w rt  th» M nloirtty l i s t  1;  *'“ * •

Cburtsof Iliahab»3, Dalbl and ChandlfJkTO la

tht list flv«8 n«««t of »*afflc ApprenUcw e w
•oa no naiaa of nmkera fl««r« J® J;^,5”?J555le '
^ iS c ta  tha cottrt dlaputa «  
l^ranticaa themaaltaa* vhid» ! •  won|«

fl, th® basla adopted Yldo para 2(1)*
S n io S S  ah<^ld not hav» been cart^a "

S?tloSi^of aoM tlL^tHltit.«ii'f»n j*«rulation» as tnforcod fro® tiaa to x;i*a«

Sift ISÎ  Section B* Chapter X of E»tt# m ^ x  r«r
V  S i L ^ . i o S a o  (AS) to n il  25i< f

W ’ « ‘ » " J A .

r ^ ^ r u i s 4 r r . '. s ‘ ! ! . w  » r s " A g . '

“ w ' S U S  S 2 » 'S '£ J “ * •
Coart^ ord«*. 1, 1̂  «ovn 1»

K9.1i| clrcailated isy yoasf offl<W»#

1

A-
. — / i *



A

• I

9'^

f N  1 ^  a (U ) of « eontolldftM lift
«r 1 1  imnktri froiot«a M  Af«, ATM| 8««ticm 
C«iitroU«r« \m% aMcti no BMntlm of T«X« on Jodhpur < 
iiMt Btkmr dvlsloisg* n  alto t|»«4ict of IntofplSi* 
Uon of Traffic ApprtoUeot in thii lift «i tho b«oi« 
of BoUonal, petitions (not mocoptabXt for MMont 
|it»n In parii Z abo»o) atilgiiod^to thos. sm por 
fiailvaar Boai4*t onior datod 2l^10»l96F^otod Is 
mura 2 and al«o Tttth Cotirl*t ord«r foforrod to la 
para 1 of your lattor d«t«d 14*11-1^, |ht Intor* 
p<̂ atl<»i tnoiild dost on tha baiit of 1 t 3 l«o* 
rostor poiltlon If 5t 9 imd ao an* fha vaxy basis 
of Railvay Board's ordar snd Hl|h Court |<idgsiai)ts 
bava baan floutad* Ihs consoUaattd list rafarrad 
to has also not btan glTon to us to saa vhat furthar 
oanlimlatlons In the nama of notional senior!^ havf 
been dona thara îd vhathar tba prlndplas as iiantl6»» 
ad ftbo'va bavo bten follovtd Or net* Witbout that Hs|: 
atlther tha l*st olrotaatad oo 14*11-1982 Is eooplat* 
nor my raasoiis for not sccaptlng It ba eoatplata* 
lomWf tba fact of non-supplying th# rmnJtar’s U sl (

' as intarpolatsd «lth Traffic Apprantloas list ralsat
grava doubts regarding Its correctness*

•s.

K  As pagards para 2(111) and (it), the ee i
A- notional seniority of the underslsnod feaa bv;r̂  pss^«|

* down frosi 18 In Col#2 to 82 1b Col.*f and B5 Iik 
ttf the Annexura to the lett ert on fallacious and 
inganaously InTented basis i^lch does not figure 
agan In BBtabllshment ^#mal or Printed r>erlal| of 

^  laving not qualified in professional ability In 1971
although I vas prmoted to tbs sane post In mrch/'/i 
by the Hd#<̂ rst without being required to pro?e 
professional abllitgr. In this coniiectlcn it la 
further pointed out that In any selection professloMl 
ability is generally judged by a written testf but la 
t^ls case no written teat yMS taken and csily lnter?its 
vas held and that also after my appeals. Xn absenot 
of any written testf a candidate has no idea as to 
what transpired in the selection board. As number of< 

^  staff called for selection is 3/^ tines of number of ;
vacancies, quite a large number of candidates ara * 
%a«nd to be Isft out of the selected listf s-eciaUy !

. tho3« hairinf lover seniority# Da this case we
' 1 agared in the intenrlow \dth vrongly assigned lowey

ority (as stated In par€ 2 above) and,therefore.
. u only the underaigfied and hia juniors but se^ral 

of his seniors were not selected# K^en, where s 
written test is held, the facjb of not qusllfylnjr to 
It Is relevant only ftsoit' that particular selection* | 
After the results are declared, there reaains cnly 
two lists i.e. selected and not selected. The lattsr 
list cannot be fiurther sub*dtvided and has never 
been so subHSlvided Into those of passing and not- 
passing; professional ability as is being tried In 
this list. Those not placed on panel, retained 
thers Inter-io-seniority aoaigst themselves a ^  
also Hs-ft-vls these not called at all for eeleetloii*, *
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K. M. UL  & OTHERS. . . .  Petitioners.
Yrs»

Union O f  M i a  & Others. _ ^

' V ’ . ^ ' ^ ; . ' - / i  ■ i' ' •„

' ■ « o .  w ^ 8 / 6 x .m m i > )  ,: ': V ; V
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fhe Divisional ^llwajf Man'ager,,.̂ ;'\s ,,:,̂ .r!'̂ :;:V"|-'
'Itorthtrft Railway, - ■
Mj)t) a® , jo ,- m ,. M j, MBk ixt. ■.;;̂ '̂ '‘ ’ ŷ■-■

'<  ■ ■■ . V--Cra '■'■■fr '

3ubi- Provlalonal Setttwlty ■■ilst''6f Il^i ;bHC,:"4ie’.̂ ‘-'-i;:S/'- 
k. ■„„„ — ( ^ g j  u p t o :2 1 * 1 2 - W -  :-̂  :i

^■:"■ ■ ^ v : 1 ‘-' ■ ; "

« . c'»plf s Of ;Proyisl'>n^"SeniDiity'^il9tvtŷ
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thia o m c e ,■■■;. . . - v - v . - - T  v ^

The date of joining as iy • CHO, Or, Rs. 706-WCKS)' • ^ j l  
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may be asked to give their  ̂v ,
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:ccM^ents,, ' .■;•.■ ... ; ; ; . -
 ̂ ‘ ' 1 ’ ‘ ■' \ ‘ : ■' ! '<■, ■’ ' ■ '̂..

* /  ' •, ■■ ;■;.  ̂ ■ • :' .  ̂ ■ •\i-. ;.. ;. '. •,■! ;;! .» v>''

■ ‘ ;̂-y. • .y-'- . : :■ - v .■■ ■■ -v;-.-.. ■ ;v ''

•: for, Oen^'iiana^P)V"- ;- EK|[.^
J'.’ .■'' I ■ ■'■• ■ ■ ■■■ ■. .'f'l r ' V'', i

‘ ' ' ''Xl-

■̂1 ,V ' —:sl



/

, • . 

r
r♦

t -  I -
♦ < h

c  f#

-••* 5  3

3
i  iG 

vr

t  *

*0■»

a
fl»

g
a

H , 
»  
S’
0

1 
«0 
y

«3 ©
« « •si 

• >
0» 01
•  •

? P 
*P

I?

C  y jp  t"
.Z  *0 IV 3  *o

^ g  *
I  g S sji jp
a  p  ,‘ f  ' ^  S-
S B ^̂ «

• ' 9

>
<
f*
C*

(n

<D

Q
O

{n

f
, ?

. s

•* /-B
■St
a .»L

^ o .

M V  .“  ' ' a

r-

CJ#

Ki
t>»
A  «

. '•

s

f < 8 S
* I 

V
8

Oi
>-

4*)
Ot
fO

K*

r

t-
A«

On
-4

»-
t
<>•
Ci)
K)

fc*
fo
CO
to
*
K*

o«

b 
U) . •
G)
K>

K»■
o»
Ui

(B

P 
« 
I-  • ■
<Ji

k

* <0 =>«A

® 3  « * • * &  
• ° ? ^ ? g '

' ^
. ■ O '

i^  t-  

a  ^

►h ♦.
to ^

is

g o

P ? *
H o

00 ■ 1 -•

r fo

•
1 -

8 CO
fo

f
m

8

B «
-Kj 

• •

K) <ji

0\
*

utm
A

A
•
K-

•Pk

■ g r>

r? ?

in »J j:ik

I

g;

«
>-

ON

»- .
• O' 
& •  0 ),

M

«

• f ■ •
•

- •
A’#

Os
00 e

1 « « •

■ ri-f'.s!-'̂  “j *

• ■

te

• :  
I

(Jt

h

I

8 f

o>

g

 ̂ lO

K-

if*

V ?
t i

tr

01

*o
I

I'

s
<n
»-
'S#

D
r-*
•s

tro  a  
»-»^w

F , ; „ -  ■ 

i l

s«
«  O' 
rr«i

O f -  
. Hs e

o f f

S9
rrU

• " 7 o
►n

*a
o
S^O

PS* <b ih*> 
(X til
® Cf

o b I
►ho-r
H, fp

Po
M»

a?<i 
• «

.■

■ «
'.'» 3

. - a» '
' N ■'



\
■C

• . 0  i>3
»V.

13»-

, w w .

: L f
&• 
to
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IH  ffiE HON*BLS HIGH COURT OF JUDICATURE AT ALiAHAiii^D ' 
HJCKITOW BWCH, LUCOTW.

IC.M. Lai &  Others -Vrs- Union of J;iidia.’&  oths^AmiEKURS

W.P. Ifc.153/30> GOVERNMENT OP*INDIA ' . , A

.MINISTRY OF RAILWAYS r  )_ .
(railvjay board) • . '

NO. E(GP)82/2/120 NEW D E Lp  DATED 2^ .1 ,83

The General Managers, ■
All Indian Railways. - • . 7^

Sub: Selection for promotion to Group *B< posts 

in Transporation(Traffic) &  Commercial 
Department. . ' l

♦ •

/  Reference is invited to Board's letter No.E(GP)6l
PM2/m-9_dated 2 9 .^ .6 3  which lays down that selection for 
promotion to Group 'B '(Glass I I )  posts should not be held f«r  
the particulars Branches/Streams within a Department and that 
one panel should be drawn for the Department as a whole.

2 , 'Follow ing the implementation of the recommendations of^ 
the Third Pay Commission and the changes that have come about

 ̂ in the Group’C* (Class III)  cadre, it has been represented
to the Ministry that the existing system of a combined selection 
for the^Group’B' posts in the-Transporation(Traffic) and 
Commercial Department does not offer adequate opportunity to the 
staff for advancement to Group »B' .  The organised labf»ur 
have also represented in this context that selections for the 

Group’ B' posts in the Transportation(Traffic) &  Commercial 
Department should be <»rganised separately for the Oper tine &  
Commercial Branches.

3 .  After careful consideration of the representations and 
with due r egard to the expertise needed to handle, the work in 

the specialised areas of activity both In  the Commercial and 
Qperating Branches, the Railway Ministry have decided that 

selections for Group'B' vacancies in the Tran spo ration (Traffic) 
and Ccmmercial Department should be conducted separately fr,r 
the Opereting Branch and separately for the Commercial 
Branch. The Kiinistry have also decided t h ^ t ,, for purposes «f 
selection, the Group’ B' posts of C h i .f  Yard Me.ster. Assistant 
Traffic Superinoindent, Area Officer and Station Superintendent, 
should be treated as posts of the Operating Branch.

The limited Departmental Competitive Examination 
^  should also be held separately branch-wise. Appropriate changes
'  ̂ in the existing syllabus prescribed for the Limited

Departmental Competitive Examination and circulatec? vide this 
Ministry’s letter No. E(GP)79 /2 /30 /2  dated 16.1.P1 may be 

, v .;x made in consultation with the Chie f Operating Superintendent
f,nd Chief Coirmercial- Superintendent to suit the requirement
of branch-wise selections .

,5*, ; Ihe General conditions, as ar^ applicable to Group’ B* 
selections and other-iristractions governing selection will
pply.

---- 2/.



6* The instructions contained herein will apply in
res.e ct of selections initiated after the issue of this letter. 
These instructions will also apply in respect of selections 
laMch have been initiated and where written examination 
forming a part of the selection has.not yet bee'n held.

7 . Please acknowledge receipt of this letter.

8 .' Hindi version will follow.

Sd /-'N, An an taraman 
Jt.Director, Estt. RLy Board.

No. E (GP)82/2/l20 New Delhi dtted 2^. 1 .83 .

copy to; '

1. The Principal, Railway Staff College, V-dodara.

2 . DTT, DTC, Dir. (Coaching), Dir. (Safety).

(3) PSs to CRB, FC, MM, MS, ME,Adv. (IR ) , DE and S<.cy.

No. E(GP)82/2 /120

Sd/“ N.Anantaraman 
Jt.Director, Estt.RLy Board.-

New Delhi dated 25 .1 .83

Cppy(with 25 spares) forwarded to)-

1* The'General Secretary, NFIR. ,3 ‘-Chelmsford Road,

New Delhi-110055*

2 . The General Secy, AIRF, ^-State Entry Hoad,
New Delhi-110055..

Copy to all Members of the 'Nation^ Council,Departmental 
Council and Secretary, Staff side, Nationa.1 Council, 
13-C, Ferozeshah Road,New Delhi.

Sd/-xxxxx 
for Sec'r^tary Railv.ay Board,
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in the High Court o? Jadioature at jalahabad,
I ^  Lucknd-? Bench, LuckEoWr • —

AFFipAvS /

Hic»^ouRr j ■

Ho. 153 of 1980

Shri K .M .ial aAd others.

Versus.

ITnioii of India and others*

. . . . . . . p e t i t ic A e r s ,

. . . . . . .  He spondents/
Cpp—p arties/ 
applicants*

Affidavit in suppo^^t of application fô ? 
m o d ific a t io n  of s^ay orders#

I ,E . l .D h a w a n ,  aged about 51 y e a r s , soa of la t e  shri 

C .L .D h a w a n , presen tly  w orking  as ny .tSilef persoatiel 

offloer(Qazettea), n o rth ern  R a ilw a y , Headquarters o f f i c e ,  

Baroda H ouse , New D d .h i ,  s d e n m ly  a ffirm  arfi state  on 

oath as under:-

jhat the deponsnt is  presently Worl^ing as 

'By,Chief Personnel officer ( Ggzetted ) ,  No ’̂thern 

j^ ^R a ilv a y , Baroda HoUse, I'Jew Delhi and is well conversant 

with the facts deposed hereunder*

%

2. That oh various date^ this Ho^i'ble High Gourt

was pleased to pass the following orders in faVoU3? of 

petitioners, w M o h  are being given as under;-

Contd,......... ..
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A

"Issue notice.In  para 55 of the p|.tition 

it has been alleged that there are- about 66 

vacancies out of which 20 persons have been 

called from Lucknow Division. The petitioners 

have further contended that they have been 

called for interview from Lucknow Division,

In para 55 of the petiti'oi it is alleged 

that tiie selections are to be held from 

28th January to 7th February, 1980. Obviously 

- the results would not therefore be declared 

before 7 .2 .8 0 .  Keeping in view the allBgations 

af made in the petition we,therefore order 

that the petitioners may, without prejudice 

to their claim and contentions appear before
A

the Selection Qoraimttee on the scheduled dat^s. 

However,the results for ten posts shall not be 

declared before 6 ,2 ,8 0 .

The stay application shall be listed 

for further orders on 4 .2 ,8 0 .

The learned counsel for the petitioners 

undertakes to serve notices of the writ 

petition and the stay application on the opp- 

- parties 1 ,2  and 4  by 29 .1 .1980 .H e  shall 

file  an affidavit' of serviceo

Th« office siiall issue Dosti sumnons 

to the learned counsel for the petitioners 

stating in the notice on the stay application 

that the stay application shall be listed for 

farther orders on 4,<;. I960 .

Sd.r,S.l/Iisra,
Sd ,K ,S .?erm a,

2 5 ,1 .1 9 8 0 ” .

A)- On 25,1.1980^-
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o n Z f - ^ '^ -  , j o r

fch° lear*'®^ ' a 
^ t f t e r h e a n n s ^ .  ^ ,  dated

« r t ip s  ^ e  ^
the parti -

,5t.h.Janu^"V» ,.^„
. tvip test io ciasstion

result oi  ̂ January to

or any o£ t e

'" " ’ 1 ? ^ ;  .avo

: . r . . “ “  “ , . t : «
•+v  ̂ ^ViP T )riaci?les

accordance- t h t U . P

in toe decision of wu ^

July. 1978 in ®rit Pet.ao.iO<i8

^  Sd.I.S .Uisra. ^

Sd. K.SJemft.

- c) 0nl5 .9 . 81:-

a v e n «n U  made in the writ petition 

and in the Supplementary Affidavit and in 

th= affidavit accompanyinfc this application 

r e m n  unrehutted till date. Howevet.Sri Rot 

m t r a  prays for and is allowed two weeks' 

farther time for filing counter-affidavit 

to the w i t  petition and also to the supplei^

t a g  a l l M U l  I

, '® ’ " ‘ * f 8 i « i t i l .  j j .

ea^

X ^

S l i ®  1 1

a

1$

V )>
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that the present petitioners were not par­

ties to that writ petition. According it is 

here% directed that the decision of the court 

in the earlier writ petition ^sll  he given 

affect to in respect of the petitioriers 

as well and nobody junior to the petitioners 

shall be promoted in preference to the 

petitioners. Further^ if the petitioners 

are,in accordance with the judgment,so 

extended to them, due for promotion, they 

or any of them who are so due shall be 

promoted.

Sd.K.N.Goyal,
1 5 .9 .1 9 8 1 "o

./’-'a  5''' '

* b f  \ " 'f f p  - 'c i
X,:. W s fT fe  4,, ;f

- Y  \ ■ ■ ■
J

D) On 9 .ia .8 1 ;-

*’ No counter-affidavit has been filed

although copies were ^veii to the learned

Counsel for Union of India  on 17<.11.1981.

The order dated 1 5 .9 .1 981  shall be given 

effect to hot only in relation to the 

promotion posts of Station Superintendent/ 

Traffic Inspect or/Chief Yard Master and 

Chief Controller, but also in relation 

further promotion to the Lower Gazett^/ 

scale of Ks 650-1200/-i .e .  for the po 

of Assistant Operating Superintend 

Assistant Commercial Superinte 

Assistant Traffic Officer.The p:

^a ll ,h o w ev er5be subject to t] 

rules5 if those relating to 

test etc.
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5. in view of the orders passed by this

Hon'ble Court as quoted in paragraph above, 

no person junior to the petitioner was to be 

j appointed on the posts of Station Superintendents, 

Traffic  Inspectors, Chief Yard Masters and 

Chief Controllers and on the posts of Lower 

Gazetted Scale Class I I  and these are the 

posts on traffic  as well as Coraniercial side,

4 ,  That Transportation (Traffic) and Coniniercial 

Departrffint comprised of Transportation Branch, 

which is  also known as operating Branch and Conmer. 

cial Branch.

fit
) 'm

) m

5 , That as.per directive of Ministry of Railways, 

selection for promotion to G-roup ’B ’ (Class 11)

for the particular Branches/streams within a depart­

ment and that one panel should be drawn for 

the Department as a whole,

6 . That the staff of operating and Commercial 

Branches were eligible to appear in both the 

branches.

7, That the persons placed on the select 

list  in the combined select!ore were classified as 

under on the basis of their performance

a) F it  for operating only,

b) I’it for Commercial only.

c) F it  for operating and Garamercial both.

8 . That the Traffic Apprentices belong to 

operating Branch and Commercial Apprentices
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■felcsQ̂  to Cormiercial Branch. They s-rs 

recruited through Railway Service Oommission for 

which separate selections are held and separate 

panels are drawn,

9. That the Ministry of Railways vide letter 

E((jP)B<i/2/l<iO dated ;^5.1 .1 9 8 3 , have decided that 

selections for Group' 0 ’vacancies in the Transporta_ 

tion (Traffic) and Commercial Department should be 

conducted separately for the operating Branch

and separately for Commercial Branch. A true copy 

of this letter is annexed as Annexure 1 to 

this a ffidav it .

10. That the petitioners in writ petition n o .153 

of 1980 -K.M.Lal and others Ys.Union of India are 

Traffic Apprentices belonging to operating Branch.

11. That as per decision of Ministry of Railways 

^•ontained in letter No.E (GP) 8^ /2 /120  dated 

25.1.1983, the petitioners i .e .  K .M .Lal &  others 

are not eligible for selection/promotion against 

vacancies of Commercial Branch.

12 . ThaVthe posts of AC0 /ACS-are posts of

Commercial Branch and petitioners are not entitled/ 

eligible  for promotion/selection against the post 

of ACO/ACS. j ■ ■

(*>_
13 . That the stay order dated 9 »1 2 .1 9 8 f , stipulates 

that no person junior to the petitioner should

be prcanoted as also.
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with the revised conditions. 

j^U tio n e rB  are not

posts of CoimeroiaL Branch i.e . as

15. mat the stay order dated 9.12.1980 requires

amendment as far as promotion of the petitioners

. _____- tJ-innviî Vs

is concerned.

Lucknow,dated.

I,the deponent abovenamed verify 

that the ^contents of paras l>; .̂ 

are true to w ^om  knowledge, those of

paras ^ -to ^

are verified on information derived f|  

records and believe to be true and th 

of paras

are verified on legal advice and bel̂ ' 

to be true and no part of it is fi 

nothing material has been concej 

help rae God.

im <0U,art ^ ^

he jyi
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w L  general conditions, as are applicable ,
^ n s  and ofe-hgr-i-R^rAictions governing selection w ill  apply.

PPT The instructions contained ^^^e in  w ill  &pply in res^^^^

h?ve been in it iated  and where written examination forining .. 

part of the selection  has.not yet been h^ld .

7 .   ̂ Please aclcnowledge receipt of this letter. .

8 .^  H in di version w ill  follow . ,•

• ( W . / * n a n t a r a i m n )

J t . Director, E s t t ., RailvTay Board. .

New Delhi dated 25-1-83
W t!^ (G P ) 8 2 /2 /1 2 0  .

Copy to:-

V  ^  Cl) The principal, Railway Staff- C ollo g e .V ado dara .f

■ , . .  ̂ ^  ■ . S. I
(2) DTT,Da?C, D ir . (C.iaching),, D ir^(Snfety ) , _ • y ! ’

,(3)' -pSs to CRB, F C ,m ,M 3 ,M E ,/id v , (IR ), DE. and Secy.^

v 'V ' . .
V (\. fJli'O ( V. f>

(N./xnantaraman; , ■ '. , ,
'it .D irecto r , .E s tt ., Railway Board. • ,

No. E (G P )8 2 /2 /1 2 0  "  Hew Delhi datal 25-1-83 -

Copy (with 25 si;«res) forwarded toi>-

(1 ) The General Secretary, N i .P .I .R .,  3-Che Iras ford Rrad,

New Delhi - 110055 , ‘ ,

(2) The General Secretary, A . I . R . ? . ,  4 -Stato Entry Rc»<2<'

New Delhi-- 1100 55, , ' ' ' ■

Co d y  to a l l  Members of the National Council, Departmental 

. Counc.il ana Secretary , S ta ff  S ide , Hational Council,

13-C, Ferozeshah Rosd, New Delhi

Fox' Secretary, Ftailv/ay Board,

U m m *

bii

f c l i i f t S l l i i S i i i i S I I
4̂  ̂  ‘rTlil*'111 I 111 11 lil
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In  the H o n ’ble High Court of Judicature at Allahabad, 
Luclmow Bench,Lucimow,

V-.- ,

In r e :

?/rit P et .N o .l53  of 1980. 

Sri K .M .Lal and others

Versus

Union of Ind ia  and others

-— -Petitioners,

---Opp-parties.

Affidavit in support of aTDplicatian for 
w an tin g  permission to niafee ad-hoc prcmiotions 
for the' post of Assistant Coramercial 

Superintendent/Assistant Cormiercial Officers,

I ,  R.K.Bhatia,a.ged about 49 yeS'rs,son of 

late Sliri P .L .B h a tia , presently working as Assis­

tant Personnel Officer(G azetted), Northern Railway, 

Head Quarters* Office,Baroda House,New D elhi, hereby 

solemnly affirm  and state on oath as under

1. That the deponent is  presently working as 

Assist.a,nt Pf^rsonne! Off icer(Gazetted) ,Noroheni 

Railway,Head Quarters • Office,Baroda House,New 

Delhi and is well caiversant with the facts deposed 

hereunder. 'Ihe deponent has been authorised to 

swear th is  affidavit on behalf of opp-pax'ties.

2* That in the shovementioned writ petition , 

a short counter a ffid a v it , was filed  on 

3 1 ,1 .1 9 8 3  #ierein it was stated inter a lia  that 

the a’Dove mentioned writ ji^tition has become

m
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infructuous on the gromid that the Railway Board 

vide its letter dated 2 4 /2 6 .1 2 .1 9 8 0 , a copy of 

li^ich is being annexed herewith as Annexure 1 to this 

affidavit decided t:i.at the seniority list  of all 

the Traffic  ipprentices in all the Divisions of 

Northern Railway may be prepared afresh in the 

manner directed and in the lie)it of the observations 

made in the judgnent of Allahabs.d H i^ i  Court in 

fr it  petition No.3o28 of 1972 , as well as 

the judgrnents of Delhi and Punjab and Haryana 

High Courts, which the main relief claimed by 

the petitioners in the present writ' petition. 

Accordingly, the work of fixing correct seniority . 

of the petitioners and all other Traffic Apprentices 

in all the Divisions of Nortiiem Railway was 

taken in hand and is. nearing completion fast.

«

M  applicati® along with the aforesaid affi­

davit was also moved’ praying that either the above 

mentioned writ petition be dismissed as infructuous oi\ 

alternatively, the opp-partips may be pemitted 

to make ad-hoc promotions pending finalisation 

of the seniority list of the Traffic Apprentices.

This application remains undisposed as today

s ' "

even though the petitioners have already filed  

their rejoinder a ffid av it .

S

h-

3. That on 1 5 .9 .1 9 8 3 , an application,along with 

an affidavit in support thereof was moved for mo­

dification of stay orders/s granted by this Hon’ble 

Court on various dates in vî ŵ of bifurcation 

of Traffic and Goramercial sides for th<= posts 

in Claiss II Group B,vide Railwâ j Bo&^rd’s circular
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' t

Ho.S(GP)&i/2/420 dated 25.1,1983 providin.g that 

selections for G-roup B vacanciess in the Trans­

portation (Traffic) and CoMiiercial Dep^^rtment 

should conducted separately for the operating 

hreBch and for conTnercisl branch. A photostat 

copy of this letter is bein^ amiexBd herewith 

as t o e s ure Ho.II to this affidavit. Thus

■ the petitioners axe no longer eligible for pro- 

motion in Class-Il (Group B) posts on the 

Commercial side, althou^ they are ^elifeible 

for proiTiotion in Class»II posts on the Traffic 

side as before. This application for the modi­

fication of - stay order/s of this Hon’ble Court 

also remains undisposed. The .pptitioners have-, 

so far, not filed any objections ags;iB,st.this 

application. The urgency of the situation nece­

ssitates the present application.

4. That this bifurcatim, as provided in

the Railway Board’s;.letter, a' photostat copy of 

Wiich is annexed herewith as innexure No,11 is

in conformity with the reconmendaticns of the 

Third Pay Goraiiission, a mejation oi' ¥/iiich is made in 

the -paragraph2of this Annexure n o .II ,

5. That-- the '̂.r&n sport at ion (Traffic) and Cormier- 

cial Department, comprised of Treai sport at ion Branch, 

which is also known as Qperating Breaich, and 

ConnTiRrcial Branch.

6. That the Traffic Apprentices(petitioners)

bf>long to operating branch and Commercial 

Apprentices belong to Comiip.rcial Branch.Tiiey are 

rficruited t.irough ftie Railway SPrvice Comission

II
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by Bppa-rate selections.

X

7. That , for promotions .in. the Cls-ss-IH 

(Noia-Gazetted) posts, .Traffic Apprentices and 

Coffjmercia,l Apprentices were eligible for -pro­

motions iia their respective Traffic and Coramercial 

Branch only*

8. That however, selection for prorD,otion/. 

appointment to 01ass=.Il(G-rpup B) poBts, for par­

ticular BraRch^s/Streams within a department and one

pin§l was to be drain for the department as 

.a ?hole»

9, That the staff of Operating and Coffimer- 

cial BrancheB fjorking on Glass m  posts were
C ' li.' ■ .

eligible to appear in the selection in both the 

•branches and the persons placed on the select list
'S

in the combined selections were classified as 

' under on the basis of their'porfonnance;”

a) Fit for Operating Branch only,

b) Fit for Coffin:ercial Branch only,

c) F it for ~Operating as ?/ell as GomQiercial

•Branches both. . ' ■

iQ* That after the issuance of Railmy Board’s-

letter, as contained in the Imexure N o .II ,

to the affidavit, the po.sition Wiiich emerges, is, tiha-

-t the per'sons belonging to Class II I  posts m

Operating Branches (including the petitioners)

are no longer eligible to appear in.the selection

of Class II posts in the Coipjiiercial Branch,and 
vice versa, K
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11, That the posts of ■ iBBistanfGooiflarcial 

SuperintendaTit and issistaat Coirmercial Officer 

are posts on the Gomfflercial Branch in Glass II 

(Group B) and in view of the Mnexure No. 11, the. 

petifioners, who belong to Operating Streams, 

axe no longer eligible to appear in the selection 

for these posts.

v-i

12. That the. opposite-:p^'rties, on account of 

various stay orders granted by this Hon’ble Court, 

have neither be^n able to hold selections to

these posts, nor they are able to make adlioc
\

promotions on these posts pending disposal 

of the abovpmentioned writ petitice* This is cau­

sing serious administrative difficulties.

IS, That in view of the submissions made 

above , the stay order/e gr£«ited by this Hon'ble 

Court require modification to the extent that the 

posts of Assistant Gorr©ierci£il Superintendent 

and Assistant Conimercieil Officer be brou^xt out 

of the-purview of these stay orders and the 

opposite-parties be permitted to make adhoc appoint­

ments on these posts pending selection.

liUcknoWjdated, 
21.10.83

Depone

I ,  the"deponent abovenamed verify 

that the' contents of para 1 of this 

affidavit are true to my om  kno'^^ledge 

those of pa.ras 2 to 11 fere based on 

record available to the iisidkiTMgx

I

I
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deponent and the ss-rne are 'believed to 

be trae and-those of parae 12-. and 13. 

are believed to be true a-nd no p£̂ rt of 

it is false and nothing irMerial has

' 1 , identify the deponent 'who 

has sidled before me. SjLfiJUM.

Advocate.

SoleffiO-ly £iff irmed bef ore me on H  o - h

at/.̂ iS' * /P .M. by ^  C5

the deponejat mio is identified by 

Shri ^ ‘c4(a 0*

Advocate "Hi# Court Allahabad,
0

I have satisfied myself by e2;̂=‘'rriinin5 the 

deponent that he understands the contents 

of this affidavit which have been read out 

and explained by me.

t t w
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In the. Hon'blp Higii Court of Judicature at Allahabad,
Lucknow BenchsLucknoWo

i

In re:

W i t  Pet »Ko, 155 of i960 

Sri K .M .Lal 'and others

Versus

Union of India and others

" “— Petitioners,

-Opp-parties- 
Appli cants,.

Afineauro I ,

Copy of Board’s letter No .E (EJ)I- 80/SR 6/9  dated

H4/26el2,80 addressed to the General M£iiager,Northem 

Railway BoardjHouse,Ne.w Delhi.'

Subj Fixation ;of seniority of Traffic 
Apprentices vis-a-vis rankers.

Ref; Correspondence resting with Dy.
CPO^(a) 's DO Ho* 757-E,/42-.YI (BIB) 
dated 5.4.1980,

, The liinistry of Railways haves after careful 

e;#mination, of the matter,decided that the seniority

lists of all Traffic Apprentices in all the Divisions 

of Northern j^tiilway should be .prepared afrem in the 

ii&nner directed a^d m  the ligiit of the observations 

made by the Hi#i Courts of AllahabadjBelnijPunjab 

and Haryana.



In th'̂  Hon’tte Bia^ Court of Judicature at Allahabad
Lucknow Bonch3Lucknow.

I n rq s 

Writ Pqt J'Jo. 153 of 60 

Sri K.M.Lal and others

Yprsus

Union of India and others

•— Petitioners,

-“--Opp-partios,

■4
/ '

u
Annexure II .

f . t O '

■

- j r
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', GOVERNI^NT ■ OF,

m i n i s t r y  o f

(R Z u L t o  BOIvRD)

N0.ECG^)82/2/12C>
A . ' ■

jslEVJ DiElHI D/*'TED 25

"'M

l!

>

The General Managers,^ • 

 ̂ /viX In d ia n  Railways* '

)

U f

Sub

--X

' ■ • - - ■ : ■  ■. . .  ̂ ■ 7C, ■ \

a , r , 3 S t i ' i " 2 . 5 i ‘ i l ' S

■ "■ ' •' 1 ' V-it--Inn of tKe recoiTOTGhfiafcicJn  ̂ of
• 2 , ■ ^'oXX6winO>;^0. -iroplemonta^ at?out

the Third OQirntiission snd^tne chang^ .represented to the

in the G r o u p «C‘.(qiass Itl) lection for tl
^.^.-i;try 'that (Tjra£fl<^)and .Cqmr.ercial

•B^ posts in' th6 tp the staff
. ■? aaecfuate opportun --.oo/ / 4 . ' i  g ^ p -b ’ p S t s ' s  S i

/ I Desartmeht floa.? '^h e  6rq';'’.isea te'poHf have alP°
• /  ' iofadvanoepent t f  seSrtlons for the Group ;b -

'"'a.L represenlced in  fT m ff ic )  Sc Gcramercial

B « n Q h e .

O  ^ T j
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6 .  The instructions contained herein
o^ selections l n l t i o t e c 3  after the i^oue ,oJ J < : , .

h ^ " ;e T o ‘ n °?n i:L \ \ a\ rn d ^ ’ Sf:e5e w ritten  =

p art  of the selection has,v.nDt̂  yet-oeen b̂ lcl.

8 ,

P lease  acknowledge receipt of this letter. 

H indi version w il l  follow.-,-

r ^ ' '

n 6 .:e (G P )8 2 /2 /1 2 0  

to

i j l -V / 1 ~

' (K .i.nantaranan) _

Jt. Director, Estt., Riilvray Board

., ■ New ;D e lh i dated 25-1-83 .

(1 ) The Principal, KailWay Staff College,VadJdara.

(2 ) DTTvDTC^ b i r .  (Coaohihg), D ir . (Safety)

(3 ) pSs to  GHB, F C ,m ,M S ,M S ,A d v ,'(l R ) / DE and Secy.

' ■ ' /, <n IL * Cl k  ̂ \.o ( '

■ ■' . . .  (isi,7inantaraman)

' J t .D ire c to r , E s t t ., Railway Board

No. E (G P ) 8 2 /2 /1 2 0
N ew 'Delhi  dated 25-1-B3

Copy (w ith  25 sp a re s ) forwarded toi>-

i

(1 ) ,T h e  General Secretary.. N<^+F,I.R*, 3-Chelmsfortl Road,

New Delhi - 110055' ■

(2 ) The General Se c re ta ry ,./». I .R .F * / 4-State Qitry Road,

New Delhi-' 110055  ; ■ _ •

copy to a l l  Members of the National Council, Dfepart.<>3ntal 

Counc-il and Secretary , 'S ta ff  Side , National Council,

13-C, Ferozeshah Road, New Delhi.

For Secretary, Railv/ay B o a r d ,

3UC>A' ^  X

NN'

U '

6obcee'Ocx2 
O O C T O t '’
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n

test, the promotions shall be made In 

accordance with the principle -laid down ’

in the decision of this court dated I8th July5

1978 in i M t  Petition Ife. 3028 of I972*.

J ■

B6/- M sra  J.

K*S. Verma jr.

k. fiiat the Eon'ble Coui-t reiterated the above 

orders in their further directives of 15«9~1981 and 9=.12-19815 

requiring the Ifei'iway M m ini strati on to issue promotion 

orders of petitioners following principle of Writ Petition 

No, 3028 of 1972. .

4  ̂ •
5V aiat the respondents in their affidavit submitted

in January, 1983 have also given an undertaking in para 16 

that after finalising seniority list , promotions id.ll be

■ adjusted.

6 . That the respondents have prepared an integrated

seniority list  on 23-6-1983 (ipnexure -A), though it  is 

not prepared strictly according to law ?and principle of 

W*P. Ho.3028 of 1972,- they have not taken any steps to 

promote the petitioners by adjusting promotions etc.

■ -  ' I

,7t feat the respondents have already taken more

than 3 years and are yet to carry out Hon'ble Court’ s ' 

directives.

p r a y e r . ■ ' i

It  is  prayed that, without prejudice to our 

claim to be assigned correct Seniority in accordance 

■v/ith Law as claimed in Para I3 of our rejoinder, the

— /3
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V«..-

the respondents may be directed to enforce the seniority 

list  of 23-6-1983 T-vithin a specified time limit fixed by 

this Hon'ble Court. The respondents may further be,directed 

to allow benefit of Next Below Rule” to the petitioners 

immediately as a first  step in this dir^ctionV Bie enormity 

of. injustice done by the respondents to the petitioners is 

borne out by the fact that there' ^re 35 to 72 persons junior 

to petitioners who are enjoying higher grades and status at 

their cost, even according to this list .

Lucknow,

Dated JlK\ March, 198V.

Advocate 

Counsel for the Petitioners.
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III- TPIE HOH*BLE HIGH COURT OF JUDICATURE AT ALLAHABAD . 

 ̂ FITTING AT LUCKNOW.

GLvil« Misc. itopl. lo. of ^98k.

J- X-.
Vv

,

,yWiGH _
allahabaB '̂-'-''

<?55S ■'•vV-’i; ' • ' I
and Others. . . .  Applicants.

In re :

 ̂ Writ Petition No.1^3 of I 98O. •

■■

f ■

K.H. Lai and Others.

Versus

Petitioners.

Respondents.IMion of India and Others.

A F F I D A V I T .

I ,  K.M. Lai, aged about 50 years, son of late 

•Sri r!.B. Lai, Traffic Inspector ( S .W r ) , resident of 

T^36A, H.Rly. Colony, Charbagh, Lucknow, do hereby
K \
solemnly affirm and state aS; under :-

1.' That the deponent is  petitioner N0 .I in the 

above Mrit Petition and he is fully conversant with the

I
facts deposed to hereinafter.

2. That the contents of the paragraphs 1 to 5̂  of the. 

accompanying application are true to my.knowledge and those

of paras 6 and 7 are believed to be true on the information

received*
)

Lucknow.^

Dated 2 ^  March, l98^+«

h - A l -
'^Depon^i>.

V E R I F I C A T I O N .
..........  ' - - J

I ,  the above named deponent do hereby verify that |

■
the contents of the paragraphs 1 and 2 are true to my knowledg

%

.V../2



J' .

n .

y

Kb part of this affidavit is  false and nothing material 

has been concealed? so help me God. , -

Lucknow j.

Dated ^  Mai'*ch5l98^+.

Deponent.

I identify the deponent who has signed

before me*

Lucknow.

Dat&lJJf March, 198^»

^ i ^ C l Y w e c l A

•Mvocate.
High Court, Lucknow.

Solemnly affirmed before me on X  S - î> •

at IQ > AM /l^bv  ^ri- K .M . Lai, who

is identified by ^ i 6

^  Advocate, High Court, Lucknow.

I have satisfied myself by examining the 

deponent that he understands the contents 

of this affidavit which have been explained

by me.

■

41/- ;̂
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IN  THE HON‘ BLE HIGH COURT OF JUDICATURE AT ALUH4B4D

LUCKNOW BS^CH, LUCKNOM.

m T  ■ P i n  TICK NO. 153 OP 1980.

ii.M. Lai & Others.

Versus

Union cf India & Others.

ANKSKURS ~

Peti ticners.

0pp. Parties.

Extract ofv H d .Q r s .Northern Hailway, New Dellii’ s letter 

No.522-i/6if-.rX-25(EIB) dated 23-6-83 regarding Hevised 

Integrated Seniority List for Selection to Glass I I

Services in  K  Deptt. as on 31-1-1980 sent by sVF.C«'(mC) 

to Ify .C .P .O .(Gazetted) for necessary action.

.iSL.No .. Name* .....

1.
2.

2§.

B.L. Hiarati 

GvB. Singh 

Inamul Haq-

“ J"»A« Grade*

S c a le .'

Petitioner.

29. K. S. irivastava Class II-
3 1 . P. L. Arya - S f. Scale

32, Ramji Pandey - Sr. Seale

33. B.P. Singh „ Glass II
3^. Ved Prakash *^lass I I .
3^. .^eM. Parshar* . “■ Glass^ I I .
36. . Lai ~ Class I I .
37.; Prem Dayal » & a s s  II
38. . Durga Prasad - Glass I I .
39.', i4 l . Saigal - Glass II
i+o,. OeP. Dutta “ Glass I I .

Som Nath Class I I .
if2. Moti Rain. «!» Glass II .
if3* Narindra Nath “ Class I I .

Be K* Kapoor - Class I I .
if 5. Virender .Singh Glass I I .



-jr

W

• l\C I

51«

52 ,

■57.-

5 8 .'

59*

60 .

63 .

6^ .

65.

6 6 . ' 

67'.

6 8 ,

. 69 .

7 1 . .

80.

B O i.

• 8 1 T , 

82'.' 

8 k , 

85* 

89. ,

92 .

93«

95»

97.

9 8 ;

99.

101.

102.

103. 

10 -̂*

105.

0 .? .  & n k a a '.

B.R. Sharraa.
Sandhu,

N.P. iSarkar. 
LaSkar ^ngh  
i& iv Kumar. 
Hargian .Singh.: 
B. N. Srivastava  
R.K. Ham 
Basaiit Prasad. 
Fdsri Lai. (I I )  
Ram Ch^*an.
C« ^ . P a n d e »  

P.N. 3rivastava  
R.L. Bangia 

N. Wariila. 
Chedi Lai 
G^an Singh
A . P « SI* a .

P.N. -Sareen. 
K.K. Sharma. 
Kartar Singh.
M. Ce Jcsh i.
K» K* Ratsn ®

B.H. M sra.
K.M. Lai.

R.IC. Sharaia. 
G.D. Khare.
V. B. Khare.
R «S . M isra .

B.B. Munjal. 
M.M. Verraa.

Be '&.iiha*

Darshan Singh.

Remarks.

Class I I .  
Glass II .  
Glass I I .  
Glass II .  
Glass I I .  
^ lass I I .  
Glass I I .

Petitioner. -

Petitioner.

Petitioner.

Petitioner.

^ lass I I .  
Class I I .  
Glas 

CHas

s I I .
s I I .

Petitioner. -

Glass I I ,  
Glass II .  
Glass I I .  
Class I I .  
Class I I .  
Glass I I . 
Class II.' 
Glass II . 
Glass II .

Class II .

Class I I . 
Class II .  
Glass II , 
Glass I I .  
Glass I I .  
>Sr. Scale. 

Class I I .

Class II .
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•' Ifo • . .Name. Remarks.

107. Mukundi Lai - Class I I ,

108. K.̂ Ne- Saxena - Class I I .

109. Rameshwar lajal Class I I .

110. Sunder Lai - ^lass II..

111, Pritam ^ngli. 0O» ^lass I I .

112. Kesar Singh. «»■ , Glass I I ,

113. A. S. Saxena, Ca.ass I I .

11i+. A^P. Chaudhury. - Scale

115e B* N® Singh* •» Caass I I .

117. R. C» iSi^igh. - Glass II*

113. R..'S. Tevari. -* Glass II.'

119. • B.M.- ^ a n d .  ̂ Class I I .

12^3. Chattar Lai - Glass II*

121. R .K . Singh. -= Glass I I .

122.^ N. C. •Soti* „ Glass II«.

123. Bhau Nath Singh, *ar' Class I I .

12‘tf. Ram Ajore, “ Glass li*

125. Hot Chand. M Class II#

126. M«3»'Mathur* - Glass I I ,

127.' Sinha. - Class I I ,

128. l¥tar ^ n g h . - . Glass I I ,

'ikh. R*S, Sant. " Glass II*

189. j ,  Raghavan. ” Glass II.-

182.' H* B. Gteophas. Glass I I .

183. 0#P. Gupta. Glass I I ,

18if. H. I ,  Srivastava. Glass I I .

185. R .P . Srivastava. - Glass I I ,



d.) ^cTTFTWr^,

( an^TFf ^ aTTT V9 )

9 ^ ^ c n % t p T ^ ^ )  w r ...............—

-------- ?? §>0 #0 q

fo

/  '• / V )

.  . ^ j 9 2 / d Q 0 .  J -  (p M ^ O ^ .

$nSj

- - .................- -[TT^

?r?rrs?f

^  Jsrcrx 1o ^ ^ ^  ■==̂ ZTTzm  ̂ ^  ^  ^  ?

■^Tt “ - - - .............................^  cfTskr-q^ f^JTT '3?̂ : a r r w  ??nf̂ ?r f^trr

3n?TT i  f5  ̂ srrq — 5:::^^-— q r^— — ^rr ^

FTTT ^TT^rr 1 ^  5rr?fTr~^ ^  ^  n  1 w  t o  i ^

9 T ^ - q ^  f r  f m i  ^  f - w r r w t j  1 w f q ^  1 ^  1^=f i

- f ^  zrf^ arpq ijrqi TT  ^  5mar ' M t

- sq f^  ^TTT,5rr & r ^ ^  ?frT ^  r n ?  . '

^^1%-m ^ ?rt^ cff ^  j T W - q ^  

f r  .irri f = T ^  ■ ^qfr#f n  ^  grmrt i

5TT«f=T~q^ 8fTT j r q f  stttt  ;?rq̂  -q^i ^  ? # r  Tm j :t̂

\

— 'H T  — / -----

^  \  
aiTtig-miX

c 9 i s i l x “" " y

X

A«idr<S50̂ J tt>

^  ^  (a i^ ^ ).......
Insurad for Rs. (in figures) (in

t̂iTT ’5-’ ,...... ......... ,̂ e..c«oo.
insurcnc«) ii*a B*.

«?T J? ^ ..c  
Name and adtircr!i of tondnf 

©Ff!t!T fWfwr 5? »r̂

9icrf % 8it^ 5fT̂  *rf
fcaued subjcct to terms and 
condition* (n |». O  guid«

• T «/ • ■ •eaAC
■ /'■

c 3i*« t« i  o r s s  cjc« c c s o ft oo«j>f5̂ -.v 9 tf p «• o <5
' ‘ • *. Vf *

m  i? I? |?sw«
Slgna9<re o# Reeeivlag OfSeer



4

f i r n t  fHiTPT

A

' I  ^  ^3rqx yrsff ^ '= = T O T O  ^  ^  r̂' ^

^ ---------- —  - - #  3 T W r q ^  t^^rr I ,, m :  f^^rr

i  m  ' I ^ T k  — — C f— — tnT-----^2:̂ -~?5f5 ^ a “ ^ " - s F T  in* ^

F m  ^'t t o t  1 ^  s r r w - ^  .̂ ft 1 w  t o  i ^

jn frr- q ^  w m i  ^  snt' f m n m  t ^ ^ q c T  - M t  g ^  t^=i i

^  ^  ^  07; tt q ^  .w r

<̂ T 'S JT f^  ^ t T T * ^  ?rtT ^  ^  , f ^  STPJT^ - iffW  ’

=f ^  cTT'lJ^ . , , \'.
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ftrrfr  1 w » T  (  ̂ SOT \3 )

--- _-.>4i j ^I-;^0— - / S S — g>̂ ? fo rf

----- _ V1^ L ^ I  - ( h M ^ - ...................................- , _ . y T ^

- _ ------ - ,- ^rZTPff

/ 3 ,  H e l ^ q r k y n .

N jlR^-

>'

T ^  1 w  j i t f  ^ ^  ■==2TT2rrw ^  w ^  ^

.......... .... ........................... 5 T W - q ^  F , m :  ^ r r q ^

m m  i  fsF O T  t^=TR  — ^ - — — qTF-— ^ 2 ^ — ^  ^  T O  

'ot1^s:IcT F trr  ^ " O T  W T ^  jn T T T - ^  W T  =f ’̂ a 'lTrT T T  1 W  T O  1 ^  

5 T ^ - q ^  f r  ^ T r f  ^  ^rr^ f w r n F r i  Iw f 'q c T  " W *  ^ r i  f^=f ??t»^ i

fgt^rr FTT f ^  zif^ vTH f ^  ^x ’H" ^  THzf . w r

<rr ■s3Tf̂  iT T T ,^  srqc^t ?rti: ;r r n f   ̂ >t |w

^qrf^e^ =f m  ^  ^  5np^ -q^  • .

fr 'TTT ?nrq^t '^qtT?|c[ if ^  1
vs ^
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t •

«3ir̂ -T f w  uir^r I f^'enq' frr-̂ iT̂  ,B-m^--- '% f\-p ^ -'% - ^

w r m  q-̂ '̂ i u m T ^ ^ c b V  ^ r ^ f  f ^  T j ^ f ^ r  '^^t'

^  l<fl-ci.r< c{)-< rci>M’f T T ^ f ^ T  \ i  'sf ic;-. f-'qj^rH'HTT
. O  • nS ,* ' j 

^ t T  fer^ ftTf^ ■ 1 , - ' ■ ■

fq fs :^  f t  ,q fQ  ^?nT f^nT^ ' ^  ̂ ]m j

f^fpr ^fT ^ R ' T  /  ^ t4  fV :^

\"'^T333__s£LJ3a_:lt.-  b \ q-.T^a^r.̂ cT'^ g-,-| -

m 7 < r -

2 5 7 1
P̂<pSJ

, - .5 ? ^  ........5-:
t-Amount of Stamps v ffixed Rs. P.qsp' Tfsff̂  q'lrrr*............... STTCr, B-#

Ret vf'ci 1 Registered Insured* iki- ■

^  ^ ........ ...... r,. c......... !
/widrwvcdj

.qjU^uU . (fiŝ T *r) ... ;^^
lyiireJfor Rs. (m figum) (tn wonis)

InsurMco feo Ba. P, W«%bS {in woc^

• • V;I»A ;:,o.* oaO» «J3.» a » • » « • o* • o • • ■••0<H»»'»0000*C ye eooOCKf'
Nama X’mJ addreas of tender

»r$ ...................... ....
grefl % 3T#T srrft ̂  lit i q#on% ^fgjgr  ̂% f^gPi
tesued subjcct to torm* and SIfinatgirc of RseSvteg Officer
conditioni in P. O  guide

!— ri -I' M' I '1 V

5'T O  f ^  ."-I -Ny'-"'- •
V-. 'v.



. ,Ci;. ■

V
I^T ■7]

V

'1 3 1 ? ^  7

^0 -ir-----------_r)-,^^ ?in I
\^^/]. UJi

I CJtVv 

(^ O w '4 y \ £ .i

g- e^T^ff

A / V t .

.^Jl

9 "T ^ :T  ^  i if ^  T,  ̂ ■' , I O ■

 ̂ ' ‘ ' ' ' ^
---------------'4, __  ------- ----  g-Tof^T q-5? f\^TT I '

3ri: 3iT'^T f̂ ^iT ^T^T I SiTT fcT̂ Tĉ  ^RT-t--- ^  ^-"2~
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iamcG«ufttf PETiTlON OF l ?«0

SR.1 ICvM . L A L  .^ d T K E R S

UN^ON OF INDIA ^OTHERS
Verm

Ctehfl^

petitiaECf

ĵ e§p0S<ieit 

OPP. PA.RTieS

ffee P?esld®n^ of  indi,^ feer?ky appomt  aut l jarigf Ifefi,  ^ < *

^  apps^t, acl:̂  ^ p ly , plgad ia aad prosecute the abov@ described suit/appsd/pfocqedinga qb behalf o f  the 
?^aion o f  fedls. to  file talce b^Ic docyments, to accept proceases o f  the Court, to ?ippoint and m struct 
CoimssI, AdvOQate o r Ffead^r, tQ withdraw and deposit wooeys aed  geM ra%  to represent the UniQn o f  India in  the 
EboTO«i§5c?ib©d gta|t/appeal/prapeedi?5g8 and to do all things jpcidestal to 5uch appearing, acting, applying 
Fiesdieg and p ro sesm isi for the Union Qf India SUBJECT NgVERTHELESg to the condition that trnless e W s s  
a. uthority in that behalf has previoysly been obtained from the appropriate Qffiqer £sf tfe,© Qovernment o f  India, the 
eaid C®«?sseI/Adv0SRte/PI®0,d^r or any Counsel, A4vooat§ or Pleader appointed by hira shall not withdraw or 
ji th d rjiw  from ^  or abandon wholly or partly the gTOt/appQal/olaim/defence/proceediogs against ail or an̂ * 
«?f§nd3?3ts/regpQ8deRtss/app0|lant/plalnt|8yoppo8!te parties or enter into any agreement, pQttlQinent, or ooinpromise 
whereby the suit/sppeal/ptQceedins isMre wholly or partly adju&ted or ref&r all e r  any matter or matters arising or 

disptite therein to arbitratioji PROVIDED THAT in exceptional ojj-cwinstances when there is not sufficient time to 
§«gh appropriate Offiaer o f the O evgraaeat o f India and an omigsion to settle or cornpron^is^ would be 

p r^ u ^ ’oitl l9  the ist®r§gt e f t^ e  ©9v§rRif!ent o f  India and said Pleader/AdvGaat? o f Ceunsel njay enter* 
lat© atiy ftfrggKfatj §§ttle®est ©f Q9n’p©mis§ wherefey the ra t/aF peal/p reeee^ng . i§/are wh®% @? partly adjastcd •

In §?ery gacJi ease the gfJd feBas§l/Adve6at§/Flfa4®r shall it«ar4  m i «©JJna’̂ f.iQate fortfewith to  the §aid ofiCQv.
the spselal r§a5®?i9 f®p in^o the agreefflentj g®ttieffiep,t or 6©^promlse,

fefeby Kgrees t» ralify all acts done by the sfom aW  Shfi. ADVOCATE r f c

‘ ‘ * ! > • • i ‘ ‘ '  I i I • i ■ > i • ! • i t i I i . . » . . . i I , S s t I t ! ,  t ! ( ( I 8 s 8 ! ! 1 J !  t t S S S S t S 8 « t S t S S S « ! 9 9 S e as  I 1 I J i  1 t i 1  s '  *

in4«ij^uneo6fthisauii5orlty. . .  . '  '

IN -W IT N E S S  W H IR IQ F  fhesa preseats sf5 diily eieguted 
India this th e . ...................

and e s  behalf of the President o f 
........... J 9 S 3  .

•'>

Bated.. 3?.*. \- .1983*

N.R,-149/1-Ju.nr, 1981-75,00 F,

A c c E P r e P

C D D H A fC fW  V E R ^ A )  Besigoatifin 6f Exgeative Offieer
ApMOCV^ATE
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